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4937
LOK SABHNA

Yucsday, Sept-mher 7. 1965/Bhadra
16, 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mn. Sreaxen in the Chair]

ORAL ANSWERS TO QUESTIONS

Purchase of Tankers for Transport of
Crude 0il

Shrimati Savitrl Nigam:

+
Shrl M. L. Dwivedi:
hL LA
Shri S. C. Samanta:

Will the Minister of T-anyport be
pleastd to refer to the reply given
to Starred Ques'ion No, 543 on Lha
24th March, 1965 and state the pro-
gress so far made in the purchase of
tankers for the transport of crude
oil in order to save foreign exchanga?

The Minister of Transport (Shrl Raj
Bahadur): Tankers for import of crude
oil can be acjuired only when there is
assured empl-yment available for
thom. In the case of the Cochin Re-
finery, the tanker contract for the
first five years (redu.ible 1o 4 years
in certain  circumstances) haa  been
awarded to a foreign firm because
their quotation was below the lowest
Indian quotation. Iowever, Cochin
Refineries Ltd, is only considering the
offer of certain Indian Shipping C-m-
panies for the period after the expiry
of the presant contract. If the con-
tract i3 awarded to an ;ndian Shipping
Company, it will be pormitted to
acquire the necessary number of
tankers on terms to be approved by
Government.

4°7p
ofi we w0 (yadt : & sTi
szt 2 fa ity &4 ® A Wi
fraani=® =d s a7 s
el aT

o cw wpyge : AT wT
A gAma gfowd .7 wT.
Wz d T ¥ WA 9% 3 {zafy
&y i F|r7 @ wree fam § A ooy
i 1A FIGTQIEAE 21750 7
ar | sfem w5 wiZwq 37 dz aTaga
g7 qr afqea A w4 & A
2175z wT QT o

i He Wlo fgaft : w wry
graTT § wORTd A 9T o w9 sA-
w1t T v o et fenr | ofz At
& 271 it &fg foay @1 S o1 W@
T §AT

oY T WY : S e R 2
T 3E T LINA F AT OT 97 o
# wad Ao ft av W gny
W qr | YT A § OF F gl w4
qqiT 97 )

Shri 8. C. Samanta: The Minister of
Petraleum told us that a tanker could
pay for it;elf in four to five years. In
that case, may I know why private
companies are not coming forwa:d te
purchase them? What ls the approxi-
mate price of a tanker?

8hrl Raj Bahador: The approximate
pricy may be Rs. 3 crores or even
more, deoending upon the size. If it
Is 150070 tons. it will be very much
more. Bs, 5 to Ra. 6 crores. So far a8
the other thing is eoncerned, the ques.
lon should be put to the Ministry of
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Petroleum, because that was  their
decision. -

ot AT W W : qafy g
wefamar s wifafiow § foe off wceTT
Yawd s FwA gk & wtw
1 Tmd gu wa §i€ e
o aft e § @ w1 owfaw &
fnﬁlﬁ‘lifmﬁmtnril"

oft o ayrge : N gl WA
T & Wi wwq_m*mmwt
§ drar am ok § e ag fafes
wrr & fF o7 o ol sxay o
w7 favarer 7 e fis o &9 fod
o S w1 g & faden 3w aww
oF g 2w wl W wmawwar
LEARECE 4|

Ano-huutm: Corporation

450, Bhri shree Narayan Das:
Shri Ram Harkh Yadar:
Will the Minister of Food and
Agriculture be pleased to state:
(a) the steps taken and progress
made in the direction of setting up an
Agro-Industrial Corporation;

(b) whether any programme for
the development of such industiies
a3 been drawn up; and

(c) if so, the broad features there-
of?

Th= Deputy Minister in the Ministry
of Food and Agricullure (Shri Shah-
mawaz Khan): {(a) Agro-Industrial
Corporalions are propos:d to be act
wp in some of the States with Central
participation in the equity ghare capi-
#al. So far the Governments of Maha-
reshira, Madras, Andhra Pradesh and
Bihar have formulated proposals in
eonsultation with us. The Maharash-
tra and Madras schemes are nearly
ready.

(b) and (¢). The maln purposs of
ghese Corporations In the Initial stage
would be:—

{i) to ascertain the demand ard
erganis» manufacture of improved

Oral Answers 4100
agricultural implements and equip-
ments requireg for agriculture;

(m to sell or finance the gale

1 ts and i t like

.pump sets, diesel engines, tractors

and tractor drawn implements,

power tillers, as also other indus-
trial inputs;

(lii) to finance echemes for

establishment of agro-economije
industries; and

(iv) organise promotional actl-
vitles for sale of agricultural
equipmants and implements.

Shrl Shree Narayan Das; What
would be the extent of participation,
financially or otherwise, of the Central
Government in these corporations?

Shrl Shahnawaz Khan: It will be on
the basis of fifty-fifty.

Shri Shree Narayan Das: May 1
know the names of the States in which
the corporations are likely to come
into existence?

Shrl Shahnawaz Khan: We hope
that in the case of Maharashtra and .
Madras, the corporations would come
into being very soon. The others are

showing some interest, but it may
take some time.
W W o & S

et F ff e wae wiw sy
WY wif gurfis Geeway €0 fmagt o
T G T A wmw (¥Er
WA

st aracE et e T A
wif & wwnd gfw W gl ¢

Shrimatl Ramdolarl Sinha: May 1
know whather it is a fact that the |
small-scale se tor is  treated less |
favourably than the large-scale sector ,
with regard to foreign exchange, in
part, because of th2 non-availability of |
the detailed information regarding the
capacities? v
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8Shri Shahnawax Khan: Allotments
are made kveping in view the size and
the requirements of this sector in each
State.

ol wo o wWi : g W @t
TR QA wA W @R
aar faa foia g3t ¥ a5, %% fF
wrar wdlt oY 7 fagre o A &
¥ AT ¥ g w1 gt 72 wdw o
fear mar & o w0 @ w7 o) eI
wift  ag T &Y aTE savEr wi
afrma Wl &

oft srEEE |t T AT 3T
frat AN irfm §agwgias qafea
§Y 2T AR ¥ g1 a1 SmiEr dgae
g
Bhrl Sham Lal Saraf; May I know

whether the setting up of these agro-
industries will be restricted to engin-
eering industries only or it includes
any otber sector also for Agro-Indus-
trial p.oduction, such as processing, ete.
and also whether it will be run by the
Central Government or the State Gov-
ernment?

Ehrl Shahnawas Khan: The idea is
that this corporation should cover the
manufacture of tractors, power tillers,
plants for pesticides, food preserva-
tion and processing and all theso
things. The States will be in charge

of these Corporations.

ot ggai foy : & WO W
o I3vq ag g gem @ fr faramat
o 3 {rhio #r aravraEarl
! qu fear w1 91 3T &1 wrew #
oy §) &% | A9 g A ey
awrr w1 feafr ot ol ek & wifi
FAM A A AT} ) A
oy & & Ay gl art A # A

U wO ¥ il o A e W
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o fawfor g g @ Foed weE
39 % o7 9y § W7 few 9 ¥ aga
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TATAT 1

=} forw Avorw : F o wigaT
fir aoeTe & W A wvd we T #
srvane fem o fegan age & 7w
ot §, AT femt fomin § £ 6
Ll

ot T &t ;. wTT WA
gzer v £ f fiem o o oo
& wrart @

sft fxa wreow @ ford oo
R § v g W i
R My oAy wogw
Afemraa ) ot & v g8 T
g

werw wfvw g d o e
£, sty exe Ao n
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off mgAaTa Wt gt e
i AT IET mATATL0 TR
{seTadsigmd giana g

Shri D. C. Bharma: Evidently the
prospecta for this agro-indusliies cor=
poration ware not very brignt because
anly two States have agreed to come
forward to set up such a c.rporation.

Bhri A. P. Sharma: More than two.

Ehri D, C. Sharma; Are you the
Minister? I want to know what cffo:ts
are being made in order that this
agro-industrial corporation which is
guing to give some hope to the small

sgriculturist will bzcom. a g:ing
soncern?
Shri Shahnawaz Khan: We have

written to the States and we are taking
Into consideration what their difticul-
ties are. Initiaily the Central assis-
tance was to be of the order of 25 per
eont.  Later on, the States suid that
they would like that to be enhanced,
end it was increascd to 50 per cent.
We have been empiasising the urgenzy
af such corporations and we hope th2
Btat2 Guvernments will come forward,

Shri M. R. Krishna: Birla Brothers
Mave started the cultivation of grapus
#n Andhra Pradesh on a very extcn-
sive scale, and they have been given
a licence for a distillery. May I know
wh>ther dis‘illzries are alsy consider-
od as coming within agro-industries?

Bhrl Shahnawas Khan: It do2s not
eome under this,

of; qvm v & a3 S wEr
g fo ot ¥ gfa sum fow eqfo
o 1 @ &, ¥ & Fwfadt & o 3
frmma § ot wewa ¥ oft 5w G e
wti g § 6 s fowm faw dw &
i fow fow wwv o e g g ?

o} yprwrawt @ e 1 @
wefeara § 37 %1 Q=T ®r T
| £

SEFTEMEER 7, 1963
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Australlan Aid for
FProjects

Agricultura)

+
( Shri Bibhut] Mishra:
Shri K. N. Tiwary;:
Shri D. C. Sharma:
Shri Bagri:
Shri D. J. Nalk:
Sh | Ravindra Varma:
| Shrl P. ¥~nkatisubbaiah:
Sh-imati It:nuka Barkatakh
L Shrl Yas: pal Singh:

*451.

‘Wil the Minister of Food and
Agriculture be picased to state:

(a) whether it is a fact that the
Australian Freedom  from  Hungar
Campaign Committee has agreed to
essist India in five major  agricule
tural projerts ty inurease food pro=
du_tion and improve the living stan-
duzds of the farmers; and

(b) if =0, the nature of the schemey
o far druwn up?

Ths Denjuty Minister in the Minis-
try of Food and Agricuiture (Shef
Shahnawaez Khan); (a) Yes.

(by A statament giving a brit
des ription of th> 5 projects is placed
on the Tabe of the Sabha, [Placed im
Library. Sce No. LT-4767/65].

ui faufe o @ v @

AT § OWITEN TR 2 %[ A W
aqr Toet g B wwET 77 Ao &
wertd 750 WThindi 41 qfT = ZF
i fr gadt i gt 37 5 3fAe
o it s mEl oA o §
IAF g W TE G 9 ST §
a1 ag wafwai & faer fomr smn g
aftr s wedl ¥ dmm s & fR
Eiedi # &1 g Tuer § ag avany
ST & 4§ T &L 7T v A
XA AT 37 ot e v ot de
wwT STl At ® wae W 1w eig
ofF ot & ¥ ag S R3fed A
farm for w1 ?
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of T wi: 6T gEmi ¥
oY G 99 ST & 97 ST A S,
tfer feefid A1 a8 a3 g g aw
¥ gawr o Toiavy foar s &, 9EE
& 13 qafoam & o ¥ fr @
fomr s & W 4T o W wafedi
feod o

woaW ®E.29 @ qF W oA T )
&t & fr oo Wi wafami #1 w1g
&g iy &z g

o frafy fog ¢ ot 203z &
WTITH AFAL 4 & IT 4 T S0
§ 5 37 @A w0 gary g1 wewd
it o s SEar 7 fam
W7 5TF wROTT R 4T T E,
&A1 431 T a1 Wi gAf A7 qa
®t qTrmT AT I g g qal
& a1 wegm s frand e
T Tewiad gind, @fis v a7 9t
Fomrr @ 5 w71 o\ 7 AT WA & TemaT
& fmm o fpar s o f sraaT ST
g e 51 omaw g i wmad@t o

ATy ?

off mrvma Wt ;TR of
 orfes 20 0 AT VT S gAE
wir wdr ¢ favd aban ot 4 i
g s HT gfaat W A ST

§ we ATo firar) @ ¥7 oz
# g frar e @ F6 0% 0 A Ji7 wmd
fomr ¥ 439 F WA 15 5 61
&y ST | & oF sTAr swAr § e
feeft s Ry Azm ST 9T 8 7
g0 am, TET i & fan mm
#, wru ¥ oiv e w0y o gE)
o T Har TR S | & s s
g 5w goom ¥ & 0wy
o fa=1z @ Rk fe goowma & Wy
¥ R I !
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off mpwre &t T e @4
& § g ag A e SRR
gt # ¥, WINf X FET % e
aver {agr o § ) wt o 9l ifee
¥ 7ty wT IR @ow atkg A
et ¥ ft wmY Ay 8, arfie g wned
w1 B W 9T G 3T AT qqT
fawr <7 %, i grmeT B e g gw g
¥ v e @er sy, wfe few gre
LIEGE - T R A

e fzt ot fode whhg &
fT @ g gevEANR W AT sTg,
Wit a7tz § Ay ww wag & O
T e § 1

Shrl D. C. Sharma: Is the governs
ment aware of the fact thet freedom=
from-hunger campaign in most of the
wastern countrics of th? world painte
a very very drak picture of Indin
showing children with bulging bellist
and m2n and women who are semi=
nak=d? It is only by precsenting suck
pictures that they get mouney  folt
this campaign. May I know if the
government will look into it and ses
to it that India is not painted in suchk
blark colours, while trying to
money for this campaign?

The Minfster of Food and Agriemd
{ure (Shrl C. Subraman’am): I have
sern the advertisements: it Is nob
parti-ularly with reforence to India
but gonerally the conditions existi
in thp backward, under-devel
cnuntries are put there, No parti ule
couniry is mentioncd,

Shrl D, C. Bharma; ] have seem R
mysell.

Bhrl C. Subramaniam: After ull,
some arcas deplorable ccndi'ions ds
exist in our country and cerluinly we
should s-p that thesp things sre b
mnoved. We cannot ignore the existing
conditions,

Mr. Fpeaker: Shri Yashpsl Bingh
Shri Kapur Bingh,
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Bhri Kapur Slagh: May I know
whether, with a view to solve our food
problems, our government have ever
considered the simple idea of letting
the farmer own and cultivate as he
shooses, while ensuring him the neces-
sary inputs?

Shrl C. Subramaniam: That is quite
a different thing; this is for the purpose
of improving the technology.

Bhrl Kapur Bingh: Have they ever
considered this simple idea and if so,
with what results? The idea is sim-
ple, the question is simple. Yet the
answer is not there.

.

Mr. Bpeaker: The answer was rather
simpler.

Shri Kapur Singh:
evasive.
ot @ : fgrp & v ¥ P
ez o Ay ¥ ofy ad wmE A A
W § 1 s As) o & Ay ww
wre frefaa ¥y age w7 @ & w
gak fAu ogi A emarqrEr @
ot & e Fr iz 3 o & 7

ot mgAaTy @t oagen g
s & A8 wrar

It was rather

oUW WEWT : 5E ¥R & [ o
ez ¥ 9ga § A iy €

ol g Wi fade s
framly @ g ATy o frgEm
& I Wt gFET wgAnrd ) ogw
¥ OF A9 T G T uTh
fode usfrm g ok avde 2o
& oly sl # gw wa® g vl s
stk ?

weaw s fed e fag
g dar g o

ol wpTeTw wt ¢ g aTe ey
hewe @ g § O el W) R
fag g A ST IF@ ALY
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Shri Bhagwat Jha Azad: After read-
ing the statement and hearing the
objectives stated by the hon. minister
in reply to Mr. Sharma's question, are
we not correct in assuming that these
five schemes are more for propaganda
and demonstrative purposes for the
giver and, if not, how far will these
schemes have an impact upon  the
States and upon the masses?

Shri C. Subramaniam: It is true that
it is for demonstration purposes so
that others also may adopt these
techniques of production, processing
and all those things. These things are
absolutely necessary.

wme W ;A A fag o

ot g fay : weow wEEW,
T g ATH AT |

woaw wEEm w9 foed 2w
ary & &Y ST ET IAET g1, T
I AGE |

ot goae fog : & T A
€, | HF OF 5309 0 1 HE aw
wad

oft g7 T : T @ oY EEEET Y
w0 § f fere read ® e et
aifa, megA A ia & sfqas & a9
o g Al g A faar smrd
T AT St o i gh 8, vak
WRIFRTAS § | WIATF SR
% W qu A R §a fgzma 0
fF g7 adAT #1 §Y  orifawm v
SamAgmAdTmT Iy 7

W W : §ET e
WG {LAE XA | W 9 (AT
g lfeqad & waad wimw
oY x&H & W g )

Bhri Eapur Bingh: The question
on food production. So, it has a direc
bearing on this
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st ayamw fag : ag 3B @
af fom § f g o 9w 373 & sy
ag Fmidfes ¥ JwT o amwd @
ST AET A AT Ay P
Wz wre ot g gedafaw fe ondd
g I wT q AT Wy fRatal
w1 ag g% faar mur § fe feema oo
gl TARAHE FT 7

o AT wt ;S e oA
M fmga § oom fad awy
& o T g I A W
FEQET # 2 gaar § afer e
ST T & A1 IaF fAw d7 oehih
W NIETSE FEAT GEAT | W e
g 9 AT X G §iT IAF gAfas
THI Y F@

Shrl R. 8. Pandey: The purpose of
this project is to increase the standard
of living of the farmers, May 1 know
whether Government is aware that so
many things are prcduzed by farmers,
like eggs, milk, ete. and since they
have a good market in the cities those
things go to the cities? I want to
know whether Government is thinking
-of providing facilities to th2 farmers
to consume those first and then sell
only what is left hehind?

Shrl Shahnawaz Khan: It is up to
the farmer to decide what he wants to
do with his production. If he thinks
4that by selling his poultry he can buy
something which he requires maore
urgently, he can do so.

Bhri Shree Narayan Das: May 1
know the extent to which the financial
requirements of this project will be
met by the Centre and the States?

Shri Shahnawas Khan: Some alloca-
tion is made by the States and some
money is received from the donor
countries. It varies

8hrl Shree Narayan Das: It is s
wague answer. What is the figure?

BHADRA 16, 1887 (SAKA)
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The Minister of Food and Agricul-
tare (Shri C. Subramanlam): The
foreign exchange position and the in-
ternal finance to be used are given in
the statement.

Mr. Speaker: If it Is given there then
it need not be repeated.
dt wWo w®Te  wWiWCl : weqm
wgred, F UF O A Ager g W
ag oz & fs o &Y aga € A
qet gk & o fF w Soams
TAFLEA 347 T oy &t qgow w0
IAY TZT BITATE AFAT E AT Sy
g_fe difaferm s A1 fs wrm &Y
WTATET AT ¥ & A W & A
4 A wur faaee ey § an¥ Ealx
ww! g G+t & Ik fom wfm
& & w78 gy w0 &, anfs ool
IAA FT AF SHATH 9T &T SeqraA
wrasE ?

waw wXw : agt gw "t
oo 2 Sy e AT g 4w Wiy
qifafesa a%td & F9T 9% q; )

ot g awdw ogw AT ¥
FRAT AL 2@ ¥wrw g fe
93500 FTAL 1 wEwwl wngfaga
wrew oYy gre sda wRA ¥ s
i w1 A R O e aeitd ft wad
T ez g fe wg 15 &
w1 FF ¥ § o e were 1 wwd
€ aifr 7

dfiogpreawt : 7z @Y g O
&1 fe &3 o fear, aryng ag o agt
artr sofrwr gt ot § w& oy
w1 oF ¥x @ mm § gl e
X OF Rz X OF, OF T W W )
o e fafeet otz gfeagiz § fasit
fr wfmai ¥ wuw & eafes ma o
forer & ge Twf 9T femml & @
wht g
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Agricultural Producilon

%4352, Shri A. N. Vidyalankar; Will
the Minister of Food and Agrl.uliure
be pleaszd Lo stata:

(a) the extent of fulfilment of the
schemes  of  subsdizing  foodgrain
produvtion and utilisation of funds
for the respictive  schemes in each
Btate during cach year up to the end
of June, 1935 since the introduction
of the scheme; and

(%) the steps Government propos:
to take to make the maximum use in
the Stitxs of th2 [unds placed at the
disposal of the Stale Givernments
for :he purpisza of subsidizing fuod
production?

The Depu'y Minister In the M nistry
of Fosd and Agvicultuze (Shri Shah-
pmawaz Khan): A statement is pla-ed
on the Tuble of the Sabha, [Placed
in Library, See No. LT-47LE/65].

Shri A. N. Vidyalankar; In regard to
the in rvas? in producli n it is siated
in part (a) of the statemont {hat
during this period the effect of the
various schemos iz reflected in the
quantum of production. 1 want 10
know whther this statem=nt is based
on mere assumption or Government
has any data based on scientilic assess.
ment,

The M!nister of Food and Agricul-
ture (Shri C. Subramaniam): He.ent=
1y, an asszssment has beon made by

Dr. 5. R. Scn, as mentioned in  tha
statement. Th-sc assumptions have
more or less proved correzt.

Shri A. N. Vidyalankar: In the

statement it is mention~g that no re=
gular asscs:mont ean be made. That
is why I am asking this question,

Shri C. Suhramaniam: That is why
we sny that we have mad: a general
assessment and the assumptions have
more or 12ss proved to be correct,

Bhri A. N. Vidyvalankar: T want to
know whether the Governmant has
any delnit: data. based en scientific
asgessment, taat all the funds spent on

SEPTEMEER 7, 1063
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th2se schemes are propily uuil.ed u..I
nut wasted, either in th: Cen.ral or
State szcior. Have the Government
wny dofinite data to refut2 churges of
wastaga?

Shri C. Subramaniam: These allot-
ments are mads every year for spe ifig
schemes like minor irrigation and
s01l conservation. Now we make an
ass@smant as to how far th: moncys
havz bezp utilized for the  various
purposes. Particularly from 1063-64
cnwards, when we make sprcific al ot
ments far agricultural production we
alsa se that thewe funds are not
divertad for otior purpos's.  Befors
1963-64 there was no such stri t con-
trol and, as a malter of fact, it was
op:zn to the State Goveraments to ap=
propriat= it for cther purposcs  alo.
Sinre 1963-64 we are ensuring  that
thesz funds ar> ustd anly for the purs
posos far whirh thev are sanctinned,

Sh-i Bishwanath Roy: M-v I know
wh-ther it is a fact that the funds
plac:d at the disposal of snm> of the
State Governments have not bern utle
liz>d and, it so, what are the rea ond
for that?

Shrl C. Suhramanlim: Recently the
State Gorernmonts  have impr ved
their prrforman e with regard to the
ubilisation op fands,  On the othep
hand, the e is mase and more doman@
for money, partialarly for minor
irrization and soll conservation purs
pos2s.

o TFR ax sHEm ¢ AT Y
gz AYszrHz vwwr } ITH frar i fw
wT I A 320 @A ETA frIT oqAw
frarf & fau @lc mgrory = 478
wirz Frmam At ger A A r ea-
st famaaary aurd 3o @n
®n .4 #1710 w1 #71 #1oo § S A3 AW
frr s eraman? gTEm ®
grtmafrraaamg ?

Shri C. Subramanifam: It dependd-
upnn the demands made by each
State, Perhaps. Madhya Pradesh 8

asking for m-re money for other items,
It is ull within the Plan allocation.
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Sh:l Dajl: is it not a fact thiat rice
and wheat prozured fromn Madhya Pra-
desa is sold at a profit in Maharashira
and. thercfore, th2 Government  of
Maudhya Pradesh has demanded pait
of thos: profits ns subsidy for incr:as-
ing agri ultural produztion? Ip so,
what is th2 roact.on of the Government
of India to that proposal?

Shri C. Subramanlam: That ques'ion
doos ot arize out of this, If the hon.
Member gives notice  of a scparate
question, I shali enquire about it

Dr. L. M, Snazuvi: May I know
wheothas Govarnment arz cognizant of
th: fact that there is amazing waste
in the all-cation of funds for grow-
mora-faod, partly because a lot of
projects for which money is earmark-
ed ar> nat fllowed to _ompletion and
are loft cithzr half done or competz-
iy undon: and partly becausa these
allneti-ne are made on political con-
siderations?

§uri C. Subsamaniam: There i3 no
question of politisal consideration in
this case. We n-ed not think that the
Biat. Governmenls are not careiul
with revard to the utilisation of funds
or =xzcuation of projects,

Dr. L. M. Singhvi: It is not a ques-
ti-n of thinking. We know it

Shr! C. Subraman’am: We also fol-
fow it un, Oup teams visit various
Bintes with th= ohiact of finding out
how the schomes ar> exeruted. 1 am
glad to say that with regard to neri-
cultural programmnos more or le's all
the State Govarnments have shrwn
more awarsnaas and they are taking
more and more programmes,

Eh~i Ranga: Is anv cff:rt made to
studv th2 reports nf audit which are
brought out at the Stata level in order
to plug th? l2gohales that are brought
to th» natice of the State Legislatures
by the A-countant-Gencrals?

Sh-i C. Subramanfam: Yes, Sir, we
have nverall swoervision in regard to
gtilisation of fund: We have &'#3
discnseians with them when they com?
for discussing their anoual pluns. I1n
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4
rddition to that, Central teams perio-
dizally visit various States and try te
niak2 aslessmunt

Shri Ranga: This is only a repetition
of what ho has said earlier.

Shrl C. Subramaniam: We take inte
account the audit reports al=o.

Sh-imail Tarkeshwarl Sinha: Does
the Governmont rzalize this fact thuat
when all:tments or granis are made
in onz Plan for a project, if the pro=-
Je t is not completd within the Plan
perind, in th» next Plan tha alotm=nt
i3 not rzprated and, the efore, a large
numbar of projects which were tuk-n
in one Plan and unfinish g and not
taken again in the S»soond Plan re-
main in that unfinished or incemplete
conrdition? is the G-vernment aware
of this? If so. how does it propose to
remady this defect?

Shri C. Subramanlam: Thia defect
has already bern romedied. 1f g pro-
ject is not romnlzted in one finan~al
veuar op durine the porind of an» Plan,
it iv finaneed during the next vear alse
until it iz eompleted. N-ow tha alloca=
tions are mad= on th? basis of projects,
If it iz not eomaleted within a specifie
period, fands are madz avai'nhle later
on for the purpose of complcting the
projoct.

Shri Sham Lal Raraf; May T knaw
if tae  C-niral  Governmont, while
makine allceationa to the States, insist
un-n them to sel apart a pat of the
allacatinn for the =cheme of subhadiss
Inz fertilis~ras he~nuse, ps far ae fortis
lisars are concernnd, they are being
sold at a very high price?

Bhrl C. Bubramaniam: Tadav, the
fertiliser is not ovailahle. That is the
real diffl ulty. Tt iz not the question of
prize. But when th~ production in=
erras2s, as 1o what shauld be dons and
what should ha the nricing ra-ior rea
cently the Coammiltes has suhmittad
it ren~rt. Thata recommendationd
will he examined and we will take g
decizion soon.

Bh-i Jalmil Rineh: Tn view of the
way in whi_h money ls speal on mines
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irrigation projects, in particular, may
I know in what way Government is
assured that these minor irrigation pro-
jects, even if they are executed, do
produce something and that they are
not found to be later waterless?

Bhri C. Subramanlam: Generally, we
now insist that the ground water sur-
vey or surface water survey is made
before these projects are taken  up.
Without those surveys, they are likely
to be infructuous in some cases. But
when they are backed by the proper
surveys, there will be few cases of
failures. I do agree that in some cases,
after digging the well, they found that
there was no water. Now we are en-
suring that proper surveys gre made.

Shri D. N. Tiwary: May 1 know
whether the Government has set up
any organisation of its own to see that
the allocations made to the States for
minor irrigation works are not divert-
ed 10 any other scheme and that the
money is spent on minor irrigation
works?

Shrl C. Subramanlam: That is what 1
stated that from 1963-G4, it is being
ensured that the money is spent only
for this. ’

Bhri Bhagwat Jha Aszad: The state-
ment very demonstratively states the
expenditure on different heads like
minop irrigation, forestry, soil conser-
vation and all that. But it does not
point out that after so much expen-
diture the targets set by the successive
Plans have very much fallen short—
they are even less than half. May I
know why, after all this expenditure,
it does not produce any result?

8hri C. S8ubramaniam: In agricul-
ture, there are g0 many things which
have to be taken into mccount. For
example, we spend on minor ITIga-
tion works. This minor Irrigation Itself
depeods upon proper rainfall and it
there Is no rainfall, there is a total
failure. That is why weather affects
us in a big way.
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Sethusamudram Project

+
Shri 8. C. Samanta:
Shri Rameshwar Tantla:
8hrl Subodh Hansda:
Shrl Surendra Pal Singh:

Will the Minister of Transport be
pleased to refer to the reply glven
to Starred Question No. 88 on the
23rd February, 1965 angd state:

(a) whether a high level commi:tee
which was set up to expedite the
study of the technical report and
also the economic aspects of Sethu-
samudram Project has submitted
their report;

*453,

(b) if so, the main features there-
of; and

(c) what further steps have so far
been taken in the matter?

‘The Minister of Transport {Shri Raj
Bahadur): (a) to (c). A statement
is placed on the Table of the Sabha.

Statement

Based on the deliberations of the
high level committee, a whole-time
Chisf Engineer has been appointed for
the project and his present task is the
preparation of an up-to-date project
estimate in the light of the various
considerations set out by the technical
experts who have studied the project
and in the light ot further investiga-
tiong to be carried out by him. Fur-
ther, a Proje:t Officer has been ap-
pointed by the Government of Madras
to assist the Chief Engineer. A special
englneering circle has also heen creat-
ed by the Government of Madras {>¢
the purpose. The cost is being met
by the Central Government, The Chief
Engineer is at present engnged In

carrying out the investigations and
preparing the revised estimates.
Shri 8. C. Samanta; Msy I know

whether the Working Group was set
up to consider the economl: aspect of
this project and, if so, what are the
findings of that Working Grzup?

Bhri Raj Bahadur: The findings have
not yet been recelved
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Bhri 8. C. Samanta: Is it not a fact
that on 5th July last, the Chairman
of the National Shipping Board visited
this project and reported 7.* this g
as important to fighting Navy as Ltis
iz to merchant Navy and sv the De-
fence should come forward to help lts
construction and, if so, may I know
whether this has been communicated
to the Defence Ministry?

Bhrl Raj Bahadur: That Is the
opinion of the Chairman of the Natio-
nal Shipping Board,

Ehrl R. Ramanathan Chettlar: May

I know whether the estimates have
besn revis=d and, if so, what are the
revised estimates?
" Shri Raj Bahadur: The estimates
will be based upon the studies which
are being undertaken by the Te:hnical
Committee and th2n alone T will be
able to give a firm figure.

Shri Muthiah: May I know whether
this project will be taken up and im=-
plemented in the Fourth Plan since
it is essential for our defence as well
as trade?

Shri Raj Bahadur: The studies are
being undertaken with a view to con-
gider its inclusion in the Fourth Plan.
Tho entire thing depends upoan  the
results of the eeonomic studies os well
83 the technical studies and *he cost
of the project in relation to the total
economy of the country.

Bhr! S. Kandappin: May I know
wh-n the project is likely to be com-
pleted?

Bhri Ntaj Bahador: We cannat hustle
them, They  are  trving to  study
various aliTnments, alternative alitne
mrnts, and the cost invalvad ic eah
one of them. ’

Bupply of FTmported Wheal to
Madhya Pradesh

+

Shri Vidva Charan Shokla;
Shrimati Savitrl Nigam:
3hri P. R. Chakravertl:

! Shri P, C. Borooah:
| Shri Hukam Chand
| Rarhhavaiya:

*454. { Shrl Bade:
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Shri Brij Raj Singh:
Bhri Warlor:

Shri Daji:

Shrl Gulshan:

Shri B. 8. Pandey:

Shrl Harl Vishou Kimath:
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Will the Minister of Food and
Agricultare be pleased to state:

(a) whether the Government of
Madhya Pradesh have urgently
requested the Central Government to.
increase the supply of Imported
wheat to tide over this year's crials
owing to the failure of winier ra:ns;

(b) if so, the quantity of wheat
demanded by the Government of
Madhya Pradesh; angd

{¢) the quantily of wheat to be
supplied by the Central Government?

The Deputy Minister in the Minis-
try of Food and Agricu'ture (Shri D.
R. Chavan): (a) and (b). It is true
that winter rains in Madhya Pradesh
at the beginning of 1965 were below’
normal. The production of wheat,
however, did not suffer much and this
year's preduetion of wheat inp Madhya
Pradesh is sli;:hily higher than that of
last year. Avainst 8000 tonnes of
imported wheat asked for June,
Madhva  Pradesh Governmeont  sald
that they would require 20 000 1omce
of wheat during cach ~f the mont's
of July, Augus!, Septembzr and
Octoler. '

() Actual supplies durlng the thres
months Jun2, July and Augus: were?

(In ‘000 tonnes).

June, 1003 1 X
July, 1955 4.7
August, 1983 54

For Sepiember, they have been allot=
ted a quota of 8000 tonnes.

In addition, the rol'er flour mille
in Madhya Pradesh are h2ing sup-
plied with scparale quotas for manus
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facture of wheat products which will
al:s he availahle for distribution in
Madhya Pradesh.

Shri Vidya Charan Shuakla: The
Governm:nt noted th2 extensive fand
rita that took placz in  th2 various
disiricts of Madhya Pradosh bo ausa
of luck of supply of wheat, Tha Gove
ernmtnt of Madhya Pradesh  had
-msked far soma wacat, bu! the quan-
tity supplied was quite less. May I
know what efforts Government ore
making ti» sex that enough quantity
of wheat is supplied, sp that the
acute shortag: is relieved?

Th> Minis'er of Food and Arrienl-
ture (Sari C. Sabramaniam): As far
as Madhya Pradzsh is concerned, it
is a surplus S.ate . . .

Ehrl Vidya Charan Shukla: It was.

Shri C. Sabramaniam: Tt iz a sur-
plus S'ate. Gonaral'y whaat used to
mov: from Madhya Pradosh to Guju=
rat and Maharashira. Now that has
also been bannad. Taercfore, ordina-
rily it should b2 passibla fur them to
mrnage with their production, parii-
cularly in regard to wheat. But  in
virw of the monsoon's failing this
year—d:laying and la'er on. the dry
sp~ll—th: market arrivals have con-
sidrrably decreased. That is why, in
spite of its bing a surplus S:atz, we
are giving them a fow thousand ton-
ncs of imported wheat. Tocre are
other dofizcit States whose requirz-
ments have to bz given first priority.

Shrl Vidya Charan Shukla: Can
the Minlster give us tho figure of sur-
plus wheat  production  in Madhya
Pradesh for the last four years?

Bhtt C, Sobramanlam: We have
already s'ated that th: production
during 1964-65 was 19 lakh and odd
tonnes, Tiere has boen a  slight in-
erease during this year. Previously
even with lessop production, a few
lakhs of tonnes used to move from
Madhya Pradssh to Maharashtra and
@ujarat, but it i3 not moving now.

Shrl R. 8. Pandey: Sometimes the
figures glven ars quits confusing.

SEPTEMBER 7, 1965
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Madhya Pradosh Is the only Siate
which has bzhaved w1l 85 far as pro=
curem:nt sciwemz i3 concxn:d. Tais
yrar half a millien tonne; was given
to the Centre. 1 wan! to krow whe-
thar th: Minister of Food and Ag-i-
culture, Madhya Prod-sh, has mads
a p-ecist demand to get five lakh tone
nzs of impart2q wheat a=d th d:-
mand was r=fus-d kv th2 Union Food
ani Agzriculturs Minister?

Bhrl C. Sabamaniam: Tt is not a
demand of  five ‘akh tonn2i. Pore
hap: ths Hon, Mo>mbar is  mok'ng
that demand, Th2 demand from tha
Madhya Pradesh Government waj; that
thov shou'd got far thre o- four
maonths at th2 rat> of twin'y thouse
and toan-s par mensem, buat that is
an imp=23iihle quantity heraus: tharg
ara damands from d~fieit S atey,
whoss production is d-finitelyy lower
than that of Madhva Prad-ch. There-
fore, oy havae to be given first,

Shri Dadi: Iz the Govirnm-nd
awnr~ of {h2 fast that poopte have ‘o
stand in qu-ue for days togxthar, frem
morning till night and sam=tfimes over
th~ nizht alsa for th2 noxt day. to get
wheat?  Artuilly on the third dowy a
man {11 d-ad in the queue of the
rat‘on shon at Tndore. BSuch being
11+ situation, whatever is th2 dispute
betwean the Con‘ral Govarnment and
tha State Goverament, the Contral
Govornmanat  should  supslv some
wheat to tha S'atr of Madhya Prae
dosh to ba distribu‘ed in such aveas
whre people have tp die standing in
the queue.

Shrli C. Subramanlam: I do nok,
know how far tha facts men‘ioned by
t&n hon, M mber are correct. But ia
gpite of tha fact that Madhya Prad-sh
i3 a surp us State. we are sunnlying
them with impo-ted whzat. If the
hon. Member would object to our got-
ting wheat from America unler PL-
480, from wherz els2 can we ge! this?

Shri P. C. Borooah: May I know
whnat 1y tha e-tusl production in
Ma-"iva Pradesh this vear and what
arg th» actual requircments?



412t Oral Answers

Suri C. Subramaniam: In 1963-G4,
the total production of foodgrains
was 9.375.000 {onnvs, In 1964-G5, it
was 10,140,000 tonnes. There has
been a considzrable increas: in 1964=
85. Thorefore, ordinarily it should b2
po:sitls for them to manage with thzir
production

of ¥are Wo wd.fed: T A
uirriz femt nan ¢ f& va o9 wew wagp
Wity frfeodlt aoir o Wit St oy
gl fraramT 2, 9z T Ae §
fesasmasrgraid ?

Bh=i C. Subramaniam: This short-
eg: iz only a notional one breauss
even with ragard ta wheat, ths pro-
duction in 1952.64 wasz 19-19 Iakhs
tonnws, while In 1064-85 it was 19°97
Iakis tonnes. Thosa are the Biata
Government's ficures and not my
firurcs. Therefore, thore has b en an
fn-rea-a in  production  in Madhva
P-ad s, and, thorofore, it should be
po-cihle for the-m to manage with In-
ternal produclion.

;¥ w0 AT AT & oomw
weT A i At A feqE gt ¥ fr
i OF WITHY T OF G A 41 fuemr
lam Al i fodT & &9
SlormIty g famr g 7 afk
g A 37 vy A # frgiy ok am-
o A e g, I F W orrr ey
Erar e wor § ? amag et oy
w2 fr wsas Awaw geml #
Mg ? g ®
&t H ger ¥ maddz ¥ owvre §9
frar & f 7% arg qofer arer & g
wY & 7 & A A i f it e
T HETT 937 Feq Wi goT A fad
sz oy win Fr Ay A 3N ¥ Fraar
sl femmar 7

qTA AT CEET JATX AT
™y

BHADRA 186, 1887 (SAKA)

Ora! Awswers 4123

Shri C. Bubramaniam: As far ap
distrihu.on voagh fzir price shops
is concera-d, that is undertoken in
high y acut: s:arcity and deficit arcras
As far ag Mad:ya Pradesh is concern-
ed, as I have already said, it Is a sure
plus arra. But in spit: of that, I
know that thors are rerfain scar ity
poekets whete there have hecen falp
price  shop operations. Cortainly in
a surplu; area w» eannot have  the
8am~ nn-~*nlions as we have in the dee
ficit Statos,

Shrl Bads: My quzs‘ion has not
been answerad |, L .

Mr. Speaker: Now, Shri P. R
Chakraverti,
Shri Bade: My ques'ion has not

been answerzd. 1 want soma guidance
from you.

& g7 1 F fta wiy gy, rrem
R & ary fradt 77 & win £1 o
ot 1T feam w0 45 frar mar

8hri C. Subramaniam: I could not

follow the quesiion.

Bh:l Bad2: May I know how much
foreign wheat thp Madhya Pradesh
Government have demanded from the
Central Government?

Shri C. Babramanlam: We gave
ihose figures.

o &% mtr ferdr o oY fegm
®F Iaw! fzor aar

waw sfaw c rfead & bak
O

8hri P. R, Chakravertl: In view of
the unsatisfactory response of the {ra-
ders, the hoarders and also the rich
farmers, may I know whether the
Central Government hive given the
Stat> Government permission to selse
those stocks?

Bhri C. Bubramaniam: Yes, they
hav: now gn* full powers under the
DIR to procure, lavy or selze sto:ke
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from hoarders and even from large
producers.

Bhri Radhelal Vyas: It is true that
the Madhya Pradesh State is surplus
in foodgrains, but that is so in yice
and not in wheat. In view of the fact
that this yeur the Madhya Pradesh
Governmznt deployed all its em-
poyees from the collector down to the
tehsildar and the sub-inspector cf
poiice for procurement of wheat and
in spite of that there is shortage of
wheat, particularly in th2 large cilies
of Indore, Jabalpur, Gwalior, Ujjain
etc., and the Government of Madhya
Pradesh have been placed in a very
awkward position, may I know whe-
ther the Governmoant of India wiil
make some supplizs of wheat avail-
sble to the Madhya Pradesh Govern-
ment to tide over this difficulty?

Bhri Bhagwat Jha Aznd: Why not
remove the zonal restriction?

Bhri C. Subramaniam: As I have
already stated, we have supplied some
quantity to them. We have made a
caleulation with regard to the avail-
ability particularly of cereals in each
Btate, and we find that Madhya Pra-

desh stands almost at the hightest
level; whereas aftep taking into
eccount th: production  within the

country ongd also taking into acrount
the impart, tha national  avallahility
Is 144 ounzes por head, the availabia
lity in Madhva Pradsey on the basis
of intermal preduction alen: is rourd
about 19 ounees even  tiking  in'a
acrnunt what they are expartine ta
the oth-r Sta‘es. If such o Stt»
phnuly make demards that it should
be piven more imported whea!, 1 do
not know wheore to get the wheat
from.

o {-n smmee @ oiv A AraT-
o RET AW H § AT wrde oEnr
gL aFTaa A dF T g g ?

oft foar wear qeer s B g §
WMmagTEsar g wEA AT @ &Y §
R afi W@
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Bhri C. Subramanlam: Now.
Madhya Pradesh has been made into
a separate zone, On the basis of
their own calculation with regard to
the surplus rice available, it has been
calculated that four lakhs of tonnes
iz the surplus and that has bcen pro-
cured and has been made available.
If they are in @ position to give rice
and get wheat in exchange, I can con-
sider that proposal.

Quota of Foodgrains
+

- [ Shrimatl Tarkeshwarl Sinha:

Shri Vishwa Nath Pandey:

Bhrl Hukam Chand
Kachhavaiya:

Shri Bade:

*455. { Shri Brlj Ra) Singh:

Shri Bagri:

Shri P. C. Borotah:

Shrl Basappa:

Shri §. N. Chatarvedl:

| Shri D. S. Patil:

Will the Minister of Food
Agriculture be pleased to state:

(a) whether the monthly quota of
the supply of foodgrains to the
States by the Centre has been cur-
tailed; and

and

(b) it so, the exnet reduction In
the quota, State-wise?

The Deputy Minister in the Mink-
try of Food and Agriculture (Shri D.
R. Chavani: (3) and (b). Thore is no

fixed monthly quata of supply of
foodgraing by the Government of
Irdia to the wvarious States.  The

quantity of rice to be s9anlied i3 fixed
on an annual basls., With regard to
imported wheat, the qunntity ta be
supplied each month is determined by
taking into account the expected
avallahili'y of wheat with the Centre
and the overall food position in each
Stats. Since there is no fixed month-
Iy quota, there is no question of re-
duction feom or increase in the guotas
to the various States.

Shrimati Tarkeshwarl Sinha: Hay
the a'tention of Government heen
drawn to the confecence of Chief Min-
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faters in which the Prime Minister
presdo. Lag wiwre he requested the
State governments to reduce their
quola? If so, what was the quantity
requested to be rednced?

The Minister of Food amd Agrical-
tare (Bhri C. Bubramaniam): It is
with regard to distribution of the
-quantities which we are importing that
the Prime Minister said we should not
be distributing everything we are get-
ting from month to month. On the
other hand, it should be possible for
us to save something to build up a
‘buffer stock. It was with reference
to that that he made that appeal to
slate governments that they should
not g0 on increasing their demands
but try to manage with smaller quan-
tities, It is on that basis that we
are trying to work out.

Shrimati Tarkeshwari Sinha: Did
the Chief Minister personally meet
the Food Minister and request him
that one lakh tonnes of foodgralns
were urgently required to meet the
situation in Bihar which s very
acute? In response to that reguest,
has any quantity of foodgrains been
iven, and if so, what guantity?

Shri C. Subramaniam: The Chief
Ministers of Bihar met me and in-
formed me of the very acute posi-
tion in that state. It is because of
that that we are trying to give them
as much as possible of imported
wheat. We have also allotted this
month some imported milo. In addi-
tion to that, we are trying to give as
much as possible.

Shrimati Tarkeshwarl Sinha: How
much has been given so far?

8hri C. i 75,000

oo the whole.

wirgwn o wuama oy e
Tk wAw § wE get el
& AT RAT AT § P IT6TH ST HORIT
Fquacfoang ? ssarwdw ¥ I,
agroeg, wig gafe w1 o e
1181 (Ai) LSD—2.
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T AT AT §, TEET N2 W GO
femrmm ¢ 7

Shri C. Sobramaniam: Yes, they
promised to give us 4 lakh tons of
rice and these have been handed over
to us,

Mr. Speaker: Whether the quotas
wanted by other states have been
given in full—that is the question.

Shri C. Subramaniam: 1 understood
him to ask whether the MP quota
which they agreed to deliver had been
delivered. It has been delivered.

o fswamq avaw ;& oA
wrgm ¢ fr few gm0 o e
A mare fafeafemmmg @ =
T § 7

Shri C. Subramaniam: We take
into account the internal production
in each state and also the population
and the traditional pattern of con-
sumption. On that basis, we fix the
deficit and to cover it, we fix the
quota.

Shri 8. N. Chatarvedi: Does the
present annual quota 1o the states
ensure equitable distribution of food-
grains? 1If so, what explains the wide
disparity in prices in the open mar-
ket and in per capita ration and

availability of foodgrains in diffe-
rent states?
Shri C. Subramaniam: As far as

possible, when we make available the
imported wheat and also rice pro-
cured from surplus states, we try to
make a calculation of how the avail-
ability has worked out with regard
to each state. Taking into account the
traditional pattern of consumption
during 1961-63, we find that the avall-
ability has improved by this method
of having each state as a zone and
making allocations on the basis of the
deficit and making procurement on
the basis of the surplus available
But in spite of that, the purchasing
power varies from state to state It
ls on that basis that prices also fluc-
tuate,
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Shri E. D. Malaviya: When a re-
quisition is made by the Chiet Min-
ister of a State, is it the practice of
the Central Government to go into the
matter and investigate as to how so
suddenly such large quantities are
agked for from the Centre, and will
it not be desirable for the Central
Government to keep an eye
constantly to see whether the effici-
ency also is assured in the States to
the extent that such demands are not
made?

Bhri C. Subramanlam: We do try
to look into these things, but we can-
not impart efficiency into the State
administrations from the Centre. It
is a matter for the State Governments,
but we try to help them as far as
possible.

Shri Basappa: May I know whe-
ther the Chief Minister of Mysore has
represented about the scarcity condi-
tions and bad rains prevailing in the
southern part ol slysore, and that
something must be done to supply
foodgrains to that State?

Shri C. Subramaniam: I can give
a general answer. Every State Gov-
ernment is making a demand that
they should be given a higher quota.

Bhri P. C. Borooah: As the States
are increasing their demands for sup-
plies from the Centre, may I know
whether it will not be difficult to
create a buffer stock of 7 lokh tons
of rice and 1 million tons of wheat?

Shri C. Subramanlam: It has not
been possible for us to build any siz-
able buffer stock this year.

Shri Bade: Instead of curtailing
the quotas of different States, is there
a suggestion before the Government
that there should be no zones, that
there should be no restrictions on
movement within the State itself?
Why don't you break these things?

Shri C. Subramaniam: Of course,
there are various alternatives avail-
able—to have the whole country as a
zone, or to have bigger zones or to
have the States as zones. All these
alternatives were discussed at the
Chief Ministers’ conference, and a
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decision has been taken. We cannot
go on rediscussing it every time.

ot gTy qred ot mAAT Hd
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Shri C. Subramaniam: In UP last
year there was a shortfall in produc-
tion to the extent of 24 million tons.
Therefore, for a few months we gave
them at the rate of one lakh tons per
month. They have taken that as a
permanent quota and are demanding
that they should be given one lakh
tons every month even during this
vear when production has gone up by
a few milllon tons. But we have to
distribute only what we have at the
Centre's disposal, and that is why we
are giving round about 60.000 to
65,000 tons every month to UP.

" Yqmm & TAEw A
f& oo grwT 4 ¥ foe ;o
wars & wr§ w2 femry feam §o
afe fy & 1 frere o #=g qoeTT
& frmm fear g 7

Shri C. Subramanlam: Yes, even
Punjab, which 1s traditionally the
granary of India, also wants import-
ed wheat.

Shri Ranga: That shows the failure
of your Government.

Mr. Speaker: What is the demand,
and what has been the supply?

Shri C. Subramaniam: Punjab's
demand is malnly for the purpose of
supplylng to the roller flour milla, so
that wheat products could be made,
Their monthly capacity is round about
19 to 20 thousand tons. They always
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ask for the full quota of 13 to 20
thousand tons, but we are unable to
supply. We give around 7 to 8 thou-
sand tons.

Shri P. R. Patel: What promise ot
supply, so far as wheat is concerned,
was given to Gujarat in these sgix
months, and what has been supplied
and what is the deficit?

8hri C. Subramaniam: We have
agreed to give at the rate of about
60,000 tons per month to Gujarat. The
supply has been 50 to 55 thousand
tons according to availability during
each month.

Shri A. P. Sharma: Is it not g fact
that most of these difficulties of non-
availability of food in the wvarious
Btates are due to the State-wise food
rones, and that some of the Chiet
Ministers have also objected to the
continuance of those food zones?
What is the specific difficulty in the
way of the Government in abolishing
these zones?

Shri C. Bubramaniam: As I have
already s'ated, no doubt wvarious
points of view were expressed, bhut
ultimately it was the unanimous de-
eision of the Chief Ministers that the
State zones should continue.

Shri Bhagwat Jha Azad: While
expressing full sympathy for the mis-
eriecs and the sufferings of the sur-
plus States like Madhya Pradesh, who
are shouting here, what are the diffi-
culties of Madhya Pradesh, for which
s many Members spoke, or the
other surplus States, in sharing their
suffering with us, by removing the
deficit food zones?

Bhri C. Subramantam: It is very
difficult to answer. After all, every-
body would like to have a more com-
fortable position, and, therefore,
everybody wants to see that the posi-
tion in his own State is better.

Shri Bhagwat Jha Asad: Not in the
nation, but only in that State,
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Bhrimati Yashods Reddy: May I
know from the Minister whether it is
not a fact that even in surplus States
like Andhra Pradesh, consumption of
food is not even 13 oz, whereas it is
more than 18 oz. In other States and
the all-India average is 15 oz, and
that the surplus States are having a
surplus at the expense of starving
their own people.

Bhri C. Subramaniam: Cereal con-
sumption depends upon the level of
the standard of living; in belter de-
veloped States cereal consumption
is less. Therefore, it should not be
taken as a distress sign.

Shri D. N. Tiwary: May I know
whether the quote in Bihar is  the
lowest for the whole of India, ten
oz. per day and even this quantity

is not made available?

Shri C. Subramaniam: On the basis
of what we are giving, it comes to
round about 11.8 oz. or so. I do agree
that the availahility in Bihar is much
less than in many other States.

Shri Shivaji Rao 5. Deshmukh:
From the background that maha-
rashtra’s deflcit is one-third of the
national defleit is it true that the short-
fall in six months amounts to 1.5 lakh
tons which had been promised by the
Centre?

8hri C. Subramanlam; We have in-
dicated to the Maharashira Govern-
ment what is possible for us to give
them and we have kept to the tar-

gets,

Shri 8hivaji Rao 8, Deshmukh: The
guestion was: what has been the pro-
mize as the shortfnll is to the extent
of 1.5 lakh tons? The answer is: we
have indicated what is possible.

Shri C. Subramaniam: After all the
Centre is not a producer of food-
grains. We try to procure from sur-
plus States or import as much as
paossible; these will equitably be dis-
tribu'ed among the various deficit
States. I have given the figures to
all the Chief Ministers, particularly
of the deficit States, how it could be
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reallocated but they are not able to
give the answer. They are more or
less satisfled that equitable distribu-
tion had been made.

Shri P. R. Chakraverti: Is it a fact
that it is the surplus States which are
clinging to the exploded theory of
zones?

st o fivo arfem : & syvay amgan
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Shri C. Bubramaniam: We have a
food budget in the sense that we try
to caleulate the average availability
in the country and try to find out
what is the surplus available in any
State and we also take into account
what is possible to import. We have
a food budget for the purpose of
distribution to the wvarious deficit
States.

Shri K. N. Tiwary: In view of the
shortage here, will the Minister
please tell us whether PL 480 agrec-
ment had been signed?

Shri C. Subramanlam: That is a
different question. '

Dr. L. M. Singhvi; May I know
whether the Prime Minister has sug-
gested that adequate buffer stocks
should be built up and this should be
the primary and overriding consi-
deration before allocating quotas and,
if so, to what extent it has been
done?

Shri C. Subramanlam: We have to
meet the immediate demand also.
The Chief Ministers say that while
we are immediately suffering, we
should not be thinking in terms of
buffer stocks. This matter will have
to be considered next year and we
shall see.

Shri D. C. Sharma: So far as the
Punjab Government is concerned, it
has been supplying the Central Gov-
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ernment not only wheat and rice but
bajra, millets and all kinds of things.
May I ask the hon  Minister how
much this surplus Stlate has given to
the Central Government for distribu-
tion in the other States of India and

what paltry thing has the Punjab
State asked for, which makes the
hon. Minister say that a surplus

State like the Pumjab is also asking
for more and more and so on?

Shri C. Subramaniam: It is not a
free gift; we purchase it; we pay for
it. I am gure Punjab is interested in
selling its surplus products. It is only
the surplus which is being sent out,
and there is no question of any gift

from Punjab to anybody else. It isa
question of cial tri tion
Mr. Speaker: We have had a

regular debate on food as was desir-
ed; that was my purpose, and we
have spent a sufficiently long period
over this matter.

WRITTEN ANSWERS TO
QUESTIONS

Cut in Election Expenditure

Shri P. C. Borooah:
*457. { Shri P. B. Chakraverti;
Shrimati Tarkeshwari Sinha:

Will the Minister of Law be pleas-
ed to state:

(a) whether the Election Commis-
sion has recommended that a Com-
mittee of representatives of political
parties should go into the question
of reducing election expenses elimi-
nating corrupt electoral practices and
streamlining election procedure; and

(b) it so, the precise terms of
reference of the proposed Committee
and its compoaition?

The Deputy Minister in the Minis-
try of Law (Shri Jaganptha Rao):
(a) No, Sir.

(b) Does not arise.
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Old-Age Peasion Sclieme
*458, Shrimati Ramduolari Sinha:

Will the Minister of Social Becu-
rity be pleased to state:

{(a) whether it is a fact that a
Scheme of old-age pension was re-
mitted to the Planning Commission
by the Cabinet;

(b) if so0, the present position of the
scheme; and

(c) the total estimated annual ex-
penditure invelved?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes.

(b) The Scheme is in an almost
final stage of consideration and is
being examined by the Planning
Commission,

(c) Rs. 30—32 crores.

Employees’ Provident Fund Contri-
butions

. J Dr. Ranen Sen:
' Shri Dinen Bhattacharya:

Will the Minister of Social Secu-
rity be pleased to state:

(a) whether it is a fact that a
large number of Establishment and
Companies are not paying their Provi-
dent Fund contributions to Govern-
ment; and

(b) if so, the sieps Government
have taken for the realisation of the
amount due from the defaulting

Companies?

The Deputy Minister in the Minis-
try of Law (Shri Jagamatha Rao):

(a) About 12 per cent of 28,015 un-

under the Employees' Provident
Fund Scheme, as on 30th April, 1965,
weere not paying their provident fund
eontributions.

(b) Legal action by way of prose-
cution and recovery of provident
fund dues as arrears of land revenue
has been taken against the defaulting
rmployers.

Indebtedness

( Shri Heda:
*460.{ Shri Madhu Limaye:
{ Shri Ram Sewak Yadav:

Will the Minister of Community
Development and Cooperatlon  be
pleased to state:

Rural

(a) whether Government have mmy
plan te undertake study of the pre-
valence of indebtedness in rural areas
and incidence of exhorbltant rates of
interest charged by the money-
lenders; and

(b) the steps taken by Government
to check the excessive rates of inter-
est being charged by the money-
lenders on loans given to the needy
farmers and tribals?

The Deputy Minister in the Minis-
ty of C ity De p t and
Cooperation (Shri B. 8. Murthy):
(a) No, Sir.

(b) Some of the State Governments
have enacted laws regulating the
operations of moneylenders to pre-
vent usury. The Cooperative Credit
Structure is being s‘rengthened to
provide increased credit to  cultiva-
tors so as to reduce their dependence
on money lenders.

Paradeep Port Project

*48]. Shri Himatsingka: Will the
Minister of Transport be pleased to
state;

{a) the progress so far made with
regard to the execution of the Para-
deep Port Project; and

(b) the amount earmarked
initial expenditure?

for
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The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A slate-
ment laid on the Table of the House.
[Placed in Library. See No. LT-
4769(65).

Drought Conditions

[ Shri P. Venkatasubbalah:
Shrl Ravindra Varma:
Shri Hukam Chand

Kachhavalya:

Bhri Yashpal Singh:
Shri D. 8. Patll:

Shri Kamble;

Shri H. C. Linga Reddy:
*462. < Shrl Bishwanath Roy:
Shri B. N. Kureel:

Shri Brajeshwar Prasad:

Shri Gopal Datt Mengi:
Shrl Sorendranath
| Dwivedy:
|_ Shri Jena:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that al-
most the entire country is facing
drought conditions due to lack of
rains;

(b) whether the kharif crop will
be scriously affected; and

(c) it so, the steps Government
propose to take to procure neces-
sary foodgrains, internal as well as

by importing, to ensure adequate
and continuous supply to the
people?

The Minister of Food and Agri-
enltare (Shri €. Subramaniam): (a)
and (b): The monsoon has been
erratic over large parts of the coun-
try this year, but lately there have
been good rains which are expected to
prove beneficial to standing Kharif
crops.

{c) Every effort is being made to
intensify internal procuremnt and to
Import as much foodgrains from ab-
road as possible within the resources
available with the Government. With
these and the stocks on hand, Gov-

t to the

[P

;-uent rate of distribution,
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Reservation of Parliamentary Consti-
tuencies for S.C. & §.T.

*463. Shri B. N, Kureel: Wil] the
Minister of Law be pleased to stale
the criteria adopted for the reserva-
tion of Parliamentary Constituencies
for the Scheduled Castes and Schedu-
led Tribes?

The Minister of Law (Shri A K.
Ben): The reservation of Parliamen-
tary Con-tituencies for the Scheduled
Castes and Scheduled Tribes are made
having regard to the provisiong con-
tained in clauses (c) and (d) of sub-
section (1) of Section 9 of the Delimi-
tation Commmision Act, 1962,

Ban on Movement of Coarse Gralns

*464. Shri Jashvant Mehta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that some
of the States have banned the move-
ment of coarse grains out of the State
boundaries;

(b) it so, the names of those Stales;

(¢) whether the States had sought
permission of the Central Government
before imposing the ban; and

(d) the steps Government have
taken to overcome the difficultics ex-
perienced by the deficit States due to
this order?

The Minister of Food and Agricul.
ture (Shri C. Subramaniam): (a) Yes,
Sir.

(b) Andhra  Pradesh, Madras,
Madhya Pradesh, Bihar, Gujarat,
Maharashtra, Jammu and Kashmir,
Mysore, Punjab, Rajasthan and Uttar
Pradesh.

{c) Yes, Sir.

(d) Surplus States which have tradi.
tionally been exporting coarse grains
to other States have been asked to
continue to allow such export on a re-
gulated basis. About one lakh tonnes
of milo has also been imported and
allotted to the deficit States.
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Prices of Pulses in Delhi

*466, Shri D, C. Sharma: Will the
Minister of Food and Agricultuge
be pleased to state:

(a) whether the prices of pulses
have risen very high in Delhi during
the last three months;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken to control them?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
There has been slight rise in the priceg
of pulses in Delhi during June and
July, though during August Moong and
Urad prices again showed a slight
downward trend, as wil be seen from
the statement laid on the Table of the
House. [Placed in Library, See No.
4770]65.]

(b) and (¢) Delhi does not produce
any pulses and its requirements are
'met by imports from the adjoining
States. The slight rise in the priceg of
pulsey in Delhi was the result of
similar rise in the exporting States.
There iy at present no control on the
movement and prices of pulses and
there is no proposal to impose any
such control. With the strengthening
of the monsoon, prices of pulses are
expected to come down both in the
exporting Statey and in Delhi.

South Indis Bhipping Corperation
" Shrl Rajagopala Rao:
| Shri Muthiah:

*467. { Shri D. C. Sharma:
? Bhri Brajeshwar Prasad:
| Shri Bishwanath Roy:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that a loan
ag has been luded between
Government and the South India Ship-
ping Corporation, Madras to purchase
new ghips from Germany;

(b) if so, the number of ships {0 be
purchased, their dead-weight and the
cost of each ship on dellvery; and
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(c) the amount of loan and the
terms of the agreemnent?

The Minister of Transport (8hri

Raj Bahadur): (a) to (c). A statement
is laid on the Table of the House.

[Placed in Library. See No. LT-
4771185].
P " Scheduleq Castes and

Scheduleq Tribes

*468. Shri Guishan: Will the Minis-
ter of Soclal Security be pleased to
state;

(a) whether it is a fact that some
special concessions have recently been
given 1o the Hindu Scheduled Castes
and Scheduled Tribes;

(h) if so, the detnils thereof;

(c) whether the same concessions
have been granted to th® Sikh Schedu.
led Castes and Scheduled Tribes per-
sons; and

(d) if not, the reasons therefor?

The Neputy Minister in the Depart-
ment of Social Secarity (Shrimatl
Chandrasekhar): (a) No, Sir,

(b) to (d). Do not arise.

Price of Milk, Butler and Ghee

{ Shri Inder J. Malhotra:
‘ Shri Hukam Chand
Knrhhavalva:
Shri Onkar Lal Berwa:
Shri Bade:
*469. ; Shri Omkar Singh:

| 8hrl Prakash Vir Shastri:

| Shri Sivamnrithi Swamy:

' 8hrl P, C, Borooah:

' Shri Jedhe:

| Shrl K. N. Tiwary:

Will the Minister of Food and
Agricrulture be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme has increased the

price of milk, ghee and butter produ-
ced by it;

(h) it so, how much this rise is; and
(c) the reasons therefor?
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The Minister of Food and Agrieni-
tare (Shri C. Subramaniam): (a) to
(c). A statement is placed on the
Table of the Sabha. [Placed in Lib—
rary. See No, LT-4772/65].

Bridge Mishap in Andhra Pradesh

*470. Shri Basumatarl: Will the
Minister of Transport be pleased to
state:

(a whether it is g fact that on the
21st August, 1965 some persons were
killed gnd some others including Engi-
neers received serious injuries in am
accident on the road bridge under
construction across the Gowthami
branch of the river Godavari near
Alamuru on  National Highway §
(diversion) in Andhra Pradesh;

(b) the number of accidents which
occurred  previously on  the same
bridge; and

(c) the steps taken to prevent such
accidents in future?

The Minlster of Transport (Shri
Ra] Bahadur): (a) Yes, Sir. Seven
persons were killed, and eight persons
including two engineers of the Con-
tractors were injured, but they are all
out of danger.

(b) One.

(c) After the earlier acciden! on
this bridge, a Commillee of Enquiry
was set up by the State Government
to investigate the causes of the
accident, and also to recommend
suitable safety measures for prevent-
ing the recurrence of such gecidents in
future. The measures suggested by
the Commitiee were duly observed
while underta®ing the work after that
accident. Unfortunatedy, another
accident has gecurred in gpite of these
safety measures having been observed,
and it has been proposed to the State
Government to set up, &rother Com-
mittee of Enquiry to go into the cau-
ses of the accident and to suggest mea-
sures for prevention of similar aeci-
dents in fiffure. The site inspectiom
earried out after the accident has pot
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given any clue so far in regard tp the
cause of accident. It iz not ‘possible
to examine the broken pieces of the
concrete girder at present as they are
submerged in water owing to the
river being in flood.

Supply of Foodgrains to U.P. and Blhar

Shri Bishwanath Roy:
[Slu't B. N, Kureel:
Shri Brajeshwar Prasad:
| Bhri Gopal Datt Mengi:
| Shri Surendra Pal Singh:
l Shrimaii Savitri Nigam:
Shri Bade:
| Shri Hukam Chand
Kachhavaiya:
‘hri¥amuna Prasad Mandal:
Shri Yogendra Jha:
Shri Bibhaoti Mishra:
*471.% Shri K N. Tiwary:
| Shri Prakash Vir Shastel:
| Shri Jagdev Singh
Siddhanti:
| Shrimati Tarkeshwart
| Sinha:
| 8hri Krishaapal Singh:
| Shri Subodh Hansda:
i Dr. P. N, Khan:
Shri §. C. Bamanta:
! Shri M. L. Dwivedi:
Shri Indrajit Gupta:
_Shrimati Rens Chakravartty:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the Central Govern-
ment have been asked by the States
of U.P. and Bihar to supply suﬂ'_i'.-r!l
foodgrains for meeting the extraordi-
nary food situation; and

(b) if so, the quantity of foodgrains
supplied to these two States during
the last three months?

The Minister of Food and Agricul-
tary (Shri C. Subramaniam): (a) Yes,
Sir.

(b) The quantities of Toodgrains
supplied to U.P. & Bihar during June,
July and August, 1065 are indicated
below:—

(Pigures in thousand tonens)

1965 U.pP. Bihar
June [+ »
July L] a4
August n %
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Procurement and Distribaution
of Foodgralns

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
rolture be pleased to state:

*473.

(a) how far the Union Govern-
ment and the Planning Commission
have satisfled themselves that, it
need be, the country can now do
without imported food;

(b) whether Government have
plans ready to switch over to large-
scale internal procurement and
tighter distribution through  ration
shops in case the country is called
upon to depend on its own resources;

{¢) whether there is any proposal
to facilitate regular procurement by
puiting a compulsory levy on pro-
ducers in the surplus States; gnd

{d) whether efforts to import food
to build up g buffer stock and also
to reduce prices will continue?

The Minister of Foog and Agricul-
tare (Shri C, Subramaniam): (a)
The question whether the country
should continue to import foodgrains
hag to be considered in the context
of the level of domestic production,
and constantly rising demand for
fooq on account of rising population
and rising purchasing power, Consi-
dering these factors, it appears like-
ly that the country will need to im-
port foodgrains at least during the
first two or three years of the Fourth
Five Year Plan.

(b) It such a situation ariscs, Gov-
ernment will take all the steps neces-
sary to meet the situation

(¢), A mcheme for the imposition
of a per-acre levy on bigger pro-
ducers both in surplus and deficit
States is under consideration and some
Btate Governments have already
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taken steps to implement this scheme
from the coming season.

(d) Yes, Sir,
Coastal Freight Rates

[ Shri P. C. Borooah:

*474. { Shrl Ram Harkh Yadav:

Shri Indrajit Gupta:

Will the Minister of Transport be
pleased to state:

(a) whether Government have
decided to allow 5 general increase
of 10 per cent. in coastal freight
rates on all commodities; and

(b) if so, reasons therefor?

The Minister of Transport (Shri
Bahadur): (a) Ye: Sir. *a

(b) The increase has been allowed
due to the general increase in the
operational cost of coasta] shipping
service,

Edible Olls

*475. Shri Jashvant Mehta: Will the
Minister of Food and Agriculturs be
pleased to state:

(a) the names of States which are
experiencing shortage of edible oils;

(b) the steps Government  have
taken or propose to take to meet
the shortage in those States;

(c) whether Government have
taken any steps to stabilise the

prices of the edible oils; and
{d) the broad featureg thereoft

The Minister of Foogq and Agrien)-
tare (Shri C. Subramaniam): (a) The
State Governments of West Bengal
and Gujarat have intimated to the
Centra] Government that their State
are experiencing shortage of mustard
ofl and groundnut oil respectively.

(b) With the concurrence of the
Central Government the Government
of West Bengal has restricted the ex-
ports of mustard ol] and mustard seeds
from West Bengal on Aupust 2, 1988,
Similarly the Central Government has
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agreed to the continuance of ban, till
the end of November, 1965 on the ex-
ports of groundnut, whole and kernel,
from Gujarat to areas outside that
State. On Augu:t 22, 1965, with the
prior concurrence of the Govern-
ment of India, the Government of
Gujarat has restricted the exports of
groundnut oil from that State to areas
outside it.

(c) Yes, Sir,

(1) The stepg taken include:

Regulation of forward trading,
tizhtening of bank sdvances against
edible oilseeds and oils, restrictions
on exports from the country, arrang-
ing import: of soyabean oil, mustard
seeds, etc. to supplement internal sup-
plies. Provision has also been made
for summary trials, under Essential
Commodities Act, 1955 of hoarders and
profiteers in es-entizl food articles im-
eluding edible oilseeds and oils.

Industrialisation of Agriculture

*476. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken or proposed to
be taken to industrialise agriculture
in the country;

{b) if so, the detalls thereof: a9
I

{c) the results pchieved?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a)
to (c). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4773/85].

Fishing Harbours

Bhri P. R. Chakraverti:

Shri P. C. Borooah:

Shri Yashpal Bingh:

Shri Bagri:

Shri Warlor:
| Shri Mobammad Fuas:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government Thave
sought assistance from the UN. Bpe-
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cial Fund for conducting pre-invest-
ment surveys in the ports for the
development of fishing harbours;

(b) whether offshore catchea from
mechanised boats have been augmen=
ted by the supply of more boats, spe-
cially in the Malabar coasts;

(e) what ancillary facilitles haye
been provided to step up catches and
to increase exports; and

(d) whether Government are seek-
ing collaboration with local ar foreign
parties on prescribed terms?

The Minister of Food and Agricul-
tar (Shrl C. Bubramantam): (a) Yes.
U.N. Special Fund A sistance hag been
sought for pre-Investment surveys
for the development of fishing har-
boura.

(b) Yes. Increase in production has
been mainly due to the operation of
mechanised boats.

(c) Ancillary facilities like fishing
harbours and landing centres, fce
plants and cold :torages and transport
vehicles have been afforded.

(d) It has been decided to set up a
company in collaboration with an
American firm with the primary ob-
Ject of catching and exporting shrimps
to foreign countries,

Burcharge on General Carge

{ Shri P. C Borooah:
Shri Narendra Singh
Mahida:

*478.

Will the Minister of Transport be
pleased to state:

(a) whether Government's attention
has been drawn to the reported move
by the U.S.—India—Ceylon—Burma
Outward Conference to impose 5 sur-
charge on general cargo destined to
India through Bombay from the 135th
September, 1985; and

(b) it #0, Government's resction
thereto?
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The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Government
have seen the report and as a result
of a strong protesi made, the Confer-
ence have pgreed to discuss the issue
with the representative of the Gov-
ernment of India and in the meantime
to postpone the surcharge by one
month.

Scarcity conditioms in Alleppey
District (Kerala)

1595. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that acute
famine conditions prewvail in Shertallai
and the sorrounding places in Allep-
pey district; and

(b) if so, the relief measures pro-
posed to be taken by Government in
this regard?

The Deputy Minister in the Minis-
try of Food hind Agriculture (Shri
Bhahnawaz Khan): (a) and(b). There
are no famine conditions in Shertallai
and the surrounding places in Allep-
pey District. But  every year some
relief is given to the poor and deserv-
ing fisher-folk in the coastal areas of
the State during off-sesslons. This
year also, as in previous years, Gov-
ernment of Kerala have sanctioned
the following assiztance to the fisher-
folk in the coastal areas including
those in Shertallai, Alleppey District:

(1) Financial assistance for retha-
tching purposes at the rate of not less
than Rs. 10 and not exceeding Rs. 20
per hut of the poor and deserving
fishermen in the coastal areas.

(2) Free supply of weekly rations
&t the rate of 1} litres of rice and two
kilogramg of tapioca to each of the
poor and deserving fishermen familles
in the coastal areas for a period of two
weeks or until such time that the
wituation improves, whichever |Ia
earlier. !
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Construction of Ring Bands

1596. Shri A. K. Gopalan: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether Government have
received g Memorandum from the far-
mers of Kuttanad for the grant of aid
to construct permanent ring bunds to
avoid recurring expenditure on repair-
in kucha bunds annually;

(b) if so, the action taken thereonm;

(e} whether Government have also
received a Memorandum from the R.
Block Kayal Commitice for permission
to try cash crops also in the re-laim-
ed land; and

(d) if so, the steps taken thercon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Kerala
Government have recciveq a memo-
randum to this effect.

(b) The memorandum was under
the consideration of the Keraln Gov-
ernment. In the meantime an FAD.
Mission arrived and supgested formu-
lation of a scheme for the develop-
ment  of Kuttanad with assisiance
from the UN. Sperial Proiects Fund.
A team of experts from the Mini try
of Food & Agriculture would be visit-
ing Keralg during the month of Octo-
ber, 1985 to go round the area and
examine the technical aspeciz of the
problem. Further action will be taken
in the light of the recommendations
of the team.

(c) Yes.

{d) This is also under the conside-

ration of the Kerala Government.

Food Storage Gedowns in Nerals
1597. Shri A. K. Gopalan: Will the

Minister of Food and Agricultars be
pleased to state:
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{a) the number of foodgrain storage
godowns which are going to be con-
structed in Kerala by the Food Corpo-
ration of India;

{b) their total capacity and where
these will be located: and

{¢) their estimated cost?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R Chavan): (a) to (c). The Food
Corporation of India proposes to
construct storage accommodation of
a total capacity of about 40 thousand
tonnes; at an estimated cost of about
Rs. 60 lakhs at the following four
places in Kerala State:

1. Chingavanam in Kottayam
Taluk.

2. Mulankunnathucavu in Trichur
District.

3. Puthupariyaram in Palghat
District.

4. Edakadu in Cannanore District.
Road Bridge at Chalakudy (Kerala)

1598. Shri A. K. Gopalan: Will the
Minister of ‘l‘n.nspart be pleased to
state:

(a) whether Government propose to
construct a separate road bridge at
Chalakudy on the National Highway
instead of the existing rail-cum-road
Bridge;

(b) if »0, when the work will start;
and

(¢) the amount allotted for the

samne?

The Minister of Transport (Shri Raj
Bahadur): (a) The work relating to
the construction of a separate road
Bridge at Chalakudy has already been
sanctioned.

(b} The execution of the work will
be taken up soon after finalization of
1ihe tenders by the State Government;
and

{c) The estimated cost of the work
in Rs 0.85 lakhs. against which Its. 1
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lakh approximately is likely to be
spent during the current financial
year. !

Agricultoral Preduction

1599, Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(s} whether Government have
appointed some expert Committes or
team to study and recommend the
ways and means for increasing food
productlon;

(b) it so, the main recommendations
of the Committee about the State
of Kerala; and

(e) whether Government have l.lkaa
steps to impl t those r
#ons in the Kerala State?

The Depuiy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) With a view
to studying the implementation of
various agricultural programmes and
to suggest ways and means for in-
creasing agricultural production, the
Government of India constituted Joint
Central Teams on Agriculture, con~
sisting of representatives of Ministries
of Food and Agriculture, Irrmthm
and Power, Ci 1ty Devel
and Cooperation and the Planning
Commission. The Teams visited diffe-
rent States, including Kerala, during
1985-86.

Adviser (Prograomme Administra-
tion), Planning Commission, had vigit-
ed Kerala earlier in January, 1965
The Ministry of Irrigation and Power
also deputed Consultant on Irrigation
and Power to Kerala to report on the
guantum of food shortage in that
State and the + extent to which the
deficit could be met by completing the
medium irrigation projects already
sanctioned.

In addition a team of FAO Ex-
perts made a study about rice grow-
ing in Kerala.

(b) The main recommendation of
the Joint Centra) Team bearing om
agricultural production in Kerala re-
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lated to thé provision of certain ad-
dilional outlays on agriculture (in-
cluding Soil Conservation, Forests and
Fisheries), besides irrigation. The
main recommendation of the Consul-
tant of the Ministry of Irrigation and
Power was also that some additional
allocation should be made for ace
celerating the major and medium irri-
gation projects in Kerala,

The F.A.Q. team has recommended
that certain low lying rice growing
areas of Kerala should be sclected for
a project under which aerial photo-
graphy, detailed and semi-detailed soil
survey, research and trials with new
paddy  varieties, econtour-mapping,
study of ground-water resources,
designing of polders’ irrigation and
flood-contro]  work: and feasibility
studies of the effect; of reclamation
work, should be arranged over a pe-
riod of five vears. The tolal areas re-
commended to be covered by the Pro-
ject iz about 190,000 acres.

(c) In pursuance of the recommend-
ations of the Joint Central Team an
additional outloy to the extent of
Rs. 680 lakhs has been approved in
June, 1965 for Agriculture (including
Soil Conservation, Forests and Fisher-
ies) and to the extent of Rs. 110 lakhs
for major and medium irrigation
schemes during 1965-66.

The Government of Kerala has since

reported that the proposals of the
FAO. Team are of a long-term
character, that the investigations

alone would take about five years
and that the execution of the pro-
gramme on the basi: of the investi-
gations might take another ten or
fitteen years. The Government of
Kerala has, therefore, suggested that
programmes which would give quick
results should be taken up immediate-
ly. In order to draw up such a pro-
gramme they have suggested a dis-
cussion between State Government
officer; and specialists of the Govern-
ment of India. It has been decided
that a Central Team should visit
Kerala during the month of October,
1965, and discuss with the State Gov-
ernment officials the question of
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drawing up a plan for increasing rice
production in the Kuttanad and other
areas of Kerala Further steps to draw
up a five year plan for the develop-
ment of Kuttanad area would be con-
siderad after the proposed visit of the
experts to Kerala.

Tube Welly

Shri M. §. Murtl:
1680, { Shri Onkar Lal Berwa:
Shri Omkar Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of tube-wells drilled
by the Exploratory Tube Well Organi.
sation during 1964-85, Statewise;

(b) the number of tube-wells whichk
are successful, Statewise; and
(c¢) the programme for

during 1965-86, Statcwise?

drilling

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b}, The
Exploratory Tubewells Organisation
hag been carrying out groundwater
exploration in different parts of the
country. In the cour e of exploration,
such bores as give 20,000 pallong of
water or above per hour at 20" draw
down are considered successful and
converted into production tubewells
for the use of the State Governments
for agricultural and related purposes
If any bore of lower standard is ac-
ceptable to the State Governments, it
is also converteq into a produrtion
tubewell.

The tota] number of cxploraiury
bores drilled during 1964(65 was 10.4
in Madras, 3 in Orissa, 2 in Punjab
and one in Uttar Pradesh, out of
which only 1 in Uttar Pradesh was
converied into production tubewell.

The Exploratory Tubewells Orga-
nisation has also been assisting State
Governments etc. in the construction
of production tubewells without affect.
ing its normal work of exploration.
Since June, 1964, the Organisation hat
been entrusted, as a special case, with
the construction of 230 tubewells 1
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the scarcity areas of Rajasthan as a
famine relief measure on a priority
basis. Most of ity rigs have been with-
drawn from the exploration work and
diverted to Rajasthan. The number
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of tubewells, including those in
Rajasthan, drilled by
the Exploratory Tubewell Organisa-
tion during 1964-65 is given below:—

Name of State

Total bores  Successful
drilled

Work on behalf of State Governmants sic.

1. Rajasthan 8y 51
2, Bihar 63 63
3. Maharashtra . 3 2
4. Kutch (Guiarat) 47 1]
5. U.P 12 12
6. Delhi 1 H
7.  Mrdhya Pradesh I 1

ToTaL 212 175

(c) The programme of work for gomy Iﬁiﬂmﬁaﬂ wifaw wrrfegl W w

1965-66 i: as follows:—

1. Programme of drilling exploratory

baores @
State No, af exploratory
bores to be drilled.

Himachal Pradesh. T
Uttar Pradesh, 4
ToraL 5

II. Progmmme of drilling tubewells on
behlaf of State Governments.

State Total No. of bores
Bihar 61
Kutch (Gujarat) a“
Rajasthan 27
Utar Pradcsh B
Delhi 12

ToraL 252

1601. &t 37 T : §77 AMWHAS
g 7 &7 a7 a3 47 g Wl fr

(%) am 7@ go@T 1 wyqfaT
wifrw sfaat %t gt T fT T e
oA g, Ww

(=) afzzi, @ 3 wifew sft
& A om B Aot ¥ few-fam e
CRccil ol

ararfae gran feam & S9-aa
(vt wox srwre) ¢ (F) W7 (@)
e AosdT 342 (1) F of|
dora ¥ wigfew wfer anfadi o
oot Sfeafas & 4 g w1 a8 frer-
fafwar § —
wtrr fard T A W FEE
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Central Road Fund

1602. Shri Karnl Singhji: Will the

‘Minister of Transport be pleased to
state:

(a) the amount of the grant given
to the Rajasthan Government from the
Central Road Fund for road develop-

ment schemes in the State during 1964-
45%: and

{b) the amount proposed to be
allotted for the year 1965-687

The Minister of Transport (Shri Raj
Bahadar): (a) Rs 27.12 lakhs.

(by Rs. 27.73 lakhs.

fresht & v gfe D ufe

1603. siWTTT mrest @ W
wre wwr pfr o=t oz T 1 o
w0t

(%) feeeht W € foeelt & €%
fird fradt wfy oy wiw dec of
L8

(w) ®ar wowre w fawr gw qfe
&1 &t war ghovar dar w7 & fow
IR R FTE AR

(w) afz ==Y, a1 ca® = wrow
g7

wie awr gfw sowma # oA
(et wmpre wt) : (%) (1) feet
& wrgfom fawrw gy fewdt somem arw
whaugn feqr s amen oifer qfw
#a 50,000 OFE R

{2) wfawgo fear gar éx o
fagw! wfwwrr & foor SJem § ¥7
20,000 TREE |

(3) feeehy famre wiffse, feesft
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AT Frvw, AR fawm, woerd aar
t-aeert wvgr, sraifos dezn, -
aifer grew fafeen  wameds wify
%! farg & wrat & fow oger fy o A

g frmrgm & ag 11,500 0FE Y
vty Wiy w1 faaer it femr s T &

(@) faeelt yomRe 21T OF e
U faam gt wr ¢ fomd waae wfa-
wgw #rgé gfa wfw fawrig so &
AR F AT AT o O AR qTW AeeT
™ & weata fafam w18 & fAo A
AT Y )

() W &Y A g

Wheat from Canada

[ Ghri Ram Harkh Yadav:
1004 ) Shrl Murli Manohar:
") Bhri E. 8. Pandey:
| Shri E. Barua:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether it is a fact that Govern.
ment have entered into a contract re-
cently with Canada for the supply of
a large quantity of Canadian wheat;

(b) if so, the details thereof;

(¢) the quantity of wheat tonnage
involved; and

(d) when the shipment of wheat is
likely to arrive in India?

The Depuly Minister in the Minis-
try of Food and Agriculture (shri
D. R. Chavan): (a) to (d). The Gov-
ernment of Canada have recently
made an allocation of $10 million as
an aid for the purchase of Canadian
wheat under their International Food
Aid Programme for 1986-86. This
amount would realise about 1.36 lakh
tonnes of wheat which ig likelv to
arrive in India during the period Sep-
tember to November, 1965.
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All-India National Agricultural Fair

1605, Shri Ram Harkh Yadav:
. Shrl Murli Manochar:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether an All-India National

Agricultural Fair is to be held at
Jaipur;
(b) if so, the details thercof and

when it is to be held; and

(c) the details of the participants
and exhibits?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. The
Bharat Krishak Samaj, a nor-official
Organisation, proposes to hold the
Fair.

(b) The fair is proposed to be held
from January 14 to March, 14 1968,
It will heve a Nationa]l Sector, a
States Sector and a Rural Industries
Seotor.

(c) Details of participants and ex-
hibits have not been finalisedso f.r by
the Samaj but they expect some State
Governments; Union Ministries;
Boards; Resesrch Institutes; Commis-
sions; Manufacturers and Distribu-
tors of Agricultural Machinery and
Implement:, Plant Protection Chemi-
cals and Equipment, Fertilizers, Cot-
tage Industries etc. and g few foreign
countries at Embassy level to partici-
pate. The exhibits are expected to
include Agricultural Machinery, Plant
Protection Equipment, Plant Food and
Fertilizers exhibits by Khadi and
Village Industries Handloom Indus-
tries and Handicrafts.

Delimitation Commlssion

1606. Shri Siddiah: Will the Minis-
ter of Law be pleased to state:

(a) whether the Delimitation Com-
mission has finalised the proposals for
delimiting the Parliamentary and
A bly ies in Mysore
State; and

(b) if so, whether the details thereof
will be lald on the Table?

1181 (Ai) LSD—3.
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes Sir.

The Delimitation Commission has
finalised the Order for the delimita-
tion of Parliamentary and Assembly

constituencies in respect of Mysore
State and the said Order is being
printed.

(b) Yes, Sir.

Free Legal aid to the Poor in
Unlon Territories

1607, Shri Siddiah: Will the Minis-
ter of Law be pleased to state:

(a) whether there is any proposal to
secure free legal aid to the poor in the
Union Territories;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

The Minister of Law (Shrl A K.
Sen): (a) Yes, Sir. An outling of a
scheme for legal aid to the poor was
circulated to the Union Territories.

(b} In the Union Territories of
Pondicherry, Goa, Daman and Diu and
Himachu] Pradesh the schemes are
applicable to the poor in general. In
the Union territories of Tripura and
Dadra ang Nagar—Havel] the schemes
are meant for the benefit of the mem-
bers of Scheduled Caste: and Sche-
duled Tribes. The Schemes have not
vet been introduced in other Union
Territories,

(c) Does not arise.’
Uplift of Schedaled Tribes

1608. Shrl Siddiah: Will the Minis-
ter of Bocial Security be pleased to
slate:

(a) whether recommendations made
by the Dhebar Commission and those
made by the Commussioner for
Scheduled Castes and  Scheduled
Tribes from year to year regarding
the amelioration of the conditions of
the Scheduled Tribes have been
implemented by the State Govern-
ments and Union Territories in full;

(b) if not, whether any directions
have been issued to the BState and
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Union Territories under Article 339 of
the Constitution; and

(c) if the reply to (b) above be in
the negative, the reasons therefor?

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimati
Chandrasekhar): (a) The recommenda-
tions of the Scheduled Areas and
Scheduled Tribes Commission (also
known as Dhebad Commission) which
primarily fall within the sphere of
action by the State Governments/
Union Territory Administrations were
discusseq at the Conference of the
State Ministers in charge of the wel-
fare of Backward Classes held in July,
1962. A statement of the conclusions
reached at the Conference was placed
on the Table of the House on 28th
August, 1862. In accordance with the
decisions reached at the Confer-
ence, the State Governments/Union
Territory Administrations are taking
necessary steps to implement them to
the maximum extent possible. The
various recommendations of the Com-
mission have alsp been taken into

ideration while for lati the
annual plan programmes  and the
Fourth Five Year Plan for the Sche-
duled Tribes,

Statements of action taken or fro-
posed to be taken on the recommenda-
tions contained in the Reports of the
Commissioner  for Scheduled Castes
and Scheduled Tribes for the years
upto including 1961-62 have also
been placed on the Table of the House
from time to time. '

(b} and (c¢). The recommendations
made by the Scheduled Areas and
Scheduled Tribes Commission and
the Commissioner for Scheduled
Castes and Scheduled Tribes are not
mandatory. Hence the nuestion of
issuing any directives to the States

under Article 339 of the Constitution

doeg not arise.

Scheduled Castes and Scheduled
Tribes Students

1609. Shri Siddiah: Will the Minis-
ter of Soclal Security be pleased to
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state:

(a) the number of Scheduled Castes
and Scheduled Tribes students who
appeared for the 1AS, LPS.  and
other Central Services Examinationa
from the coaching centres at Allaha-
bad and Bangalore during the year
1964-85; and

(b) the number of candidates who
were successful in each of the sald
examinations?

The Deputy Minister in ihe Depart-
ment of BSoclal Secarity (Shrimati
Chandrasekhar): (a) and (b). Forty-
seven students appeared from the
Allahabad Centre of whom eight were
finally selected—two for the ILAS/
1F.S, four for LP.S. and two for the
Central Services, Thirty-four students
were trained at the Bangalore Centre
but nome was finally gelected for any
of the services,

vy fe avtfei e wepgfom wifem
wifet ot gt w1 gt

ke fme wifrm
stgmiier  wew
oft wiady o\

w1 ey gowr dA a7 Ty
# gw w6 e

1610

"
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New All-weather Road to Hashmir
1612, J Shri A N. Vidyalankar:
"7 Shri Ram Harkh Yadav:
Will the Minister of Transport be
pleased 1o siate:

(a) whether there is any scheme for
the construction of a new all-weather
road linking Kashmir with the rest of
India;

(b) the broad features of the
scheme; and

(¢) when it is likely to be imple-
mented and the estimated cost there-

of?

The Minister of Transport (Shri Raj
Bahadur): (a} to (c¢). A proposal for
an alternative route was considered
by the State Government at one time
but was not persued. A suggestion
has been again received recently for
considering the alternative route.
This is being examined.

Super-tanker from Japan

[ 8hri Subodh Hansda:
| Shrl 8. C. Samanta:
1613 ) Shrimatl Bavitri Nigam:
"3 Dr. P, N, Khan:
Shri M. L. Dwivedi:
Shrimati Malmoons Sultan:

Will the Minister of Transport be
pleased to state:

(a) whether the Super-tanker for
which an order was placed with tha
Hitachi Shipbuilding and Engineering
Company, Japan by the Shipping Cor-
poration of India has been delivered
in time;

(b) the capacity of this tanker; and

(¢) when this will be put to
service?

The Minister of Transport (Shri
Raj Bahadur): (a) to (¢), The Motor-
tanker “Lajpat Ral” built in Hitachi
Shipyard was delivered to the Ship-
ping Corporation of India in time on
the 24th July, 1965 and was put into
service immediately on delivery, The
capacity of the tanker Is 46,012 DWT.

Central Arid Zone Research Institute,
Jodhpur

1614. Shri A. N. Vidyalankar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the important researches made
by the Central Arid Zone Research
Institute, Jodhpur in the fleld of lhe
following:

(i) adaptabilities of crop varieties
to arid environments;
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(ii) conservalion of farming and
wind erosion control;

(iii) moisture conservation; and

(b) the places where these results
of the researches have been applied
and the result thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) (i) Research
on adaptability of crop varieties to
environment has been carried out in
44 varieties of Bajra, 37 varieties of
Jowar, 27 of Moong, 72 of Guar, 18 of
Castor, 15 of Moth and 12 of Til, 16 of
Groundnut, 4 of Water-melon and 3
varietics of Musk-melon, As a result
of these adaptability tests the Bajra
varicties RSK., Chadi and Ghana
(introduced) have ghown promise.
Among the Jowar varieties Merta
Type, Sojat Bavni, Jonna 3 and
Sundhia Jowar have indicated pro-
mising performance, Among the
other crops, Phalsana Guar and Maru-
1 Mung, have shown better perform-
ance, than rest of the collections. In
preliminary selection wvarieties found
very suitable are Maru-1, Maru-2, Co.
1, HC-3 in Castor crop and Samrala
and Durgapur selection in the
groundnut crop.

(ii) Investigations have been con-
ducted on wind strip cropping, stub-
ble mulching and wind breaks on crop
production, Castor has been found as
a good wind break in the cuitivated
areas. For wind strip cropping Lasirus
sindicus (Sewan) grass has proved
very effective.

(iii) Moisture conservation studles
have been conducted in relation to
control of weeds, bunding in high
{more than 35 em) rainfall area and
application of artificial mulch, These
Investigations have indicated that in
the semi-arid areas, bunding is very
successful for crop production. Con-
tour furrowing in the range lands has
almost doubled the production of
forage. The control of weeds in crops
by the mechanical methods and the
applicat.on of herbicides has enhanced
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the yield by 50—80 per cent by pre-
vention of loss of water by weeds in
the crop. The application of petro-
lieum resin mulch (ENCAP) has not
shown very beneficial effect.

{b) Most of the experimental work
has been conducted at the Central Re-
search Farm at Jodhpur gnd the
Research Farm at Pali. After 4 years’
working 5 stage has been reached
when the results can be demonstrated
in pilot development projects in the
different areas of Western Rajasthan.
Trial-cum-demonstration with R.SK.
variety of Bajra together with nitro-
gen doses has been carried out in 15
plots in different districts in Western
Rajasthan. This wvariety with appll-
cation of 15 kg/ha of nitrogen dose
hag shown very good performance and
can be recommended for large scale
cultivation. The tests with groundnut
will be conducted in the coming sea-
son in collaboration with the Depart-
ment of Agriculture gzt 20 different
sites already selected for the purpose.
For pilot demonstrations village Pal,
six miles from the Institute, has been
selected where the performance of the
other selected wvarieties of wvarious
crops, grasses, and trees, other
recommended agronomic and manage-
ment practices are being tested.

Madras Port

1615. Shri Yashpal Singh: Will the
Minister of Transport be plcased to
state:

(a} whether financial assistance for
setting up the ore-handling plant at
Madras Port has been arranged;

(b) if so, with whom; and

{e) when the work is likely to be
completed?

The Minister of Transport (Shri
Raj Bahador): (3) and (b). The
Madras Port Trust, like other Port

Trusts, is granted loans by the Cen-
tral Government for the execution of
plan works annually according to the
requirements and to the extent to
which the Port Trust cannot finance
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them from its own reserves and
savings. The scheme for the installa-
tion of a mechanical ore handling
plant at Madras Port for the export of
three million tons of iron ore per
annum from Bellary-Hospet area is,
expected to cost about Rs. 350 lakhs,
including a foreign exchange compo-
nent of about Rs 150 lakhs. This
gcheme will be covered by Central
Government loan assistance to the
extent required so far as the rupee
financing is concerned. The Yoreign
exchange requirements will be tied to
available external credits,

(c) Arrangements are being made
for the preparation of the detailed
designs by consultants. It will take
about three years for the work to be
completed.
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Damage to Crops

1617. Bhri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No, 1038 on the 27th April, 1985 and
state:

(a) whether an estimate of the
d d to the standi crops
in

due to rains and hailstorms
February, March and early April,
1985 has since been ascertained; and

(b} if so, the estimate of such
damage, State-wise?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hrl
Bhahnawaz KEhan): (a) and (b). No
estimate of the quantitative damage
caused to standing crops due to ex-
ceseive rains gnd hailstorms in  Feb-
ruary, March and early April, 1963
has been made. However, it may be
stated that production of rabi crops
during 1964-85 has shown gn increase
in all the States extept Bihar and
Delhi, wirere slight damage was
caused to standing crops by rains and
hailstorms.
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Supply of Ferillizers to U. P.

1618, J Shri Vishwa Nath Pufde.'f:
 Dr. Mahadeva Prasad:
Will the Minister of Food and Agri-
euliure be pleased to state:

(a) whether there is any proposal
to increase the quota of fertilizers to
Uttar Pradesh during 19656-86;

{b) if so, the details thereof; and

(c) the quantity demanded by the
Government of Uttar Pradesh in the
year 1964-65 for the supply of Ammo-
nium Sulphate, Double Salt, Urea and
Calclum Ammonium Nitrate respec-
tlvely and that actually supplied?

SEPTEMBER 7, 1965
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The Depuiy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahpawaz Khan): (a) and (b). No
specific quota of fertilisers has been
fixed for Uttar Pradesh for the year
1965-66. According to usual practice,
allotment of fertilisers to States is
made for each quarter after taking
intop account overal]l avaiability from
indigenous sources/imports and the
total demand. However, availability
of nitrogenous fertilisers during 1865-
668 is expected to be better than in
1964-65. Accordingly it is expected
that the total supply of nitrogenous
fertilisers to Uttar Pradesh will im-
prove in 1965-868,

(c) The required information is
given below:—

(Pigures in Tonnes)

. » Demand for  Quanti Quantity
Kind of Fertilisers 1964-65 :ll.hmm.'-t‘r supplied
against
allotment
Sulphate of Ammonia . 3,53,770 73445 71,000
Urea! . . 15,000 13,325 12,856
Am;. Sul. Nitrate 35,000 15354 15,100
Cal. Ammonium Nitrate . . . . 1,30,000 1,10,899 1,160,650

Development of Tourist Centres in
U P
1619, Shri Vishwa Nath Pandey:
Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to develop a few tourist centres in
Uttar Pradesh;

(b) if s0, the names of the places
likely to be developed; and

(¢) the names of the existing tourist
centres in Uttar Pradesh which have

been developed in the year 1963, 1964
and till recently?

The Minister of Transport (Shrl
Raj Bahadur): (a) to (c). A state-
ment giving the list of the schemes
included under the Third Five Year
Plan for development of tourism in
Uttar Pradesh and the position
regarding  their implementation is
laid on the Table of the House. [Plcced
in Library. See No, LT-4774/65].

The following further schemes for
Uttar Pradesh have been proposed for
inelusion in the revised Fourth Five
Year Plan for development of
Tourism:—
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(Rupess in Lakhs)

Estimated cust

Sl. No. Name of the scheme
Central State Total
Govt."s Govt.s
share share
PART I
1 Integrated Development of Agra . B 10000 100°00
2 Integrated development of Corbett National
Park . . . . . . . 2500 25-00
PART II
1. Tourist Bungaslows at
Lumbini birthplace of Buddhn E
(Buddha's Place of death) and quwu,
Rishikesh, Chitarkut, Pauri, Srinagar ,
Rudra Prayag, Badrinath, Kedlrd.lﬂl,
Pauri on the Himalayan Pllgnm 13:00 9-00 22:00
2. Reception Centres at-Dehradun, Lans-
downe, Mussoorie, Almora, Ranikher,
Nainital, Lucknow, Kanpurand Mathura 900 900 18-00
3. Reception Centre at Varanasi 5:00 500 10:00
4. Spillover Schemes 400 400
) E ion & [ to cxist-
ing tourist Bunpl.dw: f 4'00 4100
. Management, furniture, furnishing and
s other equipment for Tourist Bun;almwf
Reception Centres etc. . . 2:00 2:00
TorAL . . . . 152:00 13-00 18500

Distribution of Foodgrains in States

1620, Shri Harish Chandra Mathur:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether serious complaints
regarding the availability and distri-
bution arrangements of food in
wvarious States have been brought to
the notice of Government,;

(b) if so, the nature of such com-
difficulti snd  probl
thrown up by the present arrange-
ments for food supply;

(c) whether there was scarcity in
even surplus States and food had to
be rushed up; and

(d) the steps taken or are proposed
to be taken to streamline the supplies?

Te Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (8) to (b). Bome genersl
complaints have come to Govern-
ment’s notice about inadequate avail-
ability of certain foodgrains in certain
States. Some complaints have also
been received to the effect that
quantum of issue from fair price shops
is npot adequate and tamiliar
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varieties of rice are being issued from
fair price ghops.

have
are

(e) Even ihe surplus States
deficit pockets and foodgrains
supplivd to those pockets,

(d) Every cffort is being made to
increase the internal production of
foodgrains in the country, To avoid
hardship to the low income group of
the populativn distribution through
fair price shops has been liberalized
and efforts are being made to intensi-
ty internal procurement and to import
as much foodgrains from abroad as
possible out of the resources available
with the Government to maximize
distribution through fair price shops.
The Government have also appointed
a Committee to examine the present
working of the fair price shops and to
recommend steps to improve thelr
efficiency.

Tribal Development Blocks

Shrl P. R. Chakravertl:
Shri P. C. Borooah:

Will the Minister of Community
Development and Cooperation be
pleased to state:

1621,

(a) whether  Government have
decided to open more centres for
tribal orientation of the Block Deve-
lopment Officers in the Fourth Five
Year Plan;

(b) whether advance action is pro-
posed to be taken to start these new
centres before the Third Plan ends;

(c) whether voluntary organisations
and missionary institutions are to be
utilised to supplement the training
programme sponsored  directly by
Government; and

(d) if so, the steps taken to
rationalise the grants-in-aid pro-
grammes through voluntary organisa-
tions?

The Deputy Minister in the Minls-
try of C Ity Devel t and
Cooperation (Shri B. 8, Murthy): (a)
It is proposed to establish some more
institutions during the Fourth Plan
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period for the training of the Block
staff in tribal life and culture

(b) No, Sir,
(e} There is no such proposal.

(d) Does not arise.

Agriculture-cum-Irrigation-cum-
Power Plans

1622 J Shri P. R. Chakraverti:
" \_ Shrimati Savitri Nigam:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether the Panchayati Raj
Organisation has been advized to take
up integrated agriculture-cum-Irriga-
tion-cum-power plans tp raise agri-
cultural production;

(b) whether the Panchayat Sami-
tis are to be provided with 3 “free
fund" on the basis of matching grants
for the mext Plan period s0 as to
enable the Samitis to utilise this
fund on the schemes formulated by
them outside the Plan; and

(c) whether the Samitis have been
asked to work out Fourth Plan
schemes after a proper survey of the
local needs and whether the State
Governments have assured them that
the programme outlined by them will
be given due recognition in the pre-
paration of the State Plan?

The Deputy Minister in the Minls-
try of Community Development and
Cooperation (Shri B. 8, Murthy): (a)
Panchayati Raj institutions have been
advised to draw up agricultural pro-
duction plans, taking into account the
requirements and resources. In addi-
tion, State Governments have been
requested to involve the Panchayatl
Raj institutions also in working out
integrated area plans, based on
advance surveys in specified sectors,
for a couple of pilot districts in each
State in the Fourth Plan period.

(b) Some State Governments are
considering the provision of a ‘free
fund’ to the Panchayati Raj institu-
tions,
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(¢) The Samitis will be preparing
the plans for their areas based on the
assessmeni of the local needs. These
will be accommodated in the state
plans subject to the financial feusibili-
ty, physical possibility and adherence
to plan priorities, '

Light-houses in Andaman and
Nicobar Islands

1628 J Shri P. C. Borooah:
* | Shri Ram Harkh Yadav:

Will the Minister of Transport be
pleased to state:

(a) whether there is a scheme for
putting up a number of Light-houses
in the Andaman and Nicobar group
of Islands; and

(b} if so, the details of the scheme
and its cost?

The Minister of Transpori (Shri Ra)
Bahadur): (a) Yes, Sir.

(b) A statement showing the details
of the schemes and their cost is laid
on the Table of the House. [Placed in
Library. See No, LT-4775/65].

Development of Guimarg (Eashmir)

1asa, J Shri Surendra Pal Singh:
"\ Shri Raghunath Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Working Group set up for the pre-
paration of a Master Plan for the de-
velopment of Gulmarg (Kashmir)
into an up-to-date and modern winler
sports resort has submitted its report;
and

(b) if so, its main recommendations
and suggestions,

The Minister of Transport (Shri Raj
Bahadur): (a) and (b), A scheme for
development of Gulmarg in Kashmir
as a winter sports centre is included
in the Third Five Year Plan for
tourism of the Central Government.
The work of collecting preliminary
data, survey of the area, obtaining the

advice of foreign experts and prepara-
tion of a detailed scheme has been
completed by the Centra] Government.
The scheme envisages construction of
motorable road from Tangmarg to
Gulinarg, Centrally heated hote] at
Gulmarg, ski-school and ski-lift, a
ropeway from Gulmarg to Khilan-
marg and other ancilliary facilities.
The total cost of the project is estimat-
ed at Rs. 1°25 crores gnd also involves
expenditure in foreign exchange.

The Government of J and K have
also a number of schemes for provid-
ing a tourist reception centre, g shop-
ping arcade, water and electrical
supply improvements lo existing huts,
car parks etc. at Gulmarg with a view
to co-ordinate the cfforts of the Cen-
tral and State Government, the
Working Group constituted by the
Department of Tourism visited Gul-
marg in June, 1864 to prepare a
Master Plan which would include all
the facilities proposed to be provided
by the Central and State Government
in a co-ordinated manner. The report
of the Working Group has since been
sent to the Government of Jammu and
Kashmir.

In addition to the facilities mention.
ed above the Working Group has
recommended the onstitution of
“Gulmarg Development Authority” to
supervise over-all development of
Gulmarg as a winter.sports resort.
This recommendation Is under the
consideration of the State Govern-
ment,

Inter-State Transport Commission

1625. Shri Burendra Pal Singh: Will
the Minister of Transport be pleased
to state:

(a) whether it iz a fact that the
Union Government are considering
to empower the Inter-State Trans-
port Commission to issue permits for
bus routes across State boundaries;
and

(b) if 8o, the reasons therefor?

The Minister of Tramsport (Shri
Raj Bahador): (a) For the present



4175 Written Answers

such a proposal is not uynder active
consideration,

(b) Does not grise.
Supply of Foodgrains to Tripura

1626. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrains de-
manded by the Government of Tripura
from the Centre during the year 1965;

(b) the quantity of foodgrains sup-
plied so far; and

(e¢) whether the transportation of
foodgrains from other parts of India
to the Union Territory of Tripura has
to be made via East Pakistan?

The Reputy Minister in the Ministry
of Food and Agriculiure (Shri D. R.
Chavan): (a)

Rice 39,000 tonnes,
Wheat 6,000 tonnes,

(b) Upto about the middle of
August, the following quantities were
actually supplied:—

Rice—31:2 thousand tonnes,
Wheat—2'1 thousand tonnes,

(c) No, Sir. FoodgraTns can be sent
from other parts of India to Tripura
through all-India route. The route for
East Pakistan can also be utilized
when considered safe and necessary.

Shortage of Rice in Kerala

Shri Warior:
Shri Vasudevan Nalr:
| Shri Prabhat Kar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is 5 shortage of
rice in Kerala;

(b) If so, whether the price of rice
has gone up in that State; and

{c) the gteps, if any, taken to meet
the shortage and rising price of rice
in the State?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R,
Chavan): (a) Kerala Stale is deficit
ia pice.

1627,
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(b) and (c). The entire population
in Kerala is covered by informal
rationing and are being supplied rice
at reasonable rates,

International Transport and Com-
munications Exhibited at Munich

1628. Shri Ram Harkh Yadav: Will
the Minister of Transport be pleased
to state:

(a) whether India participated in
the International Transport and Com-
munications Exhibition at Munich;

(b) if so, the Chief exhibits of India
displayed therein; gnd

(c) the extent of success achieved?

The Minister of Transport (Shri Raj
Bahadur): (a) The Department of
Tourism, Government of India is parti-
cipating in the International Transport
and Communications Exhibition at
Munich, which was inaugurated on
25th June 1965. The participation has
been arranged through the Govern-
ment of India Tourist Office, Frankfurt.

(b) The Indian Pavilion in the
Tourism Section, of an area of 36 sq.
meters is decorated with a display of
enlargements, translites etc. of places
of tourist interest in India. Tourist
documentaries on India are being
shown in the Fair Auditorium. An
Information Counter has been set up
in the pavilion, from which tourist
information about India is being dis-
seminated by means of printed litera-
ture and replies to oral enquiries.
There is a large map of India indi-
cating the tourist centres by means
of colour translites. The pavilion also
contains a display of a model of Taj
Mahal and sculpture pieces from
Indian monuments.

(c) At this stage, it is not possible
to assess the extent of success achiev-
ed. The Fair wil] be closing on the
3rd October, 1865 and after that date
only it will be possible to assess our
success, partially by determining the
number of people who visiled the
Indian Pavilion and the degree of
interest they evinced
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Agssistance to Punjab for increasing
Farm Output

1629. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any short term loan
has been given to the Punjab Govern-
ment for increasing the farm out-put
during the years 1964-65 gnd 1965-66
so far; and
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(b) if so, the details thercof?

The Deputy Minister in the Ministry
of Food and Agricuiture (Shri Bhah
Nawaz Khan): (a) and (b). A ghort
term loan of Rs. 10257 lakh was
sanctioned to the Government of
Punjab for purchase and distribution
of fertilisers during 18964-65 During
the current financial year a short term
loan of Rs. 363 lakhs has so far been
sanctioned gs detailed below:

5l No. Purpose

Amount

1. Distribution of pesticides .
2. Distribution of fertilisers.

TotAL 1.

Rs. 40-00 hl_d;;._h
Rs. 333-00 lakhs.
Rs. 363 00 lakhs,

Obanges in Agriculture Department

* 1630. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the changes which have recently
been made in the functioning of the
Agriculture Department of his Minis-
try; and

(b) whether Government propose
to increase the allocation to the States
in order to ensure the farmers the
adequate supply of the principal re-
quisites viz., fertflisers, plant pro-
tection chemicals and improved variety
of seedg together with credit facili-
tiea?

The Deputy Minister in the Minls.
try of Food and Agriculture (Shri
Sbabhnawax Khan): (a) No changes
bave been made recently in the func-
tions of the Agriculture Department.

(b) An additional allocation of
Rs_9.96 crores has already been made
to the State Governments for thelr
Agricultural Productfon, Minor Irri-
gation ard Seoil Conservation pro-
grammes during the current financial
year, Further allocations will be con-
sidered a3 and when the necessity
arises.

Cimeihas Desert”

[ Shri Surendra Pal Singh:
1631, { Bhri Raghunath Singh:
| Shrimati Laxmi Bai:

Will the Minister of Food and Agri.-
culture be pleased 1o state:

(a) whether Government have taken
any steps to arrest the march of Rajas.
than Desert to Delhi and the borders
of UP.; and

(b) if so, how far these steps have
been effective?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
mawaz Khan): (a) There is no con-
clusive evidence that the derert is
marching to Delhi and the borders of
Uttar Pradesh. According to the sur-
vey conducted by the Surveyor
General of India, there is no apprecl-
able increase in the extent of the
Rajasthan Dwesery in the Uttar Pradesh
and Delhi States.

For tackling the problems of the
Rajasthan Descrt, however, the Central
Government have set up a Central Arid
Zone Research Institute at Jodhpur.
‘This Institute is carrylog out re-
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searches for stabilising the shifting
sand dunes by evolving proper
afforestation techniques, The areas in
which these activitics are marked have
been demarcated ynd mapped.

ib) In the experimenta) stage all the
techniques so far evolved for reclama-
tion of desert proved effective. The
extension work on the results of the
research would be done by the State
Governments,

‘Miss International’ Air Hostess
Contest

1632. Shri Heda: Will the Minister
of Civil Aviation be pleased to state:

(a) whether the Air-India joined
Miss International Air Hostess Con-
test this year;

(b) the procedure for the selection
adopted; and

(c) the expenditure incurred?

The Minister of Transport
Ra) Bahadur): (a) Yes, Sir,

(b) The participating Hostesses
were judged on the following
grounds:

(Shrl

(i) General appearance

(ii) General knowledge of airline
duties

(iii) Grooming, carriage and de-
portment

(iv) Ability as a conversationalist

{v) Personality, sense of humour
and general appeal

(vi) Knowledge of current world
affairs,

(c) Al] the expenses in connection
with the lodging and boarding of the
participating Hostess were borne by
the sponsors, and no expenditure had
to be incurred by Air-lndia. The
participating Hostess was paid at the
rate of 25 per cent of the daily out-
station allowance applicable to her to
cover her incidental expenses, which
came to Af. 2413 (Rs. 254 spproxi-
mately),
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Hotel Industry

1633, Shri Heda: Will the Minister
of Transport be pleased to state:

(a) whether Government have given
any direction to the Hotel Industry
in India to lay an emphasis on Indian
tradition, art, culture and cuisine; and

(b) if so, the measures taken and
results achieved?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). At the
meetings of the Tourist Development
Council, at which the Hotel Industry
is also represented, it has been em-
phasjsed that the Hotel Industry
should, in their decor entertainment
ang cuisine, popularise the Indian ele-
ment more and more. This point of
view has also been discussed at other
meetings with the representativeg »f
the Hotel Industry.

Cultivation of Land

Bhri Vidya Charan Shukla
SBhri A. 5. Balgal:
Shri J. P. Jyotishi:
1634. | Shri Wadiwa:
Shrl Chandak:
LShl'lmll Minimata:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government are aware
that in Madhya Pradesh, out of a cul-
tivable area of 631-88 lakh acres only
400 lakh acres are under cultivation;

(b) if so, whether Government are
considering in consultation with the
State Government priority schemes
for bringing the remaining cultivable
area under cultivation; and

(c) it so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) According to
the Land Utilisation Statistics (1963-64)
the area of culturable land in Madhya
Pradesh is 526 lakh acres, of which
427 lakh acres are under cultivation.

(b) and (c). During the III Plan
period a total area of 18.75 lakh acres
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of new land is likely to be brought
under cultivation, A similar target
has been envisaged for the Fourth
Plan.

Import of Tractors

(Shri Vidya Charan Shukla:
Shri A, S. Salgal:
1635, i Shri J. P. Jyotishi:
Shri Wadiwa:
| Shri Chandak:
| Shrimati Minimata:

Will the Minister of Food and
Agriculture be pleased to state:

() whether any proposal was re-

ceived from the Government of
Madhya Pradesh for the import of
heavy type tractors for bringing

additional acreage under cultivation
under the intensive drive for grow-
ing more food;

(b) it so, whether Government
have since accorded approval for the
import of such tractors; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) Yes.

(b) and (c). In 1964, the Gov-
ment of Madhya Pradesh had asked
for release of foreign exchange worth
Rs. 100 lakhs (approx.) for import of
15 heavy crawler tractors for ravine
reclamation scheme and 100 medium
crawler tractors for the Machine
Tractor Station Scheme. Foreign ex-
change worth Rs. 28 lakhs was releas-
ed in 1984 with which the State Gov-
ernment could purchase 28 tractors.
This year i.e. 19685 the State Govern-
ment placed their demand at Rs. 66
lakhs for import of crawler tractors.
Against this, foreign exchange worth
Rs. 13 lakhs has so far been released.
The balance requirements will be
considered as and when additional
foreign exchange becomes available.
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Scheme to Develop Gopalpur-on-sea

1636, Shri 8. M. Banerjee: Will Lhe
Minister of Transport be pleased to
state:

(a) whether it is a fact that there
is @ sctheme to make Gopalpur-on-sea
(Orissa) more attractive for the
tourists;

(b} if so, whether some fourist
homes have been constructed there;
and

have been
into a

(e) what further steps
taken to convert this place
tourist attraction?

The Minister of Transport (Shrl
Raj Bahadur): (a) to (c). The Gov-
ernment of Orissa are preparing a
Master Plan for the development of
Gopalpur-on-sea. In the meantime
the land has been acquired by the
State Government for a Class 1I
Tourist Bungalow top be constructed
with 50 per cent subsidy from the
Central Government.

A four roomed Revenue Guest
House has recently been constructed.
This also provides accommodation to
tourists.

A sch for develop t of
Gopalpur-on-sea, Tatapani, Budkhela
and Chilka Lake area has also been
proposed under the Fourth Five Year
Plan and is estimated to cost Hs. 12
lakhs,

Import of Rice from U.S.A.

1637, Shri Indrajit Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total shipping cost likely
to be incurred on the import of rice
from U.S.A. this year under P. L.
480; and

(b) whether this cost will hence-
forth have to be paid tn the USA.
in dollars?

The Depuaty Minister in the Minis-
try of Food and Agricultare (%hri
D R. Chavan): (a) The tota! shipping
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cost likely to be incurred on import
of rice from U.SA. under P.L, 460
during 1965 is expected to be Rs. 3.23
crores,

(b) The Regulations of the U.BS.
Government require that at least 50
per cent of the foodgraing under
P L. 480 Agreements should be carried
on Pprivately owned U.S. flag com-
mercial vessels. It is left 1o the dis-
cretion of the importing country to
carry the remaining 50 per cent in
vessels of any flag. The Government
of India carry this 50 per cent in
non-U.S. flag vessels, including any
Indian vessels available, The freight
for this, except for Indian vessels, is
wholly in foreign exchange and is
met from our ewn resources.

The freight of U.S, flag vessels is
higher than that of non-US. flag
vessels. However, for the foodgrains
shipped in U.S. flag vessels under the
above mentioned requirement, the
liability of the Governmnt of lndia is
limited to the freight rates payable
for non-U.S. flag vessels, the dijtfer-
ence between U.S. flag rates and non-
U5 flag being met by the U.S Gov-
ernment. In the case of Agrecments
made upto 31st December, 1064 pay-
ment against this liability was made
by Government of India in rupees.
In the case of Agreements made after
December 31, [964, while the freight
liability of the Government of India
for U.5. flag vessels will still be limit-
ed to the freight rate applicable in
the case of non-U.S. flag vessels, the
freight to that extent will be payable
in dollars instead of rupees. This
would apply to all Turther supplies of
rice from USA,

Air Traffic at Calcutta and Bombay
Alrports

1638. Shrimati Renuka Ray: Will
the Minister of Civil Aviation be
wleased to state the daily air traffic
1t the Calcutta and Bombay Airports
between January and July, 19657

The Minister of Transport (Shri
Raj Bahadur): The average daily
passenger air traffic for the penod

January ao July 10685 at Calcutta
(Dum Dum) and Bombey (Santacruz)
is as follows:

Embarked Dis- In
embarked _tranist
Calcutta 423 421 a1s
(Dum Dum)
Bombay 1038 1026 520
(Santa Cruz)

Import of Foodgrains
1639, Shri Bagrl: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether the Food Corporation
of India has imported rice from U.S.A.
ang other foreign contries;

(b) it so, the names of those coun-
tries and the quantity imported; and

(c) the terms thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri D.
R. Chavan): (a) No, Sir.

(b} and (e¢). Dp not arise.
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Price of Mustard 0il

164]1. Shrimati Renu Chakravartity:
Will the Minister of Food and Agri-
caltare be pleased to state:

(a) the steps taken to prevent high
prices and profiteering in mustard
ail seeds; and
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(b) whether Government have
looked into the charges made by the
mustard oil Tnillers of West Bengal
that cxcessive prices are being
charged by the mustard seed dealers
of UP?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The steps taken
to prevent rise jn prices include ban
on forward trading in mustard seeds
ang oils; restrictions on the avail-
ability of bank finances agminst the
security of oilseeds and oils; restric-
tiong op exports; and imports of limit-
ed quantities of mustered seeds.
Apart from this the Government of
India have amended the Defence of
Indian Rules, 1862 effective from the
20th May, 1863 which now require the
State Governments to obtain prior
concurrence of the Central Govern-
ment before taking any action under
the said Rules affecting the movement
of foodstufts Including edible ocilseeds
and cils or for controlling their
prices.

{b) Such matters are to be looked
into by the concerned State Govern-
ments.

Placiculture

1642, Shrimati Renu Chakravartly:
Will the Minister of Foed and Agri-
caulture be pleased to state:

(a) the main recommendations
made by the experts on pisciculture
sent to study the situation regarding
fish supply and wmarketing of fish
under the Fish Marketing Corpora-
tion, West Bengal, and

(b) the action taken thereon?

The Deputy Minister jn the Minls-
try of Food and Agriculture (Shri D.
E. Chavan): {a) A team of two fisher-
ieg officers of the Ministry of Fond
ang Agriculture visited West Bengal
and Orissa and helq discussions with
fisheries officials of a few other Stotes
with o view to sssessing the possi-
bility of setting up a Central Fisher-
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ies Corporation and obtaining sup-
plies of fish to the Calcutta market
According to the recommendations of
this team it is possible to procure a
substantial quantity of filsh for the
Calcutta market in addition to that
sent by private merchants, through
Government and Co-operative sources
if proper arrangements for collection,
transportation and marketing &re
made, It will also be necessary to
provide facilities for granting loans
for production of fish, supply of ice,
isulated and refrigerated road &nd
rail vans, cold storage, etc.

(b) The Government of India have
since decided to set up & Central
Fisheries Corporation. Action s
being taken to set up the Corporation
within the next two or three months.

Contamination of Imported Wheat

Shri Sarendra Pa] Bingh:
Irm M. N. Swamy:
Shri Selanki:
lm'{ Shri F. K. Deo:
Shri Narasimha Reddy:
Shri 8. M. Banerjee:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact thset a
large guantity of American wheat,
received at Cochin in ecarly July, was

found to be unfit for human con-
=sumption; and
(b) if so, the nature of the con-

tamination and the quantity of wheat
involved?

The Deputy Minister in the Minis.
try of Food and Agriculture (Shrl D,
R. Chavan): (a) and (b}, No ship-
ment of wheat was received at Cochin
from the USA in early July 1965
A ship had. however, discharged 1,304
tonnes of damaged wheat between
26th May and 8th June 1865, The
damage was caused due to jeakaje of
water while in transit un the high
BEAS.
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Plastic Warehouses

1644, { Shri M. S. Murti:
" Shrimati Bamdularl Sinha;

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether an experiment for the
storage of wheat in  plastic ware-
house is being conducted in Delhi;

(by if so, the results thereof; and

(¢) whether there is any proposal
1o store paddy, jowar, etc. on an ex-
perimental basis in this warehouse?

The Deputy Minister in the Minis-
try of Food and Agriculture (Suri D.
R, Chavan): (a) Yes, Sir,

(b) It js nearly a ycar since this
experimental storage was started aud
so far the quality of wheat is well
maintained.

(e) Results obtained with wheat
van enable to decide the storage con-
ditions to be provided for paddy and
jowar and therefore no separate ex-
periments for these commodities are
necessary.

Demonstration in  Scientiic Methods
of Storage of

1645. Shri M. 5, Murtl: Wil the
Minister of Food ang Agricuiture be
pleased to state:

(a) whether it is a fact that de-
monstration in sclentific methods of
storage and preservation of food-
grains to traders is being carried on
in Delhi; and

(b} if so, the main features of the
scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir. Demons-
trations in scientific methods of stor-
age and preservation of fodgrains to
the tradersg in Delhi were arranged
during September, 1884, and March,
1965,

(by A survey of 14 Mandis in differ-
eni States, including Delhl, revealed
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that the conditions under which grain
is stored by the traders are lavour-
able for damage by pests and damp.
The traders further were ubserved to
be ignorant of the techniques of pest
control and the significance of mea-
sures relating to pest control and uvse
of dunnage to protect grain from
damp.

On the basis of the results of the
survey, a scheme has been drawn up
for holding demonstrations in scienti-
fic methods of storage in some of the
mandis in each State. Delhi is one
of them. It is also proposed to give
wide publicity to the  scientific
methods of storage through the media

of posters, training, leclures and
other extension methods,
Adivasi Kisan Familles
1646. Shri H, C. Soy: Will the

Minister of Soclal Security be pleas-
ed to state:

(a) whether it is 5 fact that during
the last few years in Western Nimad
in Madhya Pradesh and during the
last few months in Mayurbhanj Dis-
trict in Orissa, a large number of
Adivasi Kisan families have been
subjected to loot, arson and in-
human physical tortures and evic-
tion from their hearths and homes and
they are reduced to starving condi-
tions; and

(b) if so, action taken by the Cen-
tral Government in the matter?

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimatl
Chandrasekhar): (a) According to in-
formation available with the Govern-
ment of India, some Adivasis who had
encroached upon the Reserved Forest
lands in Madhva Pradesh and in the
Reserved Forest and National Park
areag of Mayurbhanj district in Orissa
have been evicted. No case of loot,
arson and physica] torturey has come
to notice.

(b) Does not arise.
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Adivast Families

1647. Shri H, C, Sey: Will the
Minister of Soclal Security be pleas-
ed 1o state:

(a) whether it is a fact that dur-
ing the last decade, a large number
of Adivasi families have been re-
quired to leave their homes and agri-
cultural lands to accommodate the
Government of India projects like the
Damodar Valley, Ranchi, Durgapur,
Bhilai and Balliadilla Industrial pro-
jeets: and

fb) if so, the measures taken to

rehabilitate them?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chapdrasekbar): (a) Some displace-
ment of tribal families has taken place
in Public Sector undertakings such as
the Projects under Damodar Valley
Corporation, Durgapur Stce] Froject
an:} Heavy Engineering Corporation.
There has been no displacement of

tribal families in the Bhilaj and
Ballindilla Projects.
(b) The measures taken for reha-

bilitation generally include:
(1) payment of cash compensa-
tion;

(2

provision of land and allot-
ment of alternative home-
stead lands in the adjoining
areas in lieu cf the acquired
land and cash compensation,
where possible;

colonisation with facilities for
drinking waler, roads,
schools, dispensaries »tc.;

(3)

(4) preference in employment in

the projects; and
allotment of shops in the
vicinity of the projects.
Accidents on Bombay-Agra Natlonal
Highway
S Shri M. L. Jadhav:

1648. 7 Shri Jedhe:

Will the Minister of Transport be
pleased to state:

(a) whether there has been a large
1181 (Aiy LSD—4
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number of accidents on the Bombay-
Agra Road;

(b) whether it is a fact that thess
accidenty happen 88 a result of the
narrowness and bad condition of the
road; and

(c) if so, the action being made to
widen and maintain the road?

The Minister of Transport (Shri
Raj Bahadur): (a) to (¢). The in-
formation required i being obtained
from the concerned Stale (overn-
ments and will be laid on the Table
of the Sabha as soon as it is avail-
able, i

Crops damaged due to Plant Disecase

Shri M. L. Jadhav:
"‘"9'{ Shri Jedhe:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that a num-
ber of crops like cotton, betel-leaves
and others suffered as a result of
plant diseases in Msaharashira and
Madras States in 19684-85;

(b) whether it is also g fact that
Government have not been able to
save these crops from plant-diseases
for want o adequate research and
insecticides; and

(¢) the efforts made to save these
crops from plant-diseases?

The Deputy Minister in the Minks-
try of Food ang Agricultare (Shri
Shahnawaz Khan): (a) Almost all
crops, including cottun and betel-
leaves, suffer from attacks of insect
pests and plant diseases all over the
country, including those in  Msha-
rashtra and Madras States. The in-
cidence of pests and diseases In
Maharashtra and Ma:ires States in
1064-685 on cotton and hetel-leaves
was nearly normal and -~o pockets
experienced any severe epidemics.

(b) The Government of India and
the State Governmenis have estub-
lished a large number of rescarch ins-
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titutions, where research on the con-
trol of pests and diseases of crops is
under ‘way. Remedies for the con-
trol of a large number of pests and
diseases have been found out and
research work on a sustained basis
has been taken up in case of ctlhers.
Considering the patheciogical pro-
blems in betel vines in the States of
Madras, Maharashtra, Andhra Pra-
desh, Gujarat, Uttar Pradesh, Bihar
and Madhya Pradesh, the Govern-
ment of India started a comprchen-
sive co-ordinated scheme for the in-
vestigation on the discases of this
crop and their control from the 1st
April, 1963.

With the rising tempo of plant pro-
tection work in the country, supplies
of both, imported and locally-manu-
factured, pesticides are hardly able
to cope up with the rising demand.
Efforts are being made to procure
supplies from indigenous sources and
from abroad. Pesticides are import-
ed from other countries under free
foreign exchange allocations, barter
arrangementg and credits from friend-
ly countries. Schemes for estoblish-
ing additional plants for manufac-
ture of pesticides have been worked
out and their implementation Is being
pursued vigorously.

(c) The Plant Protection Organisa=
tions at the Centre and the States are
being further strengthened to cope up
with the work connected with the
control of pests and diseases. The
production of pesticides in the coun-
try from indigenous resources is being
stepped up. The production target
for 1968-69 is 83,000 tons comparcd to
the present production of 16,000 tons.

Tube-wells in Rajasthan

[ Shri Karnl Singhji:
1650. | Shrl Tan Singh:
Shri Onkar Lal Berwa:
Shrl Omkar Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) how many tube-welly have
been sunk in the arid zones of Rajas-
than and how many of them yielded
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the required potential of water for
working the tube-wells economically
during the years 1963-64 and 1964~
6s;

(b) whether sinking of tube-wells
is going on according to the scheduls;
and

(c) whether it is a fact that due to
the lack of preparation, the water
could not be made use of in most
cases for minor irrigation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). Dur-
ing 1963-84 the Exploratory Tube-
wells Organisation, under its ground-
water exploration progremme, drilled
16 exploratory bores in the semi-arid
anj arid zones of Rajasthan of which
only 1 bore at Sardarshahar in Churu
district yielded in a discharge of
10,200 Imperial Gallons per hour of
water at a draw down of 14 feet, The
other boreg had to be abandoned due
to lack of acquifer, low discharge or
bag quality of water etc.

During 1884-65 1he Exploratory
Tube-wells Organlsation undertook
the programme for construcdan of
250 tube-wells In the searcity arcas of
Rajasthan as a famine relief measure
as a special case, at tha request of the
State Government. The construction
of 250 tube.wells was originally sche-
duled to be completed by March, 1886.
It may not be possible to adhere to
this schedule owing to groundwater
non-availability,  operational and
other difficulties in the area. Huw-
ever, during 1964-85, 85 Lores were
drilled of which 58 were successful.
Till 31st July, 1985, 25 mor- success-
ful bores have been completed.

‘Water available from these tube-
wellg is to be utilised for drinking
water for cattle as well as for grow-
ing fodder, other allied agricultural
uses and for domestic purposes.

The State Government which is
responsible for utilisation of these
wells is arranging purchasz of pump-
‘ing sets for running the tube-wells,
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Retrenchment of Employees in Min-
istry of Food amd Agriculture
( Shri Solanki:
1651, { Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Food and
Agricultare be pleased to state:

(a) whether it is a fact that some
employees in his Department have to
face retrenchment on the ground of
redundancy;

(b) how many persons will
affected;

(c) their length of service; and
being

be

(d) the reasons for their
found to be redundant?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Kban): (a) to (d). The
question whether anv cmployee of
the Commodity Committees under
the Department of Agriculture would
be rendered surplus as a result of
the re-organisation of research activi-
ties, 15 under examinaticn. It is too
early to say whether there would be
any retrenchment,

Burcharge on Ships passing through
i Suex Canal
1652. S8hri Raghunath Singh: Will the

Minister of Transport be pleased to
state:

(a) whether the Government of
Egypt have raised the surcharge in the
port of Alexandria by 25 per cent on
the ships passing through the Suez
Canal

(b) it so, itz effect on the Indian
Sh!p‘pi.nl; and

(¢) Government's reaction thereto?

-The Minister of Transport (Shri Raj
Bahadar): (a) to (c). Government
have no information about the said
increase in the surcharge in the port
of Alexandria, However, the Suez
Canal toll has been increased by one
percent by the Government of UAR.
for all ships using the Canal with
effect from the midnight of the 30th
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June 1865. The financial effect of this
increase on the three principal Indian
Shipping Companies viz. Scindia Steam
Navigation Company Ltd., Shipping
Corporation of India dnd India Steam-
ship Company Ltd. (whose vessels re-

gularly operate through the Suez
Canal) would be about Rs. 85,000 per

annum.

Development of Tourism

1653, Maharajkumar Vijaya Ananda:
Will the Minister of Trunyport be
pleased to state:

(a) the names of places selected for
tourist importance recently;

(b) the steps taken for the integrat-
ed development of such places; and

(c) the expenditure Incurred on
them so far?

The Minister of Transport (Shri Ra)j
Bahadur): (a) to (c¢). The Ad-hoc
Committee appointed by the Gevern-
ment of India under the Chairmanship
of Shri L. K, Jha in March, 1063, to
suggest ways and means on expanding
tourist traffic to lndia rerommended,
among other things, the development
of the following tourist centres:—

Agra, Jaipur, Varanasi, Srinagar,
Madurai, Hyderabad, Mysore,
Chandigarh, Ahmedahad, Dar-

jeeling, Cochin, Bhubanesh-
war, Kaziranga, Corbett
National Park, Fatehpur

Sikri, Bud Gaya, Nalanda,
Rajgir, Puri, Konarak, Pahal-
gam, Gulmarg, Bhakra
(Govind Sagar), Manali, Udai-
pur, Sanchi, Mandu, Khaju=-
raho, El!lora, Ajanta, Goa
(Calangute beach), Halebid-
Belur, Mahabalipuram, Kova-
lam Beach and Lake Periyar,

A working group consisting of a
Town and Country Planner. an Ecnono-
mic Planner, a Senlor Archite-t and a
tourist official has been constituted by
the Department of Tourlsm to prepaore
Master Plan for the integrated de-
velopment of cerfain selected areas/
centres. The Working Group has so
far visited Kovalam, Goa, Ajanta,
Ellora, Khajuraho, Agra, Gulmerg,
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Murvanthe, Visakhapatnam and
Konasak. Their reports on the integ-
rated development of these centres are
in different stages of completion.
Copies of the report already completed
have heen placed in the library of the
Subha. Schemes for the implementa-
tion of the development of the centres
recommended by the Ad-hoc Com-
miltee have also been included in the
revised Fourth Five Year Plan for
development of Tourism submitted to
the Planning Commission. No expendi-
ture has, however, been incurred so
far.

Production of Woollen Khadi Cloth

1655, Shrl Raghunath Singh: Will
the Minister of Social Security be
pleased 1o state:

ta) whether it is 5 fact that the pro-
duction of woollen khadi cloth is being
stepped up to meet the rising demand
of public; and

(b) if so, the steps befng taken to
make it cheap so as to be within the
means of ordinary citizens?

The Deputy Minister in the Ministry
of Law (8hri Jaganatha Hao): (a)
Yes, Sir.

{(b) Different types of blending wool
have been introduced as also new
looms which will raise productivity.
Finishing centres for woollen khadi
have been set up. While these
measures will reduce the cost of pro-
duction in the long run, rebate is also
allowed on woollen khadi at 10 Paise
Per rupee. An additional rebate at 5
Paise per rupee is allowed by Khadi
Bhandars and emporia on retall sales
during special occasions for a perlod
upto 30 days in a year,

Taxation on Motor Vehlcles

1658. Shri P, C. Borooah: Will the
Minister of Transport be pleased to
state;

{(a) whether Government  have
appointed a high-level Enquiry Com-
missinn headed by Dr. B, V. Keskar to
examine whether the existing taxation
on motor vehicles is a disincentive to

the grcwth of road transport; and
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(b) if so, the precise terms of re-
ference of his Commission?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Govern-
ment of India have decided to appoint
a high-level Enquiry Committee, under
the Chairmanship of Dr, B, V. Keskar,
to carry out a comprehensive exami-
nation of the problem of motor vehi-
cles taxation and to recommend the
princtPles on which such taxation
should be based and the level of taxa-
tion, which will ensure adequate pro-
vision and development of efficient gnd
economic road transport services in the
country. The following are the terms
of reference of this Committee:—

(a) To examine the present cost of
operation for haulage of
passengers and goods by road
transport, including the ele-
ment of State and Central
taxes: and whether it has be-
come g disincentive to the
healthy development of road
transport; and if so, to what
extent.

(b) To examine whether there is
justification for correlating
the rates of motor vehicles
taxes with reference to the
types of fuel (petro! or diesel)
used and area of operation.
To survey the existing admi-
nistrative machinery and the
procedures connected with
the levy and collection of
taxes, tolls, etc. on motor
vehicles in the States, and
examine whether they hinder
the smooth movement of
vehicles.

(d) To r d the principl
on which motor vehicles taxa-
tion should be based and also
the level of taxation which
will ensure adequate pro-
vision and development of
efficient and economic road
transport scrvices in  the
country.

(e} To suggest any changes in law
and procedure that may be re=
quired to give effect to any

(c
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recommendations thal may be
made, .

(f) To make any other recom-
mendations germane to the
subject matter of the enquiry

The resolution in regard to the
appointment of the Committee is being
published in the Gazette of India sepa-
rately.

Audit of Accounts of Panchayati Raj
Bodies

1658, Shrimati Ramdulari Sinha:
Will the Minister of Community De-
velopment and Cooperaffon be pleased
to refer to reply given to Starred
Question No. 939 on fhe 20th April,
1965 and state the reaction of Geovern-
ment to the important recommenda-
tions of the Study Team on the Audit
of Accounts of the Panchavati Raj

Bodies?
The Deputy Minister in the Ministry
of C ity Devel t and Co-

operation (Shri B, S. Muarthy): The
recommendations of the Study Team
on the Audit of Accounts of Pan-
chayati Raj Bodies have been con-
sidered by the Government, The im-
portant recommendations of the Com-
mittee have also been considered at
the Annual Conference on Community
Development and Panchayati Raj and
by the Conference of State Ministers
of C ity Development and Pan-
chayati Raj held recently at Srinagar:

‘The recommendations accepted by
the Government are Jaid on the Table
of the House. |Placed in Library, See
No. 4776/65].

Installation of Lights on Ring Road,
Delhl

1659. Dr. L. M. Simghvi: Will the
Minister of Tramsport bé pleased to
slate:

(a) whether it is proposed to instal
electric lights on the Ring Road in
Delhi; and

(b) if so. when the installation of
lights is likely to be completed?

BHADRA 16, 1887 (SAKA)
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The Minister of Transport (Shri Raj
Bahadur): (a) Yes

(b) The Ring Road falls within .he
jurisdiction of three authorities,
namely, the Delhi Municipal Corpora.
tion, the New Delhi Municipal Com-
mittee and the Delhi Cantonment
Board. The Ministry of Transport gre
responsible for lighting the portions
of the road falling within the juris-
diction of the Delhi Municipal Corpo-
ration and the New Delhi Municipal
Committee. Estimates for lighting are
under preparation by the Delhi
Administration. As soon as they are
sanctioned, the work will be taken up.
It is expected to be completed in about
a year's time from the date of enm-
mencement. The Cantonment Board
hag fo light the portions of the road
within their jurisdiction,

Supply of Buffalo Mlilk by D.M.S.

1660. Dr. L. M. Singhvi: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether it is a fact that the
supply of full cream buffalo milk by
the Delhi Milk Scheme has been dis-
continued; and

(b) if so, when it is likely to restore
normal supply of such milk?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shabnawaz Khan) (s} Supply of
buffalo milk by the Dellu Milk

Scheme has been discontinued with
effect from the 9th June, 1985 and
Standardised milk with 5 per cent fat
has been introduced :n its place:

(b) There is no proposal to restore
supply of buffalo milk.

Famine Conditions im South India

1661. Bhri H. C. Linga Reddy: Will
the Minister of Food and Agriculture
be pleased o state:

(a) whether it is a faet that due
to failure of rains. famine conditions
have been caused in some parts of
South India particularly the old
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Mysore State area during the current
year; and

(b) it g0, the assistance given by
the Centre to the various States to
meet the situation?

The Deputy Minister in the Minis-
ty of Foog and Agriculture <>hrl
Shahnawas Khan): (a) It is rather
early at this stage to assess the pros-
pects of the 1965-66 Kharif Crop and
its effect on the food position.

(b) Assistance by way of supply of
foodgrains Is being given to the States
to the extent availabilities would
permit.

wfoeit & fod ol W

1662, sft vy foreid : 7 v
o W @ AR g Ea s

(%) %ar FHT  FERC wqaT
mgroe g # Gf w @A
sror gt & Fored w225 @ g
wfir < 2500 ¥ § FEAT THT 1A
o e & W

(%) = T gA & wETT
gfat, sfzatfeni qur fred ot &

arnfores gt famr & gt
(il werdrwe) (%) ¥ FTHTC
T T AT A€ Frorn ey @ gk
t AR A & I RS aTeEr
Gt dwrar s frg 9 T § )

(&) ot =T

NP-852 Wheat
Shrl Ram Sewak:
1683 5 shri P. G. Sen:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a new varlety of wheat
“NP-§52" evolved at the Pusa
Botanlcal Sub-Statlon, Indian Agri-
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cultural Research Institute, New
Delhi is being utilised in the paddy
fields; and

(b) the areas to which it will be
best suited and the advantages that
will accrue to the farmers?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.
(b) Variety NPB52 can be culti-

vated in the whole of Bihar, Eastern
Uttar Pradesh and West Bengal. The
farmers can get an yield of 2 tons per
hectare under late sown conditions
after paddy and 4 tons under normal
conditions, by growing this variety.

Mysore Khadi and Village Industries
Board

1664. Shrl Sivamurthi Swamy: Will
the Minister of Soclal Securlty be
pleased to state:

(a) whether the Accounts of the
Mysore Khadi and Village Industries
Board have been audited by the Gov-
ernment Auditors for the last 8 years;

(b) if so, how much amount has
been found to have been misappro-
priated; and

(¢} the persons responsible for
the misuse of the funds and the
action taken by Government in the
matter?

The Deputy Minister In the Minis-
try of Law (Shrl Jaganatha Rao): (a)
Yes, uplo the year 1963-64.

(b) Rs. 3,21,288 upto the year 1962-
83. The position for the remaining
period is yet to be reported upon.

(c) The State Board iz a statutory
body established under an Act of the
State Legislature and it is for the
State Board to take action in cases
of misappropriation. Enquiries are
being held in all cases of suspected
misappropriation. The State Board
has aircady lodged complaints with
the police against some of the
officials. In certain other cases, the
officials have been kept under sus-
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pension pending enquiry. The posi-
tion is reviewed monthly by the State
Government and the State Board.

Tractor Training Centre in
Tungabhadra Valley

1665. Shri Sivamurthl Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any proposal
to set up a Tractor Training Centre
in the Tungabhadra Valley; and

(b) if so, when?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) and (b).
It is proposed to start a Third Trac-
tor  Training Centre during the
Fourth Plan on the lines of the exist-
ing Centres at Budni (Madhya Pra-
desh) and Hissar (Punjab). But no
decision has been taken as to where
it will be located.

Upgrading of Sheep

1666. Shri Stvamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have any
proposal to upgrade our sheep by
carrying on artificial insemination by
using Marine and Rambowlliet rams;

(b) it so, the centres where such
work will be started and the number
of sheep proposed to be inseminated
annually at each centre; and

(e) whether Government have any
proposal to send young Veterinarians
for training to Russia in this connec-
tion?

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
Shahnawaz Khan): (a) to (c). To
begin with it iz proposed to take up
experimental trials in the application
of artificial insemination for improv-
ing our sheep with semen of exotic
rams. For this purpose four officers,
one each from the States of Andhra
Pradesh, HRajasthan, Punjab and
Mysore, have been deputed to USSR

for training in this field. Resean
work in this fleld will also be taken
up at the Central Sheep and Wool
Research Institute.
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Effect of Music on Milk Yield

1668, Shri C. K. Bhattacharyya: Wiil
the Minister of Food and Agriculture
be pleased to state:

(a) whether his attention has been
drawn to the statement of the Chief
Minister of Andhra Pradesh that the
catlle in the dairy of Tirupati Temple
give more milk on hearing music
played through radio, and

(b) if so, whether any arran t
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Crash Programme to increase Milk
Yield in Delhi

1671. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

fa) whether a crash programme to
raise milk yield of cattle in Delhi is
under consideration;

(b) if so, the details of the prog-
ramme;

(e} when it is Lkely to be imple-
mented; and

(d) how long it will gu in meeting
the reguirements of the Capital?

The Deputy Minister in the Miniks-
try of Food and Agriculture (Shri

has been made to introduce this
experiment all over Indw?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
information is being coliected and

will be placed on the Table of the
Sabha as soon as it becomes available

®UA @AY
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Shah az Khan): (a) to (d), A
scheme for the establishment of one
Intensive Cattle Deveiupment Block
in Delhi had been approved for im-
plementation under the Crash Pro-
gramme in Delhi in November, 1964,
This Block was proposed o be taken
up 1in the milk sheds of Delhi Milk
Scheme and was expected to cover a
breedable population of one lukh
cows/she buffalocs, The progrumme
embraces all aspects of cattle develop-
ment piz. controlled breeding, better
feeding, effective disease control, betier
managemen! and marketing facilities
duly supported by rural dairy exten-
sion activities. The Delhi Administra-
tion who had not taken up the scheme
earlier for inadequacy of funds have
now agreed to tuke up the scheme in

1965-66. Formal request for revival
of the scheme is awaited from the
Administration. The scheme aims at
30e; incresse in milk production in
five yeurs.
Sugar Quota
{ Shri M. L. Jadhar:
1672.) Shri Jedhe:

Shri P. C. Borooah:

Will the Minister <7 Food and Agri-
culture be pleased 1o state:

(@) the quantity of supar supplied
per month per head in the different
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States and also the quantity of sugar
made available to each State during
the past two quarters of the current
year;

(b) whether it is a fact that in
-certain parts of the country the
monthly quota per head is 250 gms.
and if so, where and why; and

() the steps being taken to make
a uniform quantity of at least one
kilogram per head available through-
.out the country?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shrl
D. R. Chavan): (a) A statement giv-
ing the required information is laid
.on the Table of the House. [Placed in
Library. See No. LT-4778/65].

(b) Yes, generally in rural areas
mainly on account of local habits.

(c) The average consumption of
sugar in the country has mever been
1 kg. per head per meonth, nor it is
possible to ensure this in the near
future on account of limited produc-
tion.
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Application of Employees’ Provident
Funds Sch to Co-operative Sect

1674. Shrimati Ramdulari Sinha:
Will the Minister of Soclal Security
be pleased to state:

{a) whether Provident Fund Sche-
me hag been made applicable to the
Co-operative and Khadi and Village
Industries Sectors;

(b) whether the Co-operative Ins-
tructors employed in the various
States by the National Cooperative
Union for various States Co-operative
Unions are enjoying the benefit of the
scheme; and

(c) if mot, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (S8hri Jaganatha Rao):
(a) Yes, provided the .establishments
in these sectors fall in the categories
of establishments to which the Emp-
loyees' Provident Fund Act, 1852, and
the Scheme have been extended. The
following exceptions have, however
been made:—

(i) Under Section 16(1)(a) of the
Employees' Provident Fund Act, 1852,
the Act does not apply to eny estab-
lishment registered under the Co-
operative Societies Act, 1912, or under
any other law for the time being in
force in any State relating to co-
operative societies, employing less
than 50 persons and working without
the aid of power.

(ii) Handloom factories organised
as Industrial Cooperatives have been
exempted from the operatlon of the
Employees’ Provident Fund Act, 1952

{b) No. Since these unions are not
engaged in an industry so far cover-
ed under the Employees’ Provident
Fund Act, 1852, the Instructors emp-
loyed by the unions are not enjoying
the benefit of this Act.

(c) Does not arise.
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Chairmen of State Soclal Welfare
Boards

1675. Shrimati Ramdulari Sinha:
Will the Minister of Soclal Security
be pleased to lay on the Table a
statement showing:

(a) the names of the Chairmen of
the wvarious State Social Welfare
Boards along with their qualifications;

(b) the facilities and amenities
provided to each one of them; and

(¢) the amount provided for in the
current year's Budget under the head
“Establishment”, State-wise?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): (a)
to (c). A statement giving the names
of the Chairmen, State Social Welfare
Advisory Boards, their qualifications,
where available, and other requisite
information is laid on the Table of
the House. [Placed in Library. See
No. LT-4779/65].

Information as to’the qualifications
of the Chairmen of the remalning
State Boards is being ccllected and
will be laid on the Table of the Sabha
as soon as possible,

Labour Contract and Construction

Co-operatives
1676. Shrimati Ramdulari Sinha:
Will the Minist of C ity
Devel t ang Cooperation be

p]euecl' to state:

(a) whether the State Governments
have been advised to earmark certain
percentage of contract work for
labour contracts and construction co-
operatives in each State; and

(b} it not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commaunity Development and
Cooperation (Shri B. 8. Marthy):
(a) The State Governments have
been advised to allot all unskilled
works and skilled wourks upte
Rs. 50,000 to the labour contract and
construction cooperatives

(b} Does not arise

“Grow More Food” Competition

1677. Bhri Rajdeo Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that some of the farmers are adopt-
ing different tactics to show more
yield in the competition organised
for “Grow More Food";

(b) whether the average yield |Is
taken on the total cultivable land at
the disposal of the farmer or a small
portion of it; and

(e¢) whether any steps are likely to
be taken In this direction to encour-
age healthy competition?

The Deputy Minister in the Minis-
try of Food and Agriculture, (Shri
Shahnawas Khan): (a) Yes. Frau-
dulent tactics to show higher yields
than actual are known to officers
supervising crop competitions and
they take proper care to prevent such
practices. An elaborate procedure has
been laid down in the scheme specifi-
cally in respect of harvesting of crop
competition plots with the object of
obtaining reliable yields. A repre-
sentative of the Government of India
is deputed on the Committee t8 super-
vise the harvesting of competition
plots in All India Crop Competitions
At Village, Block, District and State
level Crop Competitions organised by
State Governments, separate commit-
tees at all levels exist to organise and
supervise harvesting of competition
plots.

(b) The minimum unit of land for
which & competitor can enter into a
competition, has been specifically lald
down. This i{s one acre for all the
crops in the plains except paddy and
potato, in which case it is half an
acre and 1/4 acre respectively. For
a compelitor from hilly tiacts, the
above prescribed limits are reduced
to half.

(e} No. It is felt that the Crop
Competitions Scheme is working In a
fairly satisfactory manner.
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Ships from Russla

1678 Shri R. 5. Pandey; Will the
Minister of Transpert be pleased to
state:

(a) whether there is any proposal
to purchase some merchant ships
from Russia; and

(b) if so, the details thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). There s
no proposal under Government's con-
sideration to purchase  merchant
ships from Russia at present,

Dahej Port in Gujarat

1679. Shri Chhotubhai Patel: Will
the Minister of Transport be pleased
lo state:

(a) whether there is any proposal
to develop the Dahej port in Gujarat
State as an all-weather direct berth-
ing port; and

(b) if so, the nature thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b), Ports
other than major por!s flgure in the
Concurrent List of the Constitution,
The executive responsibility for their
development vests in the State Go-
vernments concerned. The Govern-
ment of India, however, provides
technical advice and financial assis-
tance in the form of loans to the State
Governments for the development of
some of the schemes.

The Government of Gujarat has
prop d the devel of Dahej as
an all-weather port, cost being esti-
mated at Hs. 76.36 lakhs, during the
Fourth Plan period. Fourth Plan
schemes relating to minor ports are
under examination at present

Wages of Workshop Employees

1680. Shrimati Renu Chakravartty:
Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that two
years have elapsed since the Com-
mittee of Technical Officers submit-
ted their report fixing the wages of
workshop employees of the Civil
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Aviation Department and rationalisa-
tion of the various cadres;

(b) whether it is also a fact that
these employees continue to draw
ad hoc pay fixed by the Department;
and

(c) if so, whether Government have
taken any decision on the recom-
mendations of the Committee?

The Minister of Transport (Shri
Raj Bahadur): (a) to (). A Com-
mitlee of Departmental Officers was
appointed by the Director General of
Civil Aviation in April, 1963 tu study
and examine the pay-scales of the
workshop staff and to recommend
whether any revision of their pay-
scales is necessary after taking into
consideration their duties and res-
ponsibilities and the scales of pay of
similar posts in other Departments.

The Commitlee's report was receiv-
ed by Governmeni in ‘September,
1964, Its recommendations have been
examined. Since -the scales of pay
recommended by the Commitlee are
outside the standard scales recom-
mended by the Second Pay Commis-
sion and the basis on which the Com-
mittee has evaluated the wvarious
posts and recc ded these special
scales has not been explained, these
recommendations do not form a use-
ful basis for further consideration of
the revision of scales, which has now
been taken up independently on
merits.

In the meantime the workshop
employees continue to draw pay in
the scales in which they were fitted
on the r dations of the S d
Pay Commission.

Pay Scales of Store-Keeping Staff in
Civil Aviation Department

1681. Shrimati Renu Chakravarity:
Will the Minister of Civil Aviatiem
be pleased to state:

{a) whether Government have ac-
cepted the Departmental Committee’s
recommendation regarding the pay-
scales of the Store-keeping staff of
the Civil Aviation Department;
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(b) if not, the reasons therefor;
and

(c) whether the scales of pay
recommended by the Second Pay
Commission for M.T. Drivers have
not been given effect to in the case
of Civil Aviation Department Drivers
though the pay-scale of the staff car
drivers had been revised?

The Minister of Transport (Shri Ra)
Bahadur): (a) and (b). The main
recommendations of this Committee
were:

(i) revision of the pay-scales of
Store-keepers from Rs. 130-
300 to Rs. 168-340;

increase in the strength of
Selection Grade from 11 per
cent of 15 per cent; and

(i

{ili) re-designation of tne posts of
Assistant  Technical Officers
at the Central Radio Stores
Depot on the Stores Despatch
side, as Stores Officers, to be
filled by promotion on merit
from amongst Stores Asgis-
tants.

Government have already accepted
the second and third recommenda-
tions. The question of revision of the
pay-scales of Store-weepers is still
under consideration.

(c) The Second Pay Commission
recommended a pay scale of Rs. 110-
139 for Drivers of light vehicles and
Rs. 110-180 for Drivers of heavy vehi-
cles. It was nol found possible tu
demarcate the posts of M.T. Drivers
in the Civil Aviation Department as
their M.T. fleet is a composite one
comsisting of light and heavy vehicles
at all stations. It has, thercfore, been
decided to create a Selection Grade
for 25 per cent of posts in this cadre
in the scale of Rs. 139-180. In addi-
tion 149 posts of M.T. Drivers have
been integrated with the Fire-fighting
erew and re-designated as those of
Driver (Fire) in the scale of Rs. 110-
180.
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Shipping facliities for despatch of

Salt
1682. Shri Jashvant Mehta; Wil
the Minister of Tr ri be pl |
to state:

(a) whether Government  are
aware thal the salt manufacturers
on the Western Coast of Saurashtra
are not getling shipping facilities to
despatch snlt to eastern parts of
India; and

(b) if so, the steps
have taken to remedy
ties?

The Minister of Transport (Shri Raj
Bahadur): (a) Substantial quantities
of salt are being moved by sea from
Saurashtra ports to Calcutta. For ins-
tance, during the first 8 months of
1965 about 1 lakh tons of salt have
been moved by sca, An  important
factor which has led to the present
difficully is that salt is generally
taken as a return cargo by ships carry-
ing coal from Calcutta to Saurashtra
but the coal movement to Saurashtra
has declined considerably with the re-
sult that very few colliers call at
Saurashtra ports,

Government
such difficul-

(b) The following steps have been
taken by Government to improve the
situation:—

(i) AIl vessels taking coal to
Saurashtra or Bombay are
required by Government 1o
back-load salt to Calculta;

(i) Vessels which carry coal or
other cargo to Tuticorin or
Cochin and which agree to go
in ballast from these ports to
Saurashtra ports for lifting
galt for Calcutta are given
coal cargo for Madras or
Tuticorin for the next coal
voyage. Since shipowners pre-
fer Madras and Tuticorin to
other ports for movement of
coal, allotment of coal for
these ports is  expected to
serve as an inducement for
carriage of salt from Saurash-
tra; and
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(iii) Government are examin-
ing a proposal submitted by
a salt shipper for acquisition
of 2 ships for the movement
of salt and cement.

Sclentific Posis In  Civil Aviation
Laboratorles

1683, Shrl D, C. Sharma: Will the
Minister of Clvil Aviation be pleased
to state;

(a) whether the Committee on Or-
ganization of Scientific Research in
Civil Aviation has recommended an
increase to the maximum extcnt pos-
sible in the number of scientific posts
at the lower level in the two labora-
tories now maintained by the Direc-
torate-General of Civil Aviation now
maintained by the Directorate-Gene-
tal of Civil Aviation in New Delhi;

(b) whether the recommendation
hag been considered and arcepted; and

(c) it so, the steps taken to imple-
ment the same?

The Minister of Transport (Shrl Raj
Bahadur): (a) to (c). A copy of the
Report of the Committee on Organisa-
tion of Scientific Research in the labo-
ratories of the Research and Develop-
ment Directorate and the Radio Cons-
truction & Development Unit of the
Civil Aviation Department at New
Delhi has becn received by Govern-
ment last month.

The report is under examination.
As the recommendations made there-
in are of far-reaching nature, they
will require very careful considera-
tion in consultation with other Min-
istries before decisions can be taken.

Capsizing of “Kalyani” Fishing
Trawler

Shri Kajrolkar:
[Shrl Raghanath Singh:
1684.! Dr. Mahadeva Prasad:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Food and Agri-
en'ture be pleased to state:

{a) the reasons for sending “Kal-
yani” a fishing trawler, for fishing In
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stormy weather;

(b) the number of persons who
were on board and the number of
persons survived;

{c) whether all of them were swim-
ming experts and whether any quali-
fled Tindal was on board; and

(d) whether this trawler had been
duly passed in sccordance with the
Mercantile Marine Department Regu-
lations?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The truwler left
Bombay on her routine exploratory
fishing voyage on 15th July, 1965,
when weather was not story,

(b) There were 14 persons on board
H.T. ‘Kalyani’ and so far we have had
reports of only one survivor.

(e¢) All the persons on board this
trawler knew swimming. The trawler
was under the command of an offizer
holding a Fishing Skipper's Certifi-
cate. The officer who was second in
command of this trawler was also
holding a Second Hang Fishing Certi-
ficate. Both these certificates are is-
sued by the Mercantile Marine De-
partment and_are much superior to
that of a Tindal,

(d) The trawler was last inspected
during March/April, 1965 by the Mer-
cantile Marine Department when re-
pairs were carried out for sea-wor-
thiness.

Loss of Foodgrains due to Floods

1685. Shri R. Barpa: Will the Min-
ister of Food and Agrienlture be pleas-
ed to state the loss of various varie-
ties of foodgrains in terms of quanti-
ties and money value due to floods in
each State during the period from
1960 to 19647

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawatz Khan): The informatlon is
not available. The time and labour in-
valved in its collection would not be



4217 Written Answers BHADRA 16, 1887 (SAKA)

eommensurate with the results to be
achieved,
Supply of Milk In Capital
1888. Shri Jedhe: Will the Minister

of Food and Agriculiure be pleased
to state:

(a) whether it is a fact that the
position of milk supply in Delhi[New
Delhi has greatly improved in com-
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(¢) whether Government propose
to issue fresh cards for the issue of
milk to the public;

(d) it so, when; and
(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) and (b). The

parison to what it was during the 3 -
months of June and July, 1865; average daily procurement of milk by
the Delhi Milk Scheme for the period
June to August, 1965, is indicated
(b) if so, to what extent; below:—
Month Buffalo Milk Cow Milk
litres litres
June, 1965 . . . N . . ' . 84,060 3,606
July, 1965 e e e e e s . 94,493 6,292
August, 1965 . . . . . . . 1,23,640 6,144
(c¢) and (d). It has been decided to NEFA which are being improved

issue shortly new cards to the extent
of 10,000 litres of milk per day.

(e) Does not arise.
Extension of National Highway from
Tezpur

1687. Shri Rishang Keishing: Will
the Minister of Transport be pleased
to state:

{a) whether there is any proposal
to extend National Highway No. 37
from Tezpur to the various parts of
North-East Frontier Agency;

(b) if so, the details thereof; and

(¢) the steps taken to improve the
road mileage in NEFA?

‘The Minister of Transport (Shrl Raj
Bahaduor): (a) and (h). No, Sir. Tez-
pur does not fall on National Highway
No. 37 but is situated on the North
Trunk Road which is a State road.
Road links already exist connecting
Tezpur with the various parts of

further to meet the needs of the area.

(c) Improvement of road com-
munications in NEFA forms an inte-
gral part of the NEFA Administra-
tion's Five Year Plans. The total ex-
expenditure incurred on road deve-
lopment in NEFA during the First
and Second Five-Year Plan periods
amounts to Rs. 21088 lakhs. The
Third Five Year Plap allocation for
roads in NEFA is Rs. 180 lakhs. In
addition, the road development prog-
ramme being undertaken by the Bor-
der Roads Development Board in
the North and North Eastern border
region also includes a number of
works for the improvement of road
communications in NEFA.

Rice Supply to Manipur

1688. Shri Rishang Keishing: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether acute shortage of rice
has prevailed in Manipur at present;
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(b} whether the Government of
Manipur has d ded an allotment
of S,PDD tonnes of rice to meet its im-
mediate requirement: and

(c) if so0, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
B. Chavan): (a) to (c). Manipur is
surplus in  rice. 1t was reported,
however, that the supply of rice in
the open market has diminished re-
cently, The Manipur Administration
liberalized  distribution of Govern-
ment stocks and asked for some addi-
tional supplies from the Central
stocks. Despatches from Central
stocks have been accelerated. What
further quantities will have to be
supplied to Manipur and when, is
being examined in consultation with
the Manipur Administration.

Shortage of Bread in Delhl

1689. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that bread
has been in short supply in Delhi for
‘the past several wecks;

‘(b) whether it is also a fact that
googd quality bread has become a rare
commodity and even inferior quality
bread costs mare; and

(c) if so, the steps taken or pro-
posed to be taken to remedy .the
situation?

The Deaputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) to (¢). There was
some shortage of bread in Delhi dur-
ing last weck only due to some
mechanleal trouble in the two  lead-
ing bakeries in Delhi. These bakeries
have since resumed their full produc-
tion and since 28th Aupgust, 1965 their
production has been more than the
normal daily requirement.

SEPTEMEER 7, 1865
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Income-tax Appellaty Tribonal at
Ahmedabad

1690. Shri Narendra Singh Mahida:
Will the Minister of Law be pleased
to state:

(a) whether the President of Guja-
rat Chamber of C ce, recently,
while meeting in a deputation to the
Chairman, Income-tax Appellate Tri-
bunal, Bombay at Ahmedabad, stated
the need for louating a permanent
bench of the Income-tax Appellate
Tribunal at Ahmedabad; and

(b) if so, Government's reaction to
the proposal?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes, Sir.

(b) The number of appeals institut-
ed from the Gujarat State being very
small, there is not enough work for
a whole-time Bench at Ahmedabad at
present. A Bench of the Income-tax
Appellate Tribunal holds periodical
sittings at Ahmedabad to dispose of
the appeals.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 567,
DATED 24.8-1965,

The Minisier of Transport (Bhri
Raj Bahadur): In the reply given to
Unstarred Question No. 567 on the
24th August, 1965, regarding revised
schedule of ship construction in Hin-
dustan Shipyard, 1 had stated that
the matter was still under considera-
tion. In fact, the schedule of ship
construction at the Hindustan Ship-
yard, Visakhapatnam was revised in
March, 1884 and has been in opera-
tion since then. The object envisag-
ed in this revised schedule was to
construct 3 ships during 1964-65, 4
ships during 1965-66, 5 ships during
1966-67 and 6 ships every vear there-
after. Owing to the difficulties in
procurement of imported materials
and equipment requirej for construc-
tion of ships on account of a-ute
foreign exchange shortage the ques-
tion of revising this schedule again is
under consideration.
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12 hbrs.

RE: STATEMENT BY THE DEFENCE
MINISTER

Mr. Speaker: Is there any state-
ment going to be made by thg De-
fence Minister? (Interruption).

Shri Sorendranath Dwivedy (Ken-
drapara): We would like to know
whether there is going to-be any
statement.

Mr. Speaker; That is what I asked;
1 will find out.

12.04 hrs.
PAPERS LAID ON THE TABLE
Orper or DeurmrtiTion CoMMiIssion

The Deputy Minister in the Minis-
try of Law (Bhri Jaganatha Rao):
I beg to lay on the Table a copy of
Order No. 19 of the Delimitation Com-
mission determining the parliamen-
tary and assembly constituencies in
the Union Territory of Himachal
Pradesh, published in Notification
No. 5.0. 2498 dated the §th August,
1985, as corrected by S.0. 2609 dated
the 17th August, 1965 under sub-sec-
tion (3) of section 10 of the Delimita-
tion Commission Act, 1962. [Placed
in Library. See No, LT-4786/85].

12.0) hrs
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Becretary of Rajya Sabha:—

I am directed to inform the Lok
Sabha that the Representation of
the People (Second Amendment)
Bill, 1964, which was passed by the
Lok Sabha at its sitting held on the
2Tth November, 1984, has been pass-
ed by the Rajya Sabha at its sitting
beld on the 2nd September, 1965,
with the following amendments:—

Enacting Formula

1. That at page 1, line 1, for the
word “Fifteenth” the word' “Six-
ieenth” be substituted.

1181 ( Ai)LSD—35.

BHADRA 16, 1887 (SAKA)

Statutory Res.
end Payment of a2

- Bonus Bill

Clause 1

2. That at page 1, line 4, for the
figure “1964" the figure “1965" be
substituted.

1 am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure and Conduct of Business
in the Rajva Sabha with the request
that the concurrence of the Lok Sabha
to the said dments be i
cated to this House.

12,01} hrs,

REPRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT) BILL

Secretary: Sir, I lay on the Table
of the House the Representation of
the People (Second Amendment) Bill,
1965 which has been returned by
Rajya Sabha with amendmenta.

12,02 hrs.

STATUTORY RESOLUTION RE:
PAYMENT OF BONUS ORDI-
NANCE AND PAYMENT OF
BONUS BILL

Mr, Speaker: The House will now
resume further discussion of the fol-
lowing resolution moved by Shri M. R.
Masani on the 6th September, 1965,
namely: —

“This House disapproves of the
Payment of Bonug Ordinance,
1965 (Ordinance No, 3 of 1885)
promulgated by the President on
the 20th May, 1965."

and also the further consideration of
the following motion moved by 8hri
D. Sanjivayya on the 8th September,
1965, namely: —

“That the Bill to provide for the
payment of bonus to persons em-
ployed In certain establishments
and for matters connected thers-
with, be taken into consideration.”

An hon. Member: How much time,
Sir?
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Mr. Speaker: Only 43 minutes are
left so far as the general discussion is
concerned. So far, three hours and 13
minutes have been spent. Shri Sezhi-
yan. (Interruption).

Order, order. If there is going to be
that normal exodus, that might take
place immediately. There ought not
to be any talks in the passages.

8hri Sexhiyan (Perambalur): In the
Statement of Objects and Reasons
given in the Bill, the Minister has stat-
ed that the “Government announced
acceptance of the Commission’s recom-
mendations subject to a few modifica-
tions as were mentioned therein.”
Though the Minister has stated that “a
few modifications” have been made in
the recommendations of the Bonus
Commission, in our view, these modi-
flcations are on a vital matter like the
computation of bonus. The very basis
‘has been assailed and the whole struc-
ture of the computation and the quan-
tum of bonus has toppled down. It is
like saying that only a small injury has
been donc tu a mun, though the small
injury has been inflicted on the most
vital part of the human body, that is,
either in the cerebrum or in the heart.
The whole structure, the whole basis
of the payment of bonus, has been
brought to nil and has been nullified
by the so called “few modifications”
made by the Government.

Sir, even the bonus formula recom-
mended by the Bonus Commission, 1
cannot say, is a very satisfactory one.
Even the small concessions extracted
by the working clasc through the re-
port of the Bonus Commission have
becn nullified by the “few modiflca-
tions” made by the Government. If
you analyse the bonus formula recom-
mended by the Commission as well as
the existing LAT formula, we can see
that the recommendation made earlier,
namely, the LAT formula, has been
watered down even by the Bonus Com-
mission. The Bonus Commission’s for-
mula, as recommended in their report
is, gross profit for the year, less dep-
reclation, less income-tax and super-
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tax, less return at the actual rate pay-
able on the preference share capital
and at seven per cent on ordinary
capital plus at four per cent on reser-
ves. The balance would be ‘available
surplus’, and of thiy balance, 60 per
cent should be allocated as bonus sub-
ject to a minimum equivalent to four
per cent of the annual basic wages
and dearness allowance, ete, or a
minimum of Rs. 40 whichever is higher.
This Is, of course, subject to the maxi-
mum of 20 per cent. Let us compare
this with the existing LAT formula,
which is gross profits, less depreciation,
leas income-tax, less 6 per cent return
on paid-up capital and less 3 per cent
return on working capital—the balance
will be available surplus. But the 6
per cent given in the LAT formula has
been increased to T per cent and 3
per cent return on working capital has
been increased to 4 per cent by the
Bonus Commission. But even these
things have been whittled down by the
government in their modified formula.
The only redeeming feature in the
modifieg formula of government iz the
minimum of Rs, 40 or 4 per cent, which
has been fixed. But even that is not
applicable to all the workers. To
everybody’s surprize and chagrin, the
Government of India modified the
Bonus Commission formula, even
though the concessions given by the
Bonus Commission have not been of a
much higher order. The present for-
mula as modifieq by the government
gives the schedule as gross profits less
depreciation, less all direct taxes, lesa
8'5 per cent return on paid-up capital
and less 6 per cent return on the re-
serves. The reason given in the dis-
senting note for calculating the return
on capital at 8'5 per cent, as against
the LAT and the bonus commission’s
recommendation of 6 per cent is that
the LAT fixeq the common ground for
the fair return on paid-up capital was
6 per cent and that 6 per cent referred
to a sax-free 6 per cent while the tax-
inclusive return would be 8-5 per cent.
But it is nowhere stated in the LAT
full bench formula whether the 6 per
cent is exclusive or inclusive of tax.
S0, why should the tax return be
brought into the picture now?
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When the bonus commission made
its recommendation, it clearly analysed
all these points and made the recom-
mendation with the full knowledge as
follows:

“The balance left with the con-
cern would be 40 per cent and this
would be increased by the saving
in tax on bonus payable The ag-
gregate alance thus left with the
industry is intended to provide
for gratuity and other neccssary
reserves, requirements of rehabili-
tation in addition to the provision
made by way of depreciation in
the prior changes, the annual pro-
vision required, if any, for redemp-
tion of debentureg gnd return on
borrowings, payment of super pro-
fit tax, if any, and in addition re-
turp on capital.”

So, all these things have already been
gone into by the bonus commisiion
when they fixed 40 per cent and 00
per cent. By this modified formula, the
available surplus will dwindle to a
strap and no one need be expecting the
accounting and disbursement under
‘getting off and ‘setting on', because
there will be no such thing left to carry
forward for the future, under the
modified formula.

Let me tuke some concrete examples
and show how the LAT formula, the
bonus commission formula and the
modified formula of the povernment
work out. That will show how the
available surplus is being diminished
gradually by this process. I will take
some textile mills working in Coimba-
tore in South India, because the textile
industry is the industry where the
basic wage: and DA stand on an ad-
vantageous footing for arciving at the

bonus quantum. In  Saroja  Mills,
Coimbatore, the available surplus
undecr the LAT formula is

Rs. 12,63,441: under the bonus commis-
sion's formula it is Rs 1238216 and
under the modified formula of the gov-
ernment it will be Rs. 609,884, [n Ven-
katesa Mills Udumalpet, the LAT for-
mula will give a surplus of
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Rs. 10,88,404;, under the bonus com-
mission’s formula it ig Rs. 10,54,714 and
under the modified formula of govern-
ment it is reduced to Rs. 7,00,539.
The same is the case with Dhana-
lakshmi Mills, Tiruppur. Rs. 1534392
is the sum given by the LAT formula;
the Bonus Commissivn's recommenda-
tion will give about Rs. 1 lakh less,
that is, Rs. 14,66,052, whereas the modi-
fled formula will whittle it down to
Rs. 12,68420. Therefore when you
get the available surplus of Hs. 13
lakhs under the LAT formula, it will
come to Rs. 9 lakhs under the modi-
fied formula of the Government. That
means, the amount available under the
LAT formula will ¢ome down to 7%
per cent. Therefore even if you have
not done the depreciation of the money
value, the quantum is alrady redurced
by the present one and in the end the
workers will be getting very mragre
amounts as bonus. Even now Lhe
minimum of 4 per cent is being taken
advantage of by some concerns. The
Exprrss Newspapers, which were
usually declaring one month's bonus,
have now arranged their accounts in
such a way that they are able to pay
only the minimum bonus of 4 per cent
which will give them much less
than the present one month's bonus
that had been available to them.

4.6

In the end I want to sav that on the
very vital question of payment of
bonus the Government has been pres-
«urised. They have not taken into
consideration the very obligations made
by them in the Constitution. In all
these  deliberations, decisions and
modifications one thing stands out very
clearly. Whether the Government ful-
fil or not the obligation; muade wrder
the Constitution tn provide a dacent
living for the worke-s, whether the
workers are able to get g decent living,
a fair wage ang a pgood bonus in re-
turn for the hard work done by them,
whether the workers are able to live
happily or not, thers is one claw which
is going to get a sure and cumptuous
bonus in return for the meritorions
work done to the capitalists and big
business and that is the ruling
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[Shri Sezhiyan]

cluss. During the last elections they
were able to get a sumptuous bonus of
Ra, 97 lakhs from the capitalists and
industrialists. Probably, after the
Payment of Bonug Bill is passed, they
may get even a better bonus for the
next elections. Therefore this Bill
looks as though it is not a Bill for pay-
ment of bonusg to the workers but it is
a Bill which has been prepared and
enginecred by our hon, Minist of

of the Bill to the Select Committee
moved by Shri Homi Daji. 1 was the
joint Mover of this motion. We sug-
gested that this Bill should come back
from the Select Committee on the 22nd
on the ption that the jon was
going to be extended at least by three
or four days. After the Bill emerges
out of the Select Committee, I think,
all of us could discuss it in a better

at phere,

Labour for future payment of bonus to
the Congress Party, the ruling party.

Mr. Speaker: Shri S. M. Banerjee,
but he will be very brief.

Shri S. M. Banerjee (Kanpur): 1
wil take ten minutes.

Shri P. C. Borooah (Sibsagar): Sir,
I should also be given a chance,

Mr. Speaker: I looked towards this
side but nobody stood up.

Shrimati Subhadra Joshi (Balram-
pur}: I have been standing since ves-
terday.

Mr. Speaker: Then I should blame
my eyes. I looked towards thiz side
but nobody stood up and I am told by
the hon. lady Member that she had
been stand since yesterday. Did she
stangd here the whole night also?

sty awx wwwm
wsF AgrT, wadram g

oft Wrd (wefimg ) & ot ST
Q3I0 AT ORI QI G GAT AR A
feat s ?

oW WY . AT R fAa &
faq gt qrer gaar § Afer & gmr
frsgias ¥ ITFICRWEZ FT TFaT

()

Shri 8. M. Banerjee: Mr. Speaker,
Sir, T support the motion for reference

The Bonus Commission’s Report un-
fortunately has become a controversial
report because of one note of diegsent
given by my hon. friend, Shri Dande-
ker, which the Government has incor-
porated here with the result that it has
given a feeling not only to the working
people of this country but to others
also that the employers' representa-
tives can upsct any commission's re-
port. 1 do not know why the Labour
Minister, who hag the support of the
Cabinet—I do not know for certain
whether he hag that—should succumb
to this pressure. It has set such a bad
precedent that all commissions are
going to be prejudiced and nobody
would become their members. And if
anybody becomes a member, only that
person would become a member who
could possibly give a report against
the interests of the working class.

Then, why have the public sector
employees been exempted? It is gens=-
rally said that the public sector is not
supposed to earn profits, though it is
a controversial matter. We have been
pleading in this House that the public
sector projects should also make pro-
fits and certain public sector projects
are making profits. 1 am sure, with
little improvement ang administrative
reforms in the public sector projects,
they can earn profits. We do not want
fabulous, unreasonable profits. 1f the
private sector units which do not make
any profit are liable to pay 4 per cent
as bonus, I doubt why that particular
clause should not be made applicable
to the public sector and departmental
employees.
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Then, it is something surprising that
the railways, the posts and telegraphs
and defence employees, who are work-
ing in various workshops day and
night and are producing for the secu-
rity of the country, to defend the coun-
try, have been exempted. They will
not get any bonus under this Bill. As
a representative of the defence em-
ployees I know that incentive bonus
hasg recently been granted by the De-
fence Minister; but that does not cover
all sections of employees. It is given
only to those workers who are working
in the maintenance and repair sections.
Supposing there are 80,000 or 1 lakh
worker: in the ordnance factories
alone, out of those 1 lakh workers
hardly 30,000 get incentive bonus; the
others are denied this. Therefore 1
plead with the Labour Minister kindly
to accepl the motion for referring the
Bill to the Select Committee so that
proper representation may be made
on behall of the defence, rauway,
posts and telegraphs and other em-
ployees of public sector undertakings
and this matter would be considered.
They should also be included in the
purview of this particular Bill.

Then, if the minimum bonus clause
is struck down in the courts, the ceiling
clause, that is of 20 per cent, must be
removed. This should be removed in
the larger interest of pleasing the work-
ers. The discontent that is growing
among the workers will be minimised
by such action.

The C ission’s dation
for T per cent return on capital and 4
per cent return on reserves should he
restored. These are very minor things
and 1 do not want to say much be-
cduse my hon. friend, Shri Indrajit
Gumpta, has touched upon all  these
points. If the hon. Minister has listen-
od to him carefully, he will kindly
consider those points and try to bring
forward those amendments which are
accepted by the employees’ represen-
tatives in this House. Unfortunately,
the Labour Minister is not here and
#he Deputy Labour Minister still wants
to get some points from the officials
just te wriggle out of this argument.

BHADRA 18, 1887 (SAKA)
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Then, the development rebate can-
not be charged before bonus. These
are the few pointg which I wanted to
place before the House. Some of the
hon, Members have congratulated the
hon. Minister for bringing forward the
Ordinance and this Bill. Ordinances
are passed and I have nothing to say
against the Ordinance. Generally 1 do
not support such Ordi when Par-
liament is meeting. They could have
brought forward the Bill long ago. The
Ordi was not .
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What is required today is improve-
ment, certain modifications, in the Bill
to suit the workers. After all, the in-
dustrialists who hgve made fabulous
profits should pay money from their
pockets as bonus. I come from Kanpur
where textile mills and other indus-
tries are there. In Kanpur all em-
ployers have issued notices that they
will pay only 4 per cent bonus. Even
those employers who have made fab.-
lous profite—if we see their balance
gheets, we will find that they have
made such profits—have displayed
notices on the boards that they will
pay only 4 per cent. I refer to con-
cerns like the British India Corpora-
tion, Rayon Industries and other in-
dustries who are supposed to make
profits and have made profits. 1 am
afraid that taking advantage of thig 4
per cent clause no employer is going
{0 pay more than 4 per cent in any
case. So, the ceiling of 20 per cent
should be removed because after going
through this carefully I find that no-
body will get the same amount of
bonus that he was getting before; it is
going to be reduced angd curtaileg in
the name of keeping In tune with this
legislation. So, my point is that this
should be referred to a Seclect Com-
mittee,

With these high prices in the country,
where Government has miserably failed
to bring down the prices, the prople
wait patlently for bonus for clearing
out thelr debts and so on. Today, bonus
cannot be termed anything elge but an
integral part of their wages. With
bonus that they get, they practically
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clear all their debts and fulfil their
obligations towards the members of
their families.

In the circumstances, 1 would re-
quest the hon. Minister to kindly con-
sider all these points. Let us discuss
each amendment. Some of the amend-
ments which have been moved by the
Opposition should be accepted.

An hon. Member: All the amend-
ments.

Shrl . M. Banerjee: He cannot
accept all the amendments. It is im-
possible for him to do that.

‘With these observations, I would re-
quest the hon. Minister to kindly take
the sense of this House and accept
some of the amendments which are
acceptable to him.
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“Mr. D, Sanjivayya, Union Min-
ister of Labour and Employment,
said today that legislative measures
were necessary to improve the lot
of construction workers in the
country,

“Regretting over the 'long neg-
Ject’ of construction workers, he
said, insecurity of income, poor
conditions of work and sub-stand-
ard living conditiong affected the
development of an effective trade
union organisation. This gave a
setback to the bargaining power of
the construction workers.

“There was also no separate
legislation for the building work-
ers. Though the provisions of the
Wages Act 1948, and the Work-
men's Compensation Act, 1923,
were applicable to them In majori-
ty of cases, these were violated,
he added,

“Mr. Sanjivayya said the death
rate among construction workers
was high. Issuing voluntary codes
of safety to be followed in the in-
dustry did not bear much fruit
without an adequate enforcement
machinery. Also, the construction
work in all public undertakings
was executed through contractors
on whom the project authorities
did not have much control.”

Wi § Wt # I wwm ¢ B e
feR g WY T AEH AW A
wagd w1 & 1 & 39 & s % fw
F% wafa faw o ag W "W
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Shri Prabhat Ear (Hooghly): So far
as the Payment of Bonus Bill is con-
cerned, ] need not go into ity back-
ground., In 1981, s Bonus Commission
was set up because of the fact that at
that time every year due to bonus dis-
putes there were strike; and also liti-
gation.

Now, the whole effort today was to
have an integrated Bill so that bonus
payment might be guaranteed to iLhe
employees and litigation and other
struggles averted. The Commission
made its recommendations. There was
a note of dissent. Government pro-
mulgsted the Payment of Bonus Ordi-
nance and now the Payment of Bonos

BHADRA 16, 1887 (SAKA)

Payment of
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Bill is before us. Excepting Clause 18
which guarantees a minimum bonus,
all other provision; adversely affect
the bonus formula that is in cxistence
in all the industries. For instance, in
the Third Schedule, the paid up equity
share capital as at the commencement
of the accounting year which is allow-
ed to be deducted ha; been raised te
8.5 per cent from the limit of 6 per
cent allowed by the Supreme Court;
similarly, percentage of reserves
shown in the balance-sheet as at the
commencement of the accounting year,
including any profits carried forward
from the previous accounting year has
been raised to 8 per cent from the
4 per cent allowed by the Supreme
Court.

If Clause 10, as it is in the ordinance,
whiclr hag been challenged in court is
struck down, what is going to happen
to the employees who are getting bonus
which is much better than what nas
been provided here? Once It is struck
down, thi; will be a scrap of paper. No
amount of labour machinery will be
able to stop the struggle of the cm-
ployees. I do not know whaether the
Labour Minister hag thought over this
matter. Why this colossal waste of
time, money and energy over thi; Dill
which has been put forward? What
is the main purpose of the Labour
Ministry? Is it to improve the pay-
ment of bonus, guarantesd payment of
bonus, or pure and simple to hoodwink
labour by Clause 10, which has been
alresdy challenged? 1 do not know
what the court will say, whether the
minimum bonus guaranteed irrespec-
tive of losses, will be accepted or not.
This is & serious situation which is fac-
ing ug today. Until and unless the
Labour Ministry takes thi: particular
factor into consideration and tries to
improve and change the Blll, the Bill
will be worth nothing.

Apart from other provisions, we will
come to them afterwards, Clause
15(1) reads:

“Where for any accounting year
the allocable surplus exceeds the



4243  Statutory Res. and

(Shri Prabhat Kar]

amount of maximum bonus pay-
able to the employees in the estab-
lishment under section 11, then,
the excess shall, subject to a limit
of per cent. of the total salary or
wage of the employees employed
in the establishment in that ac-
counting year, be carried forward
for being set on in the succeeding
accounting year and so on up to
and inclusive of the fourth ac-
counting year to be utilised for
the purpose of payment of bonus
in the manner illustrated in the
Fourth Schedule.”

After four years, what will happen to
this 20 per cent? Will it go into the
coffers of the employer?

There are many other guestions, but
the most important point is that bar-
ring Clause 10, all other provisions
are bad compared to the present bonus
farmula. This matter ghould be care-
fully considered.
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Bhri P. R. Chakraverti (Dhanbad):
We find ourselves in a strange predi-
cament. When this Bonus Commis-
sion's report was published, the note
of dissent given my hon, friend
here created a furore all over India.
Industrialists came from all corners
and mustered strong, and as a result,
discussions in committees and sub-
committees went on, and even with
his enormous patience, the Minister of
Labour =&nd Employment could
not come to a determined
settlement of the issue concerned.
Now, Mr. Masani and Mr, Dandeker
come forward and charge the Gov-
ernment that it had delayed the Bill
1 would thank the Ministry for clause
20 which relates to the application of
the Act to establishments in the pub-
lic sector in certain cases. It is a ques-
tion that has been troubling the em-
ployee running into millions all over
India and indeed this is 5 redeeming
feature of the hill. It is giving them
something which has so long been
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denied to them. One difficulty with re-
gard to clauses 10 and 11 is with re-
gard to the question of fixing 4 per
cent of the salary as the mini-
mum bonus jg this. Clause 10 fixes
the minimum bonus., Clause 11 goes
upto a maximum of twenty per cent.
What is bonus. Its definition is a
complicated matter and it has raised
some complicated issues. It is some-
thing extra, especially addition to the
dividend or wages; it is not an incen-
tive. It is a lumpsum payment in
recognition of the work which he is
doing. There is the other aspect of
the question which is brought to the
fore when the question of incentives
isg concerned. In another industry
which is a very big industry and
which employs more than half a mil-
lion people, when there is the question
of raising the salaries of employees,
immediately comes in the industrialists
saying that on the basis of some report
accepted by the Government of India,
if a single paisa is to be added to the
wage of the employee, they will put
up the price of the commodity which
iz placed in the market by that amount.
We do not understand how these
things could be calculated. My friend
on the other side was pointing out
that because of the dissenting note
of Mr. Dandeker, Government has
eome with that schedule. T am not
happy with Schedules II and IIT and
the terms which have been prescribed
therein are not necessarily in line
with the returns in different types of
industries today. The Supreme Court
has come forward with a definite ver-
dict; it should not exceed six per cent,
When it is a question of employees,
tmmediately other calculations are
Bbrought in,

Clause 11 raises the question of
maximum which is fixed at twenty
per cent. It has created some confu-
slon in the minds of the emplovees.
We have been given an assurance on
this but T want to be assured in this
House by the Minister that it would
not affect the existing system of bonus

SEPTEMBER 7, 1886 Payment of Bonus Bill

48

which is now being granted in differ-
ent industries, may be, 25 or 40 per
cent. There iz confusion on this gcore
and so an assurance must come forth.

It has been said that thig four per
cent which has been prescribed as the
minimum wage, this payment is not
connected with the earnings or profits
of the industry. The plea is that the
industry ig affected adversely because
of this payment which hag been forced
on the industry in terms of clause 10.
From what I had interpreteq earlier,
it is a pittance which is granted to the
employee; it hay nothing to do with
the profit and there is no ground for
objecting to this ang hold that it
would affect adversely the industry.

The two Schedules; B and C give
a feeling of uncertainty in the minds
of the employees concerned and their
number runs intg millions. I feel the
balance had been tilted in favour of
the industrialists and not in favour of
the employees. However, Govern-
ment hag brought forward this Rill
wfter three years of the preparation
of the report and a few months had
elapsed after it had been placed before
ihe country: with the assurance that
clause 11 will not affect the exisiing
structure of payment of bonus, we are
in agreement with the principles and
u'20 the clauses which had been placed
before us and as such I endorse the
Bill.

Mr. Speaker: Shri P. C. Borooah.
He may take five minutes,

Shri P. C. Borooah: Since yeater-
day, I have been requesting and it
will be difficult tp confine my obser-
vations tg flve minutes.

Mr. Speaker:
clauses.

He may speak on

Shri P. C. Borooah: First of all,
there should be a definition of the
word bonus; it has not been defined In
the Ordinance or the Bill. The mean-
ing of bonus is changing from time to
time. Formerly, it was known as =
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glft or an ex-gratia payment by the
employer to the worker and it is not
s0 now. It is no longer a voluniary
grant; it is now a right of the worker
to share in the profit. This Bill
changes it again ag there is no ques-
tion of profit. Even if there is no
profil, it should be paid. Hence the
term bonug should be defined, because
the aim of the Bill is to evolve a
suitable and simple formula for
uniform application to different cate-
gories of industries.

The time at my disposal being
short, I shall refer to the viz. the tea
industry, and ghow how it is affected
by this Bill. It will then be for the
House to judge without going tp say
anything for myself, the House can
judge whether the tea industry will
be in a position to bear this burden.
The hon. Labour Minister should con-
sider whether they should give effect
to thig Bill for tea industry, It is a
labour intensive industry ang a
million and a quarter people are in
work dally in the tea gardens; em-
pl on plantatl is largely
on a family basis and the effect of
this Bill will be to give benefit to the
labour in the tea industry two and a
half times more than that of worker's
family in the capital-intensive indus-
tries (Interruptions.) They should
benefit if provided the industry can
bear the burden.

Bhri Priya Gupta: The way is to
reduce administrative expenditure of
tea estales.

Shri P. C. Boroogh: They were
reduced substantially. 1 was saying
that on a family basis, on an average,
two adults and one adolescent per
family are employed. I we put the
minimum bonug at Rs. 40 per head,
every family will get Rs. 100. An
average tea garden is between 500
and 1000 acre; and each scre needs
at least 1,33 worker, on an average;
that means three acres need four
men. On an average tea garden,
normally about a thousand people
would bg employed and the bonus
payment commitment should come to
sbout Rs. 40,000. Is # possible for
a garden to pay jt or not is the ques-

¥
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tion for thig house 1o consider. Some
of the gardens had already adjusted
their bonug at Rs. 20 in 1962, After
the Bill 18 p d, their itments
would be Rs. 20 morc for 1962, and
Rs. 40 for each year of 1963 and 1964
It means a demand of a sum of Hs. 1
lakh, will fall on a tea garden of
average size on account of minimum
bonug immediately. Let the House
consider if it will not be a bit too
hard on the industry. If it is con-
sidered so, then the gardens shall
have to be given sufficient time for
payment and a system of deferred
payment or something of the kind
shall have to be devised. Otherwise,
many of the tea gardensg will have to
be closed down. The headache then
will not be of the industry alone but
will pass on tp the Government and
particularly to the Labour Miniater.
I would, thercfore, request the hon.
Minister to re-examine this aspect of
the matter very seriously and in its
correct perspective,

13 hrs.

In para 55 of the report of the Tea
Finance Committee, it has bern s'aled
that from 11.83 to 38.48 per cent of
the tca gardeng in different districts
were sustaining losses for sometime
past. If these gardens are made to
pay the full as contemplated
in thig Bill, they will have to close
down, earlier than they could have
sustained, eating on their glender, low,
reserve. Reallsing that the industry
is passing through a crisis, the Gov-
ernment appointed the aforesaid Tea
Finance Committee, and the Commit-
tee made some available recommen-
dations. Although all the recommenda.
tions were not acrepled by the Gov-
ernment, yet in the last Finance Bill
the Finance Ministry provided some
measures which gnve the industries a
substantial relief. But whatever little
was given by the Finance Minister
much more of the same has now been
taken away by the Labour Minister
through this Payment of Bonus
Bill. I request that the House
should econsider this and make the
Bill amended, if it so feels, when the
clause-by-clause consideration is taken-

as0
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up. The tea industry is one of the
biggest industries in our country, em-
ploying as gaid before more than one
ang & quarler million of workers, It
ik for the Government to see how the
industry as a whole could be helped
for the benefit of the workers as well
as for the country's production and
much needed foreign exchange,

Shri M. R. Masani (Rajkot): Sir,
may I say a few words in reply?

Mr. Speaker; 1 gave him the right;
he might answer to the arguments of
the Minister afterwards, if there are
any new points arising. The Minister
-will now reply to the points.

The Minister of Labour and Em-

ployment (Shri D, Sanjivayya):
Mr. Speaker, Sir I am glad that
about 20 hon. Members  have

taken part in this discussion re-
lating to the first reading of the Bill.
Several important points have been
ruised during this discussion and most
-of them I had covered during my in-
troductory speech. But al] the same
there are some more points which
have not been covered in respect of
which T would like to say a few worda,

Taking the last point which has
been raised by the last speaker, it
relates to the question of definition of
bonus. I must confesg that in this
Bill we have not deflned bonus as
such, but by various clauses put for-
ward through this Bill we will arrive
st a bonus. Gross profit is defined;
the formula is given as to how the
gross profit should be arrived at and
there is also another provision which
tells us as to how many items are to
be deducteg as prior charges out of
gross profit; then we arrive at what
is known an available surplus,

Shri Daji (Indore):
surplus, you mean.
Shri D. Sanjivayya: 60 per cent of
the available surplug is supposed to
be allocable surplus which will be
ilable for distribution a= bonus. Of
this allocable surplus, bonus has to be
paid. and if thlg allocable surplus Is
amore than 20 per cent of the total

Non-available

SEPTEMBER 7, 1965 Payment of Bonus Bill 4253

wage bill of the workers for the whole
year, then the excess amount will be
set on, and then, if this allocable sur-
Plus falls short of four per centof the
total annual wage bill, then to that
extent, the deficiency will be se: off.
If there is no allocable surplus, in
that case, the employers are asked to
pay four per cent or Rs. 40 whichever
is higher, and the whole amount of
minimum bonus, whether four per
cent or Rs. 40 that is paid, will be
get off. This will go on for four years,
Therefore, we felt that there was no
need to define bonus as such.

The next point which I would like
Lo deal with relates to the questiom
of making the provisions of this Bill
applicable to the public sector projects
or undertakings. A definite reference
was made to the Bonus Commission
and in the light of that reference, the
Bonus Commission made recommen-
dations pertaining to the term “indus-
trial employment” which will include
employment in the private sector and
any establishments in the public sec-
tor not departmentally run and which
[ with establis} ts in  the
private sector. Therefore, straight-
way, departmentally-run public sec-
tor undertakings are taken away from
the purview of this Bill. As a matter
of fact, the Commission itself was
not authorised to deal with such pub-
lic sector undertakings. Secondly,
such of those public sector undertak-
ings which are not departmentally
run but which compete with the pri-
vate gector undertakings, will be cov-
ered by the recommendations of the
Bonus Commission. So, in their wis-
dom, the Bonus Commission recom-
mended that the public sector under-
takinge which are not run depart-
mentally and which compete with the
private sector, if they competo to the
extent of 20 per cent in the sale of
goode or redering services. then, the
T dations of this C dewd
would apply. Therefore. for the first
time. by law we are making the pro-
wisions of this Bill applicable to the
public sector.




4253  Statutory Res.
and

Shri Indrajit Gupta (Calcutta South
West): Why are you accepting only &
part of the wisdom of the Bonus
Commission? Because that suitg you?

Shri D, Sanjivayya: When go a
little further and probably when
we lake up the clauses one by one,
the hon, Member will see as to how
far the wisdom of the Commission has
been utilised by the Government. One
(riticism against the Government and
ngainst this Bil] was the question re-
lating 10 the modifications made by the
{iovernment. In the wery initial stage
itself, I made it very clear that Gov-
arnment had to take into account not
¢mly the interests of the worker, not
anly the interests of the country but
the economic development of the coun=
iry and also the development of in-
dustries.  After all, with the advent
of freedom in our country, we would
like to achieve what is known as the
cconomic  growth, and we cannot
tichieve economic growth unless we
Industrialise our country. Unless we
provide certain facilities for the indus-
tries, how can the industries grow?
‘fherefore, the industrial growth of the
country, the economic growth in the
vountry and the general well-being of
the whole nation were taken into con-
gideration and certain -modifications
{1ave been made,

Shri Dandcker who enitiated the
dcbate complimented the draftsmen
and said that it was a well-drafted
Bill, but in spite of the admirable way
in whirh it wag drafted, there were
certain confusion. T do not know
whether the confusion exists in the
mind of the draftsmen or the speaker
himself who made this remark. In
fact, there was one clause to which
‘he referred.

Shri N. Dandeker (Gonda): I said
‘it was well conceived but badly
drafted.

Bhri Daji: Well-conceived but {ll-
born!

1181 (Ai) LSD—&.
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Shri D. Sanjivayya: The hon. Mem-
ber referred to clause 32 in which it
is said: “Nothing in this Act shall
apply to employees employed by any
insurer carrying on general insurance
business” and so on. Under this
clause, the wvarious categories are
given. This means that those em-
ployees who belong to the various
categories mentioned in clause 32 will
not be covered by any provisions of
this Bill. Then, the hon. Member
again referred to clause 34(3) which
reads as follows:

“Nothing contained in this Act
shall be consirued to  preclude
employees employed in any estab-
lishment or class of establishments
from entering into agreement with
their employer for granting them
an amount of bonus under a for-
mula which is different from that
under this Act.”

If employees belonging to any parti-
cular factory pr undertaking or estab-
lishment voluntorily enter inlo an
agrecment with their employers, nei-
ther this Act nor the Government nor
any power on earth can interfere.
So, clause 34(3) gives tha' opportu-
nity for the employers and employees
10 come tp an agreement. I do not
see any coniradiction between clauses
32 and 34(3).

With regard to the merits of the
clauses several suggestions were made,
Especially about clause 34(2) various
members doubted or expressed their
apprehension whether the assurance
given by the government on the floor
of the Housc is fully conveyed through
this clause. Before I anawer it, it is
necessary for us to remember what
the assurance was. For the benefit
of hon. members, may I read thst
portion of the statement which I
made on 1B8th September, 19647 1
sald:

“In these circumstances, the
government desire to clarify that
in the legislation to be promoted
to give effectfto the recommenda-
tions of the bonus commission as
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accepted by government, suitable
provisions would be included so as
to safeguard that labour would get
in respect of bonus the benefits
on the existing basis or on the
basis of this formula, whichever is
higher.”

It anybody understood by this that
the quantum was sought to be pro-
tected, he is mistaken.

Shri Indrajit Gupta: Please read
the previous paragraph of your slate-
ment.

Shri D. Sanjivayya; Let me recapt-
tu'ate the earlier pari of it also. Sup-
posing according to this formula work-
ers get less quantum of bonus than
the quantum which they were getting
earlier under the LAT or full bench
formula, in that case the basis will be
protected in the accounting year. That
is what 1 meant and it has been
brought out very clearly in sub-clause
84(2).

Shri Daji: Quantum is protected?

Shrl D. Sanjivayya: Quantum is
not protected. But in the accounting
year, if bonus is calculated and if the
total quantum is less than the gquan-
tum they would have got under the
LAT or full bench formula, then the
workers can claim for protection of
the basis, viz,, the ratio. Suppose in
the base year, a particular establish-
ment earned Rs. 100 lakhs profit and
it paid Rs. 30 lakhs as bonus. The
gross profits and the bonus pald are
taken into consideration in the base
year. The percentage ls 30 per cent.
In the accounting year, suppose the
‘bonus according to this formula is only
Rs. 20 lakhs. It means the bonus to
be paid in the accounting year accord-
ing to the present formula, viz,, Rs.20
lakhs, is less than Rs. 30 lakhs which
they were entitled to under the pre-
vious formula. So, in that case, the
basis or ratin will be protected.

In the base vear. suppose the gross
profit Is Ra. 100 lakhs and Rs, 20 lakhs
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is paid as bonus. It is 20 per cent.
In the ing year, PP the
profit is Rs. 200 lakhs and suppose ac-
cording to this formula the workers
get only Rs. 10 lakhs, Then the ralio
between the gross profits and bonus
paid in the buase year, i.e. 20 per cent,
will be maintained. That means out
of Rs. 200 lakhs in the accounting
year, the workers are entitled to Rs.
40 lakhs, because 20 per cent of Rs.
200 lakhs is Rs. 40 lakhs, It is that
which I meant and that has been
fully conveyed in this clause,

Clause 33 gives retrospective effect
to the recommendation of the bonus
commission. It is true that the com-
mission recommended that their re-
commendation should have retrospec-
tive effect from the accounting year on
any day in 1962, ie. with regard to
bonus issues relating to the accounting
vear 1961-G2. But we felt that if this
was done, several complications would
arise. For instance, a minute page,
Mr, Borooah said that in the tea gar-
dens bonus is settled by mutual agree-
ment between workers amd employers
for 1861-62, 1962-63 and so on and he
apprehends that all of them will be
reopened. According to this provision
they will not be reopened. Govern-
ment took the decision that this retros-
pective effect would be  applicable
only in respect of cases which have
not been decided. That means, the
cases which the hon. member men-
tioned will not be reopened. With
that intention we have drafted this
clause,

Regarding the date which we have
mentioned as 2ng September,
1964 1 am moving an official amend-
ment making it 20th May 19685, because
that is the day on which the ordinance
was promulgated. T will explain it

when we come to that clause.

Shri Indrajit Gupta: The bonus
commission recommended that it
should take retrospective effect from
the accounting year on any day in
:3:‘2, Why should that be changed to

3 d
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Shri D. Sanjivayya: We have not
changed that date at all. This retros-
‘pective effect will be applicable to
cases which have not bcen decided.
If they have been decided, we don’t
touch them. It they are not decided,
the r dation of the ¢ ission
applies.

Statutory Res.
and

Shri Prabhat Kar: So far as the
minimum of 4 per cent is concerned,
the question of raising any dispute did
not arise. There was no scope for any
body raising any dispute when there
was loss. They will be the losers.

Shri D. Sanjivayya: 1 agrec that
it does not cover the disputes relating
to minimum bonus, because the con-
cept of minimum bonus was not there
at all in that year. Therefore, it does
not cover.

Shri Indrajit Gupta: The last para
in page 1 of the Bill reads:

‘“Save as otherwise provided in
this Act, the provisions of this
Act shall, in relation to a factory,
etc., have effect in respect of the
accounting year commencing on
any day in the year 1964.”

Shri D. Sanjivayya: This is pros-
pective effect.

Shri Daji: Where is the retrospec-
tive clause?

Shri D. Sanjivayya: It is clause 33.
I do not know whether I have been
able to convince my hon. friends
opposite. I am not a legal pundit,
but I have taken the best advice from
the legal department. The draftsmen
have been able to convince me and I
am convinced that the provisions do
convey the intention of the govern-
ment.

About the minimum bonus, 1
would say it is really a boon to the
working classes. Some apprehension
has been expressed by an hon. mem-
ber opposite that this may be struck
down by some court. But I am quite
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confident that it would not happen,
because the courty would certainly
keep in view the economic and social
justice that has to be done to the
working classes.

I hope I had covered quite a num-
ber of points. If there is any left, I
will answer i when we take up the
clause by clause consideration.

Shri M. R. Masanti: I listened to the
speech which the hon. Minister made
and this morning I read carefully the
speech he had made yesterday. I am
sorry to say that he has completely
failed in hig obligation to satisfy the
House that there was any case for pro-
mulgating that Ordinance. In  his
speech yesterday he made the pathe-
tic plea that, gquring the period bet-
ween 29th May and August when the
House would feet, some labour dis-
putes might arise over thig matter.
So, he thought the best thing was to
clamp down the Ordinance. This is
hardly the kind of plea that one ex-
pects from a r ible Gover: t
It was, in other words, an admission
that purely for the purpose of 3 minor
convenience they had gone to the
President and gbused hijs powers and
prerogatives by making him a party
to a fraud on the Constitution. I am
sorry that this abject failure on his
part justifies my fears that he had no
answer to the motion that I had move
ed.

It is a pity that Government's re-
liance on its majority in this House,
so unrepresentative of the votes cast
by the electorate at the last general
elections, enables it to get away with
this kind of nonchalant attitude to-
wards Parliament. All that one can
do is to hope that in spite of the
crudeness of only electoral system, the
next Lok Sabha will be go balanced
that thig kind of attitude will not be

tolerated any more.

Mr. Speaker: Does the Minister
want to say anything more?

Shri D. Sanfivayya: No, Sir.
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Mr. Speaker: I will now put the
Resolution to the vote of the House.
‘The question is:

Clause 2. —(Definitions).
Shrl Indrajit Gupta: I beg to move:

(i) Page 3—
“This House disapproves of the .
Payment of Bonug Ordinance, omit lines 39 and 40. (9)
1965 (Ordinance No. 3 of 1963) (ii) Page 3,—
omulgated by the President on
fhe 29th May,’1965." omit lines 41 to 44. (10)
The motion was negatived. (iii) Page 4—
(i) line 1,—
Mr. Speaker: There is an amend- mit “(other than an appren-
ment moved by Shri Daji to the . O jomer than en ap

motion moved by Shri Sanjivayya. 1

will now put it to the vote of the (ii) line 6,—

House. The question is;

“That the Bill be referred to a
Select Committee consisting of 15
members, namely, Shri Ram-
chandra Vitha] Bade, Shrj Tridib
Kumar Chaudhuri, Shri Homi F.
Daji, Shri Indrajit Gupta, Shri
Hari Vishnu Kamath, Shri Madhu
Limaye, Shri M. R. Masani, Shri
Harish Chandra Mathur, Shri B.
P. Maurya, Dr. G. S. Melkote,
Shri Kashi Nath Pande, Shri
D. Sanjivayya, Shri A, P, Sharma,
Shri Diwan Chang Sharmg and
Shri 5. M. Banerjee with instruc-
tions tp report by the 22nd Sep-
tember, 1965."

The motion was nepatived.
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The bell is being
there is quorum. The question is:

*That the Bill to provide for the
payment of bonus to persons em-
ploved in certain establishments
and for matters connected there-
with, be taken into consideration.”

The motion was adopted.

Tung....Now

I

tablishment

“add at the end—

“gnd includes all persons em-
ployed by or through a com-
tractor”. (11)

(iv) Page 4, line 6,—
add at the end—

“gnd jncludes all persons em=
ployed through a contractor, save
as provided in this Act” (12)

(v) Page 4—
(i) line 13—
after “so named" insert—

“and includes the principal
employer in case of all em=
ployees employed by or
through a contractor”; and

(ii) line 18—
add at the end—

“and includes the principal
employer in case of all em-
ployees employed by or
through a contractor”. (13)

Shri N. Sreekantan Nalr (Quilon):
beg to move:

(i) Page 4—

after line 18, insert—

“(iii) in the case of employees
under a contractor, the employer
of the factory or any other es-
who would be res-

ponsible” (14)
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(ii) Page 4, line 6,—

add at the end—

“and includes all persons em=-
ployed by or through a contractor
and also temporary workers em-
ployed for three months or more.”
(258)
8hri Indrajit Gupta: I beg to move:
Page 5—

omit line 26, (212)

Shri Prabhat Kar: ] beg to move:
(i) Page 4, line 1,—

omit “(Other than an appren-
tice)” (89)

(ii) Page 4, line 6,—
add at the end—

“and includes zll persons em-
ployed by or through a contrac-
tor”. (90)

(ili) Page 4, line 13,—

after “so named” insert—

“and includes the principal
employer in case of al] employees
employed by or through a con-
tractor”. (81)

(iv) Page 4, line 18—
add at the end—
“and includes the principa] em-

ployer in case of all employees
employed by or through a con-

tractor”. (92)
Shri Alvares (Panjim): I beg to
move:
(i) Page 3, line 18,—
add at the end—
“and also recommendations

made by a wage board appoin-

ted by the Government”. (254)
(ii) Page 3,—

omit line 39. (255)
(iii) Page 5—

omit lines 17 to 18. (263).

8hri D. 8. Patil (Yeotmal):
(1) Page 5, lines, 3 and 4,—

omit “(other than remuneration
in respect of over-time work)”.
(261)
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(i) Page 5, line 14—

omit “medical attendance".
(262)

Dr., Ranen Sen (Calcutta East):
beg to move:
(i) Page 4, lines 2 and 3—
omit “and six hundred”. (56)
(i) Page 4, line 0,—
add at the end—

“and includes all those em=-
ployed by or through a contrac-
tor". (57)

Bhri Bade (Khargone):
move:

(i) Page 3,—

omit lines 38 to 44
(ily Page 4,—

(i) lUng 3,—

after “industry” insert—

“or factory or establishment™;
and

(ii) line 5,—
after “reward” jnsert—
(120)

(118)

“or on contract”,
(iii) Page 4, line 13,—
after “so named", insert—

“and in case of contract
labour the principal employer.”
(121) !

(iv) Page 4 line 18—
add st the end—

“and in case of contract
labour the principal employer”,
(122)

(v) Page 5,—

omit lines 11 and 12. (123)
8hri N. Dandeker: 1 beg to move:
(i) Page 3,—

after line B, insert—

“Provided that in relation to
any employer having factories or

I beg to
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other establishments In two or
more States the appropriate Gov-
ernment shall be the Central Gov-
ernment.”  (146)

(ii) Page 3,—
(i) line 40—
omit “and”; and
(ii) after line 40, ingert—

“(v) the Wealth Tax Act, 1957;
and"”. (147)

(iii) Page 4,—
aftey line 8, insert—

“Provided that any person em-
ployed on a salary or wage ex-
ceeding five hundred rupees per
mensem in any factory or other
establishment to do any super-
visory, managerial or administra-
tive work may at his option elect
not to be treated as an cmployee
for purposes of this Act:

Provided further that the option
once exercised under this clause
shall be final and may not be
changed save with the previous
consent in writing of the em-
ployer.” (148)

(iv) Page 6,—
after line 28, insert—

“(vili) any overtime pay or al-
lowance, or education allowance
or maternity benefit, or payment
in lieu of any leave not availed
of or lay-off compensations, or
compensation for any fnjury or
death gustained or suffered in the
course of employment, whether
paid or pavable under the terms of
emplovment or under anv award
or atreement or under anv law
for the time being in force or er-
pratia.” (148)

1329 hra
[Mnr, DrruTy-Seeaxem in the Chair)

Shri N. Dandeker: The amendments
which | have moved to clause 2 are

Statutory Res. and  SEPTEMBER 7, 1065 Payment of Bonus Bill 4264

comparatively simple and designed te
clarify certain definitions, The first
one, amendment No. 148, {s concerned
with sub-clause (%) of section 2 which
defines  “appropriate Government”.
The Bil] says:

* ‘appropriate Government®
MEeans—

(i) in relation to an establish-
ment in respect of which the
appropriate Government
under the Industrial Disputes
Act, 1947, jg the Central Gov-
ernment, the Central Gov-
ernment;

(ii) in relation to any other es-
tablishment, the Government
of the State in which that
other establishment iz
situate;™

My amendment seeks to add:

“Provided that in relation to
any employer having factories or
other establishments in two or
more Stateg the appropriate Gov-
ernment shall be the Central Gov-
ernment.”

The object of moving thig is merely
to avoid g good deal of multipli-
city of proceedings in different States,
in the case of those employers coming
within the ambit of this Act who
have factories or establishments or
branches or depar in various
States. 1 know of several such
cases. I know also of the degree to
which both the employerg ang em-
ployees are subjected to a good deal
of unnecessary  hardship merely
because different Governments have to
deal with disputes in cases of that
kind. I hope, the hon, Minister will
find it possib'e to accent that in cases
where the establishment covers places
in more than one State the Central
Government should be the appropriate
Government sp that g national tribu-
nal may deal with the matter asx in
the case of banks, insurance compa-
nies and so on.
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My second amendment, No. 147, 13
in two parts and I will take those
two partg together. It is concerned
only with inserting wealth tax as one
of the direct taxes that are mention-
ed in clause 2(12). Admittedly wealth
tax is g direct tax; but if there is
any doubt on that subject, I may
mention that there was a Bill, the
Direct Taxe; (Amendment) Bill, that
was passed last vear which included

alsp varioug amendments to the
Wealth Tax Act. Wealth tax is also
s Vvery important direct tax. It used

to be applicable both to companies
and non-company business enterprises.
For some years now it has ceased to
be applicable to companies; but it is
still applicable to business and pro-
fessional enterprises in respect of the
net investment in those enterprises.
Recently in a case in the Calcutta
High Court, it has been held that in
such cases wealth tax is g tax direct-
ly attributable to and wholly and
necessarily incurred for the purpose
of busi My submissi there-
fore. is that wealth tax is one of the
direct taxes that ought to be specl-
fled here as essentially connected with
businesses such gs those under consi-
deration save in the case of companiea
where it would not be relevant
because companies are no longer
subject to wealth tax.

My amendment No 148 is 3n im-
portant one. It is connected with
the definition of * 1 " in sub-
clause (13) of clause 2 which is very
wide, and ily wide, t of
the scope of bonug as recommended
by the Bonus Commission and it has
to include employees drawing up to
HRs. 750 per mensem plus also em-
ployees drawing up to Rs. 1,600 per
mensem a3 if their emoluments were
Rs. 750. Thay brings into the scope
af the word “employec” personnel
who are essentially In more responsi-
ble positions than workmen employecs
namelv, supervisory, managerial and
administrative personnel. The pur-
port of my amendment is simply this,
namely,—
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“Provided that any person em-
ployed on a .L'nlnry or wace coxX-
ceeding five hundred rupees per
mensem. ..... to do any supervi-
sory, managerial or administrative
work may at his option elect nat
to be treated as an employee for
purposeg of this Act:

Provided further that the option
once exercised under this clause
shall be fina] and may not be
changed save with the previous
consent in writing of the em-
ployer.”

The reason why I suggesi tims, In
the first place, is that there iz a clear-
cut distinction betweep employees in
the ordinary sense and employees,
however Jow paid, who occupy posi-
tions of managerial, supervisory or ad-
ministrative responsibilities. I sug-
gest that if they wish to opt out of
this because of any other alternative
schemes that the ¢mployer may have
in connection with them, they ought
to have the right to opt out. 1 have
in mind in fact several such cases
for which I was responsible. In one
case the officer employees wese per-
suaded that in the long run it would
be to their benefit aot to get too
exercised over bonus but to join su-
perannuation funds. In many coms
panies there exist superanuuation
funds for employeeg of certain level
of salaries and above ag an alternntive
to bonug schemes. It ig only in those
cases that any employees |3 likely to
exercise this option; and even there
I am not compelling anybody to go
out of this bonus scheme. But I do
suggest that there should be this
flexibility for employees of thes, cate-
gorles, if they 8o choose, to opt out of
the bonus scheme and continue wih
their pension, gratuity and such other
schemes gs may be there.

Finally, my amendment No. 149 1s
designed to clarify sub-claime 21y cf
clause 2 which is concerned with de-
fining “salary and wage”. Salary and
wage has been fairly clearly defined
and in particular it enumerates what
is not includable undep salary and
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wage. But my difficulty as regards
those enumerated casey is that wou
are bound to have g good cdeal of
battling over item (i) of those exclu-
sions, namely,” any other allowance
which the employee is for the time
being entitled to". I suggest it will
be desirable to narrow down the scope
of that vague thing further by speci-
fying what I have specified in the
suggested amendment, namely:—

“any overtime pay or allowance
or education allowance or mater-
nity benefit, or payment in lieu of
any leave not availed of, or lay-
off compensation, nr compensa-
tion for any injury or death sus-
tained or suffered in the course of
employment, whether paid or pay-
able under the termsg of employ-
ment or under any award or agree-
ment or under any lag for the
time being in force or ex gratia.™

1 would like to lay particular em-
phasis op “ex gratia”. Seversl ecom-
panies with which I have been assocta-
ted have adopted the practice: of not
restricting compensations in the case
of injuries and deaths and so om
while in service merely to the statu-
tory compensation. If the circum-
stanceg of the accident or the circum-
stances of the emplovee and  his
family or the circumstances particu-
larly of his bereaved family in the
event of his death were such as to
justity additional payment of this
kind, they have been giving them
generously as they rightly ought to.
None of these, so far as T can make
out, under the definition of salary and
wages proposed in sub-clause (21)
are includable as salary and wages.
All T am trying to seek by thig amend.
ment is to clarify this so s to mini-
mise the area of dispute.

Shri Prabhat Kar: Sir, Clause
2(12) where direct taxes have been
deflneq savs:—

“Any tax chargeable under—
the Income-tax Act;

the Super Profitls Tax Act,
1063;
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the Companies ({(Profits) Sur-
tax Act, 1964;
agricultural
law;"

the income-tax

We have opposed this angd have sug-
gested, as was suggested by the
Bonus Commission, that only the in-
come-tax and super tax should be
deducted from the gross profit with
a view to arriving at the available
surplus. So far as the manipulation
of balance sheets is concerned. jt is
a well known fact, Never is the
tull picture of the company laid be-
fore either the shareholderg or the
public, Therefore if a number of
items are deducteq before coming to
the available surplus with a view to
finding out what exactly should be
the amount on which bonus will be
calculated, the available surplus will
be a very small amount or will al-
most go away. Particularly in view
of the fact that the Bonus Commis-
sion has discusseq this matter thread-
bare ang suggested this, it should
not be increased further. The clause
also says:—

“any other tax which, having
regard to its nature or incidence,
may be declared py the Central
Government. by notification in

the Official Gazetlee, to be a
direct tax for the purposes of
this Act;",

As you cap see, Shri Dandeker, who
Rave the note of dissent, has tried to
put in wealth tax also and there will
be a number of suggestions for the
deduction of prior charges. ] would
say that in order to fing out the
available surplus for bonus only in-
come-tax and super tax should be
deducted.

So far as some of the amendments
which have been moved by Shri
Dandeker are concerned, 1 would
oppose them. The first one is am-
endment No. 148. Under this he
wants to create a separate class of
employees who under the “offer of
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some bait will nol gaccept bonus.
That means, they will be paid under-
hang certain things which will go
for the manipulation of accounts by
which the income-tax to be paid to
Government can be overcome, M
Act that is passed must be binding
on all persons who are covered _'b:r
it. There shal] not be any option
given to the employer to wean away
some section of the employees who
are otherwise governed by some bait
which will be given to them, It has
been suggested that they may agree
to higher pension, higher  gratuity
and some other kinds of remunera-
tion of which we do not know. That
should not be allowed.

The second amendment is about
salary and wage. So far as oOver-
time is concerned, it is already pro-
vided, namely,

“remuneration  (other than
remuneration in respect of over-
time work)".

It is very clear in sub-clause (21)
that salary and wage will not include
overtime. So, I do not understand
his pulting forward the question of
overtime.

The second thing is this, Sp far
as “salary or wage" s concerned,
the basic pay and dearness allowance
and some other special allowances
which are earned by the employee
on account of the nature of the duty
that he does—they are a part of hi.:

Payment of 4270
Bonus Bill .
1ave been  excluded. Now, under

the Industrial Disputes Act, the ap-
prentices are includeq in the cate-
gory of workmen. We do not under-
stand why all of g sudden appren-
tices are being excluded. It means
that the apprentices will not be-
guided by the provisions of this Act.
This has never been done before. All
of a sudden, the basic statute in the
form of the Industrial Disputes Act
is sought to be violated,

There is another sub-clause, 21,
where this Bill seeks to exclude,
among other things, “any travelling
concession”. In the definition of
“wage” as given in the Industrial
Disputes Act, that is included. We-
do not understand in whose interest
the Government have tried to res-
triet it in this way by violating the
Industrial Disputes Act which guides
all industrial disputes in our country.
These are two very importany things
which contravene the provisions of
the Industrial Disputes Act.

Another point 1 want to raise in
regard to sub-clause 21 is about the
commission payable to the cmployee.

Yesterday, my hon. friend, Shri
Indrajit  Gupta, touched on this
point. He has already stuted the

position and I want to restate it again.
All over India, there are a large num-
ber of employees who work on com-

persona] pay—should be included
calculating the bonus,
should be done.

So far as Amendment No. 146 of
Shri Dandeker is concerned, it is
already included. that is, the appro-
priate Government is the Central
Government. I do not know ‘why he
is talking of this. That is already
included,

Dr. Ranen Sen:
the amendments on, clause 2,
clauses 13 and 21.

In sub-clause 13, in the definition
of the employee, the apprentices

That thing

We have moved
sub-

basis, that is, the salesmen
in the Bata shops and in other various
shops. Here, the posilion is like this.
Their basic wage is very Iittle gand
they work on commission anq they
get commission over and above lheir
wage. It is a sort of dearnces al-
lowance because the dearness allow-
ance is  sometimes absent or the
amount of dearness allowancr is very
meagre. Therefore, this commission
forms a part of their wage. Any at-
tempt to exclude this class of em.
ployees will be very harmful o a
wvery large number of employees
whose number would be more than a
lakh.
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I waonted to bring these twu  very
important points to the nntice n* the
hon. Minister. I would request him
to think over again and sec whether
he should, gt this stage, try to violate
the provisions of the Industrial Dis-
putes Act. 1 would also reguest him
to go into the matter reluiing 1o the
employees who work on commission
basis.

Lastly, there is another po:nt which
1 forgot to mention about the Bonus
Commission's Report. He was refer-
ring to the Bonus Commission's Re-
port. He cannot refer to the Bonus
‘Commission’s Report according to his
convenience. IL had been slated by
many of the hon, Members yesterday
that Government had deliberately
violated the recommendations of the
Bonus Commission on ma)or points.
For example, in the Bonus Commis-
sion's Report, they had included the
contract labour. The contrac: labour
today forms a large percentag: uf the
working population in our country.
Here also, the Government has exclud
ed the labourers employed by the con-
tractors. In fact, the contract lab-
ourers do not enjoy any of 1he facili~
ties that other labourers enjny in the
various  industries. Therefore, 1
would strongly plead with the Min-
ister again to reconsider thiz thing
and include the contract labour also
within the scope of this Bill.

st w¥ : guTaw WEvEd, O
dutes ¥ o A AN 3AXE ) W
dwma ' T 118 g B e
foeonft frr g oz aw § @ &9 W
am §iF e dw & goe iy
e, wryAm daw Wi oilEeT
1w Em omfaer T g arfer
NAg  FAmA 51 FoE ¥ 0z e g
fis zrs‘tﬂim?ra‘wﬁmzw
wmfa gt oifzl Wi gt 3w @
wifee g Jfed 1+ gad ol A
wr wrearewrew fea gy K amwar
g i wht @1 Wz o fefree< argw
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T AW TTOEHE g fF 9 IgeeTEn
# 3% o &, Afew ag @19 5 wogd
wvrrwmimamﬂ'@'ﬁtmimg

frmomm ) wHfmmr g
“employee” means any person
(other than ap apprentice). . . .
T waew & e ooifew = A
fogmm |+ omr v ¥ fag fafaeex
argw & 9" W RTOT 1 WA
b 4w 13 F faar
“employee” means &nyv person

(other than an apprantice) employ-
ed on a salary or wage net excead-
ing one thousand ang six hundred
Tupces per mensum in any indus-
try. . ..
wH I “adafamae” AEf T
| fif w=T 1 F TATR ) A WA
faar

“Save as otherwise provided fn
this Act, it shall apply to—

(a) every factory; and

(b) every other establishment.,.”
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W wfafom &9 We frm &=
I g AR FAO o aSw
& wwr g ot faee wom wfgd
oy a4 ¥ 20 F frm §

“(i) any other allowance which
the employee is for the time being
entitled to;"
gaTe TRFT ATEw ¥ w7 § v g
favemer  grr wifgy famd fw ardt
wromrErd wY wizar A dar €1
#fer ¥ sgm e e Wi oA

“any other allowance which the
employee is for the time being
entitled to;"
fwrer fear o wrfed  ¥Y far &
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“any other allowance which the
employee is for the time being
entitled to;"

[wi & e frifa foad e smd
oF T A wfsareat dav 4 &)

“any other allowance which the

employer is, for the time belng
entitled to."

fFr 39 & @1 ¥ a1 us  oEwiE
W b

JqTeqN ALY . ATATG G5
& §AT AT g T gy
The Hon. Member has taken ten
minutes.
Shri Dandeker: We would like you
to extend the time.

Shri Daji:
sion.

We want some exten-

Mr. Deputy-Speaker:
clause 2.
st =
From the beginning I am on clause 2.

v wga & e o dwfy Wi @
Y qfoamar §

“any other allowance which the
employer is, for the time being,
entitled to"
wY wrfirs s el aeqer oy
% faer AT wfed . SR Xy
at o afer § Ie% fowd san
agd o ofmrrwr fafoitg
W ot fw g Af wfegr ) e
wt g v redTATgds frar wr
wifgr st gfar o W e §
I% wreTe v A wifgy | x@ e
g sl

We are on
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Mr. Deputy-Speaker: [ have to in-
form the House that a news bulletin
regarding the latest situation on the
borders, received from the Ministry
of Defence, has been placed in the
Parliamentary Notice Office for the
information of the Members. Those
who are interested may go there and
see.

Shri Bade: It is very difficult to go
there. It will be better if you read
it out here.

Shri Indrajit Gupta: We all feel like
going. It will be betier if it iz read
out here,

Mr. Deputy-Speaker: Nothing very
important.

Bhri Bade: We are very keen to
know about it.

Mr. Deputy-Speaker: All right. 1
shall get a copy here.

ot %o fito qfem :  gTeEm
wEET, W 2 9T AW 261 AFAT
W HegT § A agT T W
Lrno B S

W gWR €Y wuAT . Agd HEe
w1 HAA § iy 99 oX A9y awg
oW # Frow A A £ fgy @ fn
W g qEz Ag g

Mr. Deputy-Speaker: The quorum
bell is being rung..

Now there is quorum. The hon.
Member may start.

ot iG&!oiﬂftﬂl &mzn
wadwe 21 A o & 7 afowrar
T & 9w ofoarer # oded e
¥ .

Wt
vt T we freT 2 1 s
a5 w) A0 o & 6t ofionmar & v
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arer ¢ 99 geeeTwr 21 ¥ @
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ot U TE FETHT w7 S R0
w w 2Gd e wf 3 el
§ ot o< fiv ag W e a8 A
famar & 1 dweww & WA Tmw

T wfgd 1 e A ok ey
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Shri Alvares: Mr, Deputy Speaker,
8ir, 1 have three amendments in res-
pect of clause 2 and I am speaking on
clause 2, sub-clause (12}, i.e jn res-
pect of direct taxation. We have no-
ticed that, in spite of the recommen-
dations of the Bonus Commission, the
Government have increased the quan-
tum of direct taxes. For instance,
they have accepted Mr. Dandeker's
minute of dissent by raising the divi-
dend from 7 to 8.5 per cent, similar
is the case with regard to the issue
of reserves. If the Government s
given the liberty to keep on adding
any amount of direct taxes as and
when occasion arises, things will come
to such a pass that we will find that
the quantum of bonus is a diminighing
issue. So, on the one hand, the Gov-
ernment have put a limit of 20 per
cent in spite of the fact that, in many
instances, the bonus was much more
Secondly, the Government have, by
increasing the amount of rate of divi-
dend, further curtailed the quantum
of bonus. If the Government is given
the liberty to increase or add any new
direct taxes, then the quantum of
bonus will be less and less as years go
by. Therefore, I commend that this
amendment be accepted by the House.

14 hra.

Then, ] come to sub-clause (13) re-
lating to the question of apprentices.
‘While speaking yesterday I hag point-
ed out that this clause would not give
the full concession to seasonal work-
ers, and it would lend itself to a num-
ber of abuses. Similarly by denying
the appentices of the bonus. jt s
likely that further abuses may take
place. For, verv of*en manv  com-
panies take 5 lnt of leritimate work
Trom the apprentices and do not per-
mit them to qualify for bonus. T may
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mention the instance of the railways
in this connection. There are thous-
ands of people who are working in a
big workshop, who are not entitled to
any consideration at all and who do not
get bonus and yet Government take
from them work of a completely gkill-
ed nature. Since the apprentices
would be dependent on the employers
for their future employment, it is very
likely that in order not to permit the
employees to have any share in the
bonus, the employers will resort to an
abuse of the whole system by asking
the apprentices to do legitimate skill-
ed work and by reason thercof deprive
the apprentices of the bonus and at
the same time increase their own mar-
gin of profit.

In regard to the third amendment,
I want to delete sub-clause 21 (iv),
sp that all bonus of a productive or
incentive type should be counted for
the purpose of calculation of wage.
Hitherto it has been the traditional
practice tp measure work by the num-
ber of days spent on it. In many old
or traditional instances, it is the day's
work which is counted. But modern
scientific method has given up this
measure or yardstick and has resorted
to the measure of productivity. The
measure of productivity is & new scien-
tific measure for determining the work
done and the quanium of production.
So, it is obvious that the bonus or
wages must be related to productivity.
The g'her day, the hon. Finance Min-
ister, while speaking on the relation=-
ship between wages angd productivity
in the context of the Fourth Plan
suggested that the two should be
linked up. That is exactly what my
amendment secks to dgo, namely Lhat
the wages should be linked up with
productivity and the old form of com-
nutation of wages should be given up.
It wages are linked up with produc-
tivitv, then I am sure that all extra
production which qualifies for extra
incentive or nroduction bonus would
also qualify for the term ‘wage’ and
entitle the workers tn those wages:
similarlv productinn honns would also
fqualify for hbeing included in the term
‘wages’. Therefore, T do urge the
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[Shri Alvares]
Labour Minister to acept this modern
connotation of productivity and relate
wages to productivity, and as a con-
sequence thereof, include all bonus
and production incentives for the pur-

pose of determining the wages.

14.03 hrs.

STATEMENT RE: DEFENCE OFPERA-
TIONS

Mr. Deputy-Speaker: Now, the la-
test Defence Ministry Bulletin would
be read out.

The Minister of Rehabllitation (Shn
Tyagi): The Indian Air Force was
very active yesterday .

Shrt Vidya Charan Shukla (Maha-
samund): On a point of order. This
statement which the hon. Minister is
reading has already been circulated to
all and sundry....

Several hon, Members: We have not
got it. Let it be read out.

Shri Tyagi: The Indian Air Force
was very aclive yesterday and went
out after a number of enemy military

targets. Last night, our Air Force
bombed the Chaklala air base near
Rawalpindi, and this morning they

attacked the Sargodha air base in West
Punjab. They met with stiff opposi-
tion at the iatter place. The latest
reports till this morning indicale that
the IAF had on the whole g successful
day.

Yesterday's ‘bag' includes the Jdes-
truction of 9 American aircraft of the
Pakistan Air Force, damage to two
other aircraft and destruction of 16
Patton and Sherman tanks in various
sectors, 14 artillery guns, two  light
anti-aircraft guns and between 30 and
40 vchicles. A number of tanks and
armour vehicles were damaged.

In addition, as already reported, the
Air Force yesterday blew up an oil
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tanker train, a concentration of mili-
tary wvechicles, another goods train
carrying military stores, some gun
positions and g military camp which
was set on fire,

Two of the aircraft destroyed are
four-engined American transport air-
craft. These two and two F-104s
were damaged on the ground. In ad-
dition, six American Sabre jets and
one B-57 bomber were destroyed in
various sectors in air battles as well
as by ground action.

The Pakistan Air Force was also
active throughout yesterday and at-
tacked a number of our air bases from
Pathank to J P | gar
airport was subjected to a series of
attacks but there wag little damage
caused and the airport is funclioning
normally. In Amritsar, the Pakistan
Air Force dropped bombs on the civil-
ian area. The exlent of damage i3
still being ascertained. Pakistan yes-
terday extended the conflict to the
eastern sector. The Pakistan  Air
Force made an attack on the Kalai-
kunda air base near Calcutta, The
attack was driven off.

The tota] losses suffered by us both
in the air and on the ground in yes-
terday's operations are eight aircraft.
A few other aircraft were damaged.

On the ground, advancing Indian
troops are meeting with increasing
resistance, Stiff fighting is continuing
in the Dera Baba Nanak bridge area,
where seven cnemy tanks have been
destroyed. This morning the Pakis-
tanis blew up the Dera Baba Nanak
bridge.

Pakistan dropped small bands of
paratroopers in different parts of the
Punjab last night and early this morn-
ing. A number of paratroopers have
been captured in the Pathankot and
Jullundur areas. The local Army and
civil authorities are taking steps o
round them up.
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Further advance hag been made by
eur troops in the Poonch sector, They
have captured two important positions
approximately five miles north-east of
Poonch on September 6. In the
clashes that took place in occupying
these positions, our troops have picked
up so far 45 dead bodies of Pakis.ani
so'diers, 30 from one post and 15 from
the ather one, Thig includes a few
officers and junior commissioned offi-
cerg also. A number of light machine
guns angd rifles, 81 m.m. mortars and
0.30 Machine-guns were also captur-
ed.

The Pakistani army has launched
‘Operation Tank  Rescue' in the
Chhamb sector. A fleet of 40 tractors
has been brought in to evacuate Pat-
ton and Sherman tanks destroyed or
disabled by air and ground action by
Indian troops.

All attempts of the enemy o probe
our defenceg in the Akhnur sector
have been completely foiled ang .he
latest reports indicaie that the encmy
is engaged in pulling out their forces
from this area. A counter-atiack by
Pakistani troops in the area Sanjoi in
the Titbwal sector was repulsed by
our forces killing one Pakistani officer
and four other ranks. It may be re-
called that our troops attacked and
captured three Pakistani posts in this
area on the night of September 3/4.

Qur forces have further improved
their position in the Haji Pir pass
area. They attacked and  captured
another Pakis'anj position three miles
west of Haji Pir in the carly hours of
September 5. Three counter-attacks
by Pakistani troops in this area were
repu'sed with heavy losses t the
enemy. A number of clashes took
place in this area in which Pakistanis
suffered a large number of casualties.

The shelling across all along the
ceasc-fire line from the Keran to Nau-
shera sector continued during the ‘Zst
twenty-four hours.

Shri Harl Vishau Eamath (Hoshan-
gabad): I would make a request that
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in future, from tomorrow, the pro-
gress report of the war must be pre-
sented to the Housc the first thing
in the day, and then as often as neces-
sary, if new developmentg arise, the
proceedings should be interrupted by
some Minister—-not necessarily the
Defence Minister—and the  House
given information as to what is going
on,

Shrl P. K. Den (Kalahandi): What
is the situation in Lahore?

Shri Tyagi: 1 have taken note of
the request and will convey it 1o the
Defence Minister. It all depends....

Shri Hari Vishnu Kamath: The
Prime Minister and the Defence Min-
ister.

Shri Tyagl: Sometimes there i3
news of strategic importance which
we may not be able to place before
the House immediately.

Shri Ranga (Chijttoor): I learn that
the BBC has already given quite a bit
of these things much earlier.

Shri Inder
and Kashmir):

J. Malhotra (Jammu
Even Al] India Radio.

Shrl Ranga: This must be the All
India Radio report. Earlier than the
All India Radio, the BBC had given
information in regard to the bombing
that was indulged in by the Pakistan
Air Force. That news must have
reached Government also, and that is
why there is additional force in the
suggestion made by hon. friend, Shri
Kamath, that more frequently and
much more early these hulletins
should be issued “or this information
given tp us at leas{ in the Central
Hall as well as In this House.

Some hon. Members: In the: House.

Mr. Deputy-Speak Gover
will give the information at the earli-
est to the House, immediately after
the question hour.

Shri Tragl: T have taken note of It

—_—
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PAYMENT OF BONUS BILL—contd.

Shri D. Sanjivayya: With regard to
the amendments moved, the first is
No. 146. The Tfirst point raised
through amendment No. 148 relates to
the question as to how the disputes
would be settled when a parlicular
employer has factories in more than
one state. Today the Industrial Dis-
putes Act specifies the appropriate
government. In ceriain respects, the
state governments happen to be the
appropriate aguthorities, in certain
other respects the Ceniral Govern-
ment: I do not know why  about
bonus disputes alone this doubt has
-arisen,

Shri N. Dandeker: May I explain?

Shri D, Sanjivayya: Thers have
‘been many disputes regarding various
other  aspects, They have been
+dealt with by the respective state
governments. In g similar way, if
a bonus dispute is raised in a
factory owned by an employer in
a particular state, that particular
state  government will be the
appropriate authority and they will
deal with it. The difficulty arises
when a particular establishment has
branches in more than one  state.
Then how is the question to be dealt
with? There have becn cases. In
such cases, the various state govern-
ments are consulted, the employer
and the workerg are consulted and a
national {ribunal is appointed instead
of a small tribunal or more than pne
“tribunal to be appointed by more than
-one state government.

The other point relates to the ques-
tion of deducting all direct taxes.
There are some lamendments under
-1, 2(12), sub-clause (a) for deletion
of (iii) and (iv). In fact, onc of
Government's decisions on the Bonus
C ission's rec dations  was
that a'l girect taxes should be prior
charges. In the light of that, we
have retained these things.
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Onc of the amendments moved is
that wealth tax should also be a prior
charge, In fact, we have not men-
tioned this particular tax. But we
have made a provision to the effect
that any other tax which, having re-
gard tp its nature or incidence, my be
declared by the Central Government
by notification in the official gazette
to be a direct tax for the purpose of
this Act. So if any particular tax is
so declared by Government by official
notification, it will be deducted.

Another doubt raised was with re-
gard tp the word ‘industry’ in sub-cl
(13) instead of using ‘factory’ or
‘estab'ishment’. But industry is not
defined in this particular Bill. If the
hon, Member refers to sub-cl. (22), he
will find that words and expressions
used but not defined in this Act and
defined in the Industrial Disputs Act,
1947, shall have the meanings res-
pectively assigned to them in that Act.
Industry’ is defined in the Industrial
Disputes Act and it includes all such
establishments, ffactories etc. Hence
that doubt need not be entertained,

Another amendment relates to the
question of covering persons or em-
ployes who draw upto Rs. 1600. Here
Shri Dandeker suggested that any
person employed on a slary or wage
exceeding Rs. 500 per mensem in any
factory or other establishment to do
any supervisory, managerial or ad=-
ministrative work may at his option
elect not to be treated as an employee
for the purpose of this Act..

Shri Bade:
fication .

1 wish to seek a clari-

Mr. Deputy-Speaker: He is clarify-
ing already. He cannot make another
speech.

Shri Bade: It ig just a clarification.
It has been stated in cl. 1:

“Saye as otherwise provided
in this Act, it shall apply to every
factory and every other establish-
ment”.

Then why has he mentioned the word
‘industry’ here? '
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Bhri D. Sanjivarva: No emplovee
drawing more than Rs 500 and uptoc
Rs. 1600 would forgo his rights. Move-
over, this i one of the Commission's
recommendations. One hon. Member
silting opposite belonging to a parti-
cular political affiliation moves an

d and ks in favour of
it Another hon, Member of another
political affiliation gets up and con-
demns it. Therefore, there is nothing
for me to answer or worry about. In
any case, that cannot be accepted.

Travelling allowance and production
bonus to be considered as a wage and
to be included in wages and dearness
allowance for the purpose of calcula-
tion of bonus was suggested, but we
have completely adopted the recom-
mendation of the Bonug Commission
in this respect. In a similar way, it
has been suggested that overtime al-
lowance, educational allowance ete.
should not be considered for the pur-
pose of payment of bonus. In fact,
as 1 said earlier, in this  particular
clause whatever we have done is in
accordance with the recommendations
of the Commission. Therefore, 1 am
not in a position to accept any of the
amendments.

Shri Priya Gupta (Katihar): What
sbout the ministerial stafft He has
not said anything about them.
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Mr. Deputy-Speaker: We are not
concerned with them just now,

Shri Priya Gupta: It is their justl.
fied demand and they are enlitled to
bonus.

Mr. Deputy-Speaker: Should 1 put
all amendments together?

Bhri Daji: Amendment No. 261 may
be put separately.

Mr. Deputy-Speaker: Then I shall
put all the other amendments together
1o the vote of the House,

Amendments Nos. 9, 10, 11, 12, 13. 14,
89, 90, 91, 92, 254, 255, 238, 283,
261, 50, 57, 118, 120, 121, 122, 123, 146,
147, 148, 149, 212, 262, were put and
negatived.

Mr. Deputy-Speaker: Does he press
his amendment?

Shri D, 8. Patil: Yes.

Shri Dajl: It is a Congress Mem-
ber’'s amendment, a very good
amendment. We are supporting it.

Mr. Deputy-Speaker: The gquestion
is:

Page 5, lines 3 and 4—
omit “(other than remuneration
in respect of overtime
work)”(261).
The Lok Sabha divided:

Division No. 16] AYES [14.25 hrs,
Abvares, Shri Gupta, Shri Kashi Ram Mukerfee, Shri H.N.

Apey , Dr. M.S. Kachhavatys, Shri Hulkam Chand Murmu, Shri Sarkar

Assd , Shri Bhagwat Jha ¥ amath, Shri Hard Vishou Patll, Shri 0.5,

Bade, Shri Kandappen, Shri §. Sen, Dr. Ranen

Bagri, Shri Kar, Shri Prabhat Seshiyan, Shri

Bancr ec, Shel S. M, Lakhmu Rhewani, Shri Warior, Shri

Dwii, Shri Limaye, Shri Madhu Yushpal Singh, Shri

Qupta, Shri Indreilt

alskrishnan, Shri
Balmlki, Shri
Basnuz, Shrl P.C.
Barupal, Shri P.L.
Bears, Shri
‘Bhath ar, Shri
Bist, Shri J.B.S.
Beseeah, Shri P.C.

Muhsmmad Tsmail, Shri

NOES

Brajeshwer Prasad, Shrl Genspati Ram, Shri
Chakarverdl, Shri P.R. Goudh, Sk
Chaudhuri, Shri D.S. Harvanl, Shel Anvar
Chusdinsri, Shrimsti K amals Jamunader, Shrimati
Chavda, Shrimat! Jorsben Kedaris, Shri C.M.
Chunl Lal, Shri Khbanna, Shri P.K.
Das, Shri B.K. Wrishns Shri M.R.
Dwivedi, Shel M.L. Maleichaml, Shri
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Mslaviys, Shri K.D.

Mehrotra, Shri Braj Bihari
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Patel, Shri P.R.
Prabhakar, Shel Naval
Raghunath Singh, Skri
Raideo Singh, Shri

Mehta, Shri Jashvant Ramshekhar Prasad Siogh, Shri
Melkote, Dr. Rane, Shri
Mishra, Shri Bibhuti Raut, Shrl Bhola
Misrs, Shri Shyam Dhar Saha, Dr. S.K.
Mohammad Yusuf, Shri Sanji Rupfi, Shri
Muthiah, Shri Saraf, Shrl Sham Lal
Patel, Shri Chhotubhal Sen, Shri P.G.
Mr. Deputy-Speaker: The result of “That

the Division is Ayes: 23; Noes 57.

The motion was negatived.

8Bhri N. R. Ghosh (Jalpaiguri): One

Aye.

Mx. Deputy-Speaker: The question
is.

Division No. 17]

Alrares, Shri

Azsd, Shri Bhagwst Jha
Bal Krishna Singh, Shri
‘Balmiki, Shri

‘Baurmen, Shri P.C.
‘Barupsl, Shri P.L.

Besrs, Shri

Bhatkar, Shri

Bist, Shrl ].B.S. \
Boroosh, Shri P.G.
Brajeshwar Prasad, Shri
Chakravertl, Shri P.R.
Chaudhuri, Shri D.5.
Chaudhuri, Shrimasti Kamals
Chavda, Shrimsti Johraben
Chuni Lal, Shri

Danodeker, Shei N.

D, Shri B.K.

Deshmukh Shri B.D.
Dubey, Shri R.G.

Dwivedi, Shri M.L.
‘Ganspati Ram, Shri

Bade, Shrt
Bagrl, Shri
Raneriee, Shri S.M.
D, Shri

Gupts, Shri Indrajit

Mr. Deputy-Speaker: The result of
the Division is: Ayes: 85; Noes: 14.

The motion was adopted.

the Bill.”
The Lok Sabha divided:
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Sharma, Shri K.C.
Shmtri, Shri Ramanand
Shres Naryan Das, Shri
Siddananiappa, Shri
Sidheshwar Prasad, Shri
Sinhs, Shrimati Ramdulari
Subbaraman, Shri
Sumat Prasad, Shri
Tiwary, Shri K.N,
Tiwary, Shri R.5.
Tyagi, Shri

Clause 2 stand part of

oy T fag (FTET): g7 A

RE i s R R ol

recorded.

AYES

Goudh, Shri

Harvani, Shri Ansar
Jamuna devi, Shrimati
Kedaria Shri C.M,
‘Khanna, Shri P.K.
K.rishns, Shri M.R.
Lakhmu Bhewani, Shri
Malaichami, Shri
Malaviys, Shri K.D,
Malhotrs, Shri Inder J.
Maruthiah, Shri

Mathur, Shri Harlsh Chandra
Mehrotes, Shri Brel Bihari
Mechta, Shri J.R.
Melkote, Dr,

Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Mohammad Yusuf, Shei
Muthish, Shri

Patel, Shri P.R.

Patil, Shri D.S.
NOES

Kachhalvays, Shri Hukam Chand
Kamath, Shri H.V.

Kandappan, Shri

Kar, Shei Prabhat

Mukerice, Shri H.N.

branches).

Mr. Deputy-Speaker:

It will be

[14.27 hrs

Prabhakar, Shri Naval
Raghunath Singh, Shri
Raideo Singh, Shri
Ramshckhar Prasad Singh, Shri
Ranz, Shri

Ranga, Shri

Raut, Shri Bhola

Sahs, Dr. 5.K.

Sanji Rupi, Shri

Saraf, Shri Sham Lal
Sen, Shri P.G.

Sharms, Shri K.C.

Shutrl, Shrl Ramanand

Shree Narayan Dus, Shri

Sidheshwar Prasad, Shri

Sinha, Shrimati Ramdulari

Siahasan Singh, Shri

Subbaraman, Shri

Sumat Prasad, Shri

Tiwary, Shri K.N.

‘Tiwary, Shri R.S.
Tyngi, Shri

Murmu, Shri
Sen, Dr. Ranen
Sezhiyan, Shri
‘Warior, Shri

Clause 3—Establishments to im-
clude departments, undertakings ond

Shri N. Dandeker: I beg to move:

Page 5, lines 40 and 41,—

for “a separate

Clouse 2 was added to the Bill.

balance-shest

and profit and loss account
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are prepared and maintain-
ed”, substitute—

“a separate profit and loss ac-
count is prepared”(150).

Shri Kashi Ram Gupta (Alwar): 1
beg to move:

Page 5, line 37,—
after “places” insert—

“but in the same city, town or
village”(58).

Shri N. Dandeker: The Clause (No.
3) is all right as it is. I am merely
seeking a slight change in the proviso
which refers to a separate balance-
sheet and profit and lpss account be-
ing prepared and maintained. There
is no such thing as “maintaining” a
balance-sheet and profit and loss ac-
count. One prepares these, one does
not “maintain” then I do not know
what this means.

Secondly, the purpose of the proviso
clause 3 is quite clearly that all de-

tahlich .

par of e5tab

and undertakings of one particular
employer shall be treated as one,—that
is quite right—save where a separate
profit is ascertainable; then in the
case, the establishment will be dealt
with separately, unless the practice
has been to treat the whole thing as
one, The only amendment I am mak-~
ing ig to make the thing sound sensi-
ble. Instead of “separate balance-
sheet and profit and joss account are
prepared a intained” as now ap-
pearing in the proviso, I am suggest-
ing that it should simply read, “a
separate  profit and loss account
is prepared”, because that is real-
ly all that need be is done; there is
no such thing as “maintaining” either
a balance-sheet or a profit and loss
account; and a separate balance-sheet
is not really necessary.

8hri Kashi Ram Gupta: My amend-
ment is a very simple one. The pur-
pose of this Clause is that there should
be no Dbifurcation of industries to
avold the law, and that will be posai-
ble only when industries are situated
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in one and the same town, village or
city. If it is not taken like that, then
there may be firms which may have
branches in different States and some
branches may not be even covered by
the Factories Act, and therefore diffi-
culties will arise.

For purposes
7(c) says:

42%

of taxation, Clause

“Where the employer is an in-
dividual or a Hindu undivided
family, the tax payable by such
employer under the Income-tax
Act ghall be calculated on the
basis that the income derived by
him from the establishment is his
only income;”

That establishment, if it is situated at
different places, will be affected in
this this way by Clause 7. Therefore,
this will also be in contradiction to
Clause 7. Therefore, unless and until
those branches or undertakings are
in the same city, this cannot be ap-
plied. Otherwise, there will be very
many difficuities in determining the
bonus. Generally, in the case of re-
gistered firms, labour in one factory
and labour in other factories are of
different standing, and they may have
no co-ordination. So, it may give rise
to many complications and do good to
none. I therefore think that these ad-
ditions are very necessary.

Shri D. Banjivayya: With regard to
amendment No, 58 I have already ex-
plained that there won't be any diffi-
culty at all If necessary, we can
have a national tribunal etc. with va-
rious branches.

With regard to amendment No. 150
1 would like to state that in certain
cases there will be balance-sheets; in
certain cases there will be profit and
lo:s accounts. They have to be pre-
pared, and having prepared them they
have got to be maintained—they have
to maintain them for inspection by
the inspectors under this Act, or they
have to be produced before a tribunal
if n dispute arises with regard to the
settlement of the bonus. Therefore, I



42yt Statutory Res. and
[Shri D. Sanjivayya]

do not see any reason why this should
be deleted, It should be maintained.

Sir, T oppose both these
ments,

Mr. Deputy-Speaker: 1 shall put
both these amendments (Nos. 58 and
150) to vote.

amend-

The umendments Nos. 150 and 58 were
put and negatived.

Mr. Deputy-Speaker: The question
in:
“That clause 3 stand part of the
Bill”,

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4— (Computation of gross pro-
fits).

Shri N. Dandeker: I move:
Page 6-—
after line 13, insert—

“Provided that if in respect of
a foreign company, which is not
resident in India under the provi-
sfons of the Income-tax Act, no
separate profit and loss account is
prepared in respect of its Indian
business, the gross profit (before
making the deductions specified in
section 6 of this Act) shall be
calculated in the same manner
and on the same basis ag its In-
come, profits and gains are com-
puted under the Income-tax
act. (151),

Sir, my amendment to clause 4 can
be cxplained quite simply. It relates
to the problem of computing the pro-
fits of a company which is a forelgn
company under the Companles Act
and not resident in this country,b bu:
operating here, and thergtore subjec
to the provisions of thig Act, but
which has no separate balance sheet or
profit and loss account in respect of
its Indian business, There are any
number of such companies; during the
time 1 have been in the Income-tax
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Department 1 have dealt with hund -
reds of such cases. Neither Schedule
I relating to non-banking
nor Schedule II relating to other than
banking companies indicates how this
is to be done. This is a lacuna in the
Bonus Commission Report. Parily I
must take responsibility for this, be-
cause these things were entrusted to
me. But it does not seem to be therse—
how to compute the relevant gross
profits in regard to a company which
is foreign, non-resident, and has no
separate profit and loss account for
India.

My amendment is merely what 1
would have done had this matter been
specified in my recommended mode of
computation to the Commission, 1
could have said: if in re=pect of a
foreign company, which is not resident
in India, no scparate profit and loss
account is prepared in respect of its
Indian business, the gross profit (be-
fore making the deductions specified
in section 8) shall be calculated in the
same manner and on the same basis
as its income, profits and gains are
computed under the Income-tax Act.

There is a Rule for this I forget
now what is the precise number of
the present Rule—but under the old
Income-tax Act it was Rule 33. It
used to be called “Rule 33 rases”,
where there were various possible
bases of apportionment of the total
world profits applied to cases of this
kind. Sometimes it was un the turn-
over basis, sometimes it was on some
other basis. And these operative modes
of computing local profits as comparerd
with the total world profits, I suggest,
would be achieved by adopting for the

urpose of this Bill, “same manner
‘:n:pothe same basis” as under the
Income-tax Act.

Shri Prabhat Kar: So far as this
clause is concerned, while computing,
1 quite see that there 1s no speciis
mention of foreign comp:nies which
are non-resident. The suggestion
made by Shri Dandeker is that it will
be on the same basis ag the profits
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are computed under the Income-tax
Act, So far as the Income-tax is con-
cerned, it will never be known to the
workers how exactly it has been dona,
when the question of finding out gross
profit: comes.

Shri N. Dandcker: 1 ran  answer
that. I am only talking of the basis
and the manner; I am not concerned
with the figures.

Shri Prabhat Kar: So far as the
basis is concerned, it will not be
known to the other side az to what
exactly is the basis. It is not just
calculating it in the manner which is
already accepted.  There ure  many
item: which may be included or many
items which may not be included,

Under these circumstances, how this
Income-tax basis can be accepted is
a very difficult proposition for us to
accept.

Shri D. Sanjivayya: I agree with
the hon. Member, Shri Prubhat Kar.
We have drafted this clause after
taking legel advice. T do not think the
difficulty apprehended by the hoa.
Member, Shri Dandeker, would arise.

Shri N. Dandeker: I do =not under-
stand. The hon. Minister sav: that the
difficulty does not arise. I would be

delizhted to be informed how the
computation would be made.
Shri D. Sanjivayya: The Bonua

Commission has suggesteq that theae
things have to be calculated in the
manner specified in the First Sche-
dule so far as banking companies are
concerned, and in the other cases it
will be in accordance with the Second
Schedule.

Shri N. Dandeker: I would like tu
know how precisely the gross profit
will be computed in accordance
with the Second Schedule. T have my=
self been an accountant for 35 years,
1 have also been in the Income-tax
Department. I have read the Second
Schedule. 1 cannot understand, for
instance, how the profits, shall T way,
of P&O Company who nperate partly
in India but mainly in the whole

Payment of 4294
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world, how their profl*s under the
Second Schedule wil] be cnmputed.

Shri Ranga: He does not know,

Dr. M. S. Aney: How will you be
able to make the calculation under
the Second Schedule under the cir-
cumstances that Shri Dandeker has
mentioned?

Shri D. Sanflvayya: Whateve~ re-
commendations have been made by
the Bonus Commission they are to be
found in the First Schedule so far as
banking companies are concerned;
and with regard to the others the
Second Schedule will apgply.

I there iz any difficuliy we will
consider.

Mr. Deputy-Speaker: 1 shall row
put amendment No. 151 to vote,

The amendment No. 151 was put and
negatived.

Mr. Deputy-Speaker: The gquestion
is:

“That clause 4 stand part of the Bill”
The motion was adopted.

Clause p was added to the Bill
Clauge 5 was added to the Bill

Clause 6 (Sums deductible from
gross profits)
~Bhri Daji: T move:
Page 06—
Omit lines 31 to 33 (13)
Mr. Deputy-Speaker: Amendments
Nos. 59 and 124 are the same a8

No. 15, and so they are barred. :

Shri N. Dandeker: I am moving
mv amendments, Nos. 152, 153 - and
213 - '

1 move:

(i) Page 6, line 32,—
after “allowance” insert—

“or expenditure of 5 capital
nature on scientific research™.
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(ii) Page 6,—

(i)line 35—

for “is” substitute “would be”;
and

(ii) line 36,—

(a) after “his", insert—

“wealth and in respect of his"

“as if such

(b) add at the end—

income, profits and
gains were an amount equal
to the gross profits of that
year as reduced by the
amounts of the prior charges
under clauses (a) and (b) of
this section."”  (133).

(iil) Page 6,—

after line 30, inseri—

“(aa)

L6}

the {following amounts
where in the case of an es-
tablishment which is newly
set up, bonus becomes payabie
under the provisions of
1 (a) of sub-section (1)
of section 18 in respect of any
accounting year or years
earlier than the accounting
year referred to in clause (b)
of that sub-section, namely:—

any arrears of depreciation
relating to preceding account-
ing years which the em-
ployer is entitled to add to
the amount of the allowance
for depreciation in respect of
the accounting year in ac-
cordance with the provisions
of sub-section (2) of section
32 of Income-tax Act; and

(i) any loss incurred by the em-

ployer in respect of any pre-
vious accounting year and
carried forward under any law
for the time being in force
relating to direct taxes;".
(213).
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Mr. Deputy-Speaker: Amendment
No. 93 is the same as No. 15. Amend-
ment No. 264 is also the same as
No, 15. So they are barred.

The clause and these amendments
are before the House.

SBhri Daji: Sir, the impact of the
Bonus Bill on the working classes is
really strange. 1 am here reminded of
a fable, There was 3 poor Kisan, tried
after his long walk in hot wecather,
sitting under a tree. And he prayed
to Goed, “Oh God, 1 am very tired
and sick; how good it would be if you
would be kind enough to send me a
horse, so that | could ride it!" After
& certain time he saw g rider coming
on a horse, with another horse trot-
ting besides. But that rider was a
zaminder. He whipped that Kisan and
said. ..

An Hon. Member: Not a zaminder,
a police sub-inspector.

Shri Daji:
ill, you pick it up on your
and bring it to my house”. Forced to
do so by the zamindar's blows, the
peasant picked up the pony on his
shoulder and went home. And on
his way he said:

He said, "My pony is
shoulder

gz A gAN A1 g |few  gwman
g

That is: “I wanted a horse to ride,
you have made the horse to ride on
me”.

Sir, we of the working classes fought
for many years bitter struggles, there
were strikes in Ahmedabad and Bom-
bay, and after a continuous fight in
which even our friends of the INTUC
had to join, because of the inequity
of the LAT formula, after this dogged
and bitter fight the working classes
got a Bonus Commission. That Bonus
Commission went round the country
for two and a half years and, Sir, I
had the honour and the privilege to
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represent the case of my workers be-
fore the Bonus Commission. [ re-
member how the workers of my
centre collected the money jn small
coins to send mc to Delhi with great
hopes. After two and g half years of
deliberation the Bonus Commission
gave g report.

The Government took nine months to
bring this out of the shelf. What do
we now find? ] cannot understand
this logic of a progressive social
measure which takes away the rights
of the workers which they have got
now. The Adarkar formula never
gave any development rebate as a
prior charge to the employer; the
courts never gave that; no court till
now has t] t
rebate as a prior charge; the surpris-
ing thing of all is that even the em-
ployers had not the temerity to de-
mand development rebate gs a prior
reduction till now. Mr. Dandeker,
the able champion of the private sec-
tor in his note of dissent did not
make that suggestion. What then has
led the Government to go out of the
way and give something more to the
employer which even they did not
demand. . .

a3 d 1
dev

An Hon. Member: They out-Dande-
kar Dandekar.

Bhri Daji: This concession is being
showered on the employer as gratis
largesse on  behalf of the Congress
Government sp that in the election
years to come this bonus may be re-
turned to the Congress Party in the
form of election funds. Otherwise, T
cannot understand why the Govern-
ment should go out of its way and
give the ~miployers this which they did
not themselves demand. What has
the Bonus Commission sald:

“Under the Income-tax Act deve-
lopment rebate is not part of

the depreciation allowance
and s granted over
and sbove the depreciation
allowance. It s a special

allowance to encourage com-
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panies to instal new machi-
nery. In a year jn which
installations of machinery are
very large, the inclusion of
the whole of the development
rebate together with the sta-
tutory depreciation, as prior
charge, might wipe off or
substantially reduce the
available surplus, even though
the working of the concern
may have resulted in very
good profit"

The accredited representative of big
business on the Bonus Commission,
Mr. Dandekar did not dissent from this
position laid down by the Bonus Com-
mission. The absurd proposition of
the Government will become more
clear if I submit my second part of
my point. Till yesterday the develop-
ment rebate was twenty per cent.
Yesterday, Mr. Krishnamachari
brought a new Bill making the deve-
lopment rebate 35 per cent. 35 per
cent in the development rebate and 40
per cent in the case of shipping
companies, What does this mean? It
means actually that the ever increas-
ing development rebate which has
been introduced in our economy by
the Government as g sop to the pri-
vate sector allows more profits; with-
in three years an employer is able to
get back the entire sum invested by
him in the machinery. He Is sllowed
to get back in three years what he
invested, in fact more than that, be.
cause it comes to 105 per cent, All
his machinery block will be almost free
of charage. Then there Is also the
provision that a new concern need not
pay bonus for six vears.
In three years that concern s
able to take back cent per cent of its
on hinery b of
the development rebate which is al-
lowed to be deducted against the sur-
plus for bonus. Even after three
years, after the company has earned
all its Investments. the workers are
not being made entitled to bonus.
Six years should pass. ‘There
Is a contradiction In this; six
years were allowed when the develop-
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[Shri Daji]
ment rebate was twenty per cent; he
was expected to recover hig invest-
ment in five years; but even when the
development rebate has been increased
to 35 per cent, why should there be
this six years?

Not only that. [ am not here argu-
ing whether the Government should
gve the development rebate or mot.
If the Government wants to pay them
development rebate, let the Govern-
ment do so from its own treasury by
giving them rebate on the income-tax;
why should it be deducteg from the
surplus of bonus to be distributed to
the employees; because even after the
deduction, forty per cen! is still in
their hands from which they can cer-
tainly get their rebate. How are we
who arp at the lowest levels for the
availability of the surplus to the
working class supposed to part with
our bonus or part of our bonus for the
payment of development rebate? Why
does the Government want to give
this present to this organised gang of
looters who are daily looting the
people of India. Even the Economic
Times has, in a study of fifty giant
compamdes, shown that the profit of
these companies, after the taxation,
that is, the net profits of these com-
panies very from 13 to 10 per cent.
that is the net distributed profit. The
company is able o earn from the in-
dustry All its investment within five
or six years; even in such a case we
are supposed to accept this principle
of taking the development rebate from
the funds available for distribution to
the workers. What is the wage of a
worker today? 1Is it not below even
Rs. 100  which {8 the minimum?
Shou'ld he sacrifiee from his bonus
so that the capitalist can earn an
unlimited profit? This clause is there-
fore the most unconscionable parti-
cularlv because nobody, the Adarkar
Commision, the Courts, the emplo-
vers none of them demanded this: the
emplovers' memorandum did  not
demand it; Mr. Dandekar did not
insist unon it Tnspite of the opposi-
tion of the INTUC, ATTUC, HMS, the

Government goes out of the way and
makes this present of crores of rupees
to the employers. If the Government
has any particle of conscience, of faith
ang justice towards the working
class, if the Government had an idea
of sympathy for the workers, if the
Government has any loyalty to the
lakhs of persons who have voted them
to power . . .

Shri Hari Vishno Kamath: It is
their pscudo socialism.

Shri Daji; The Government should
withdraw this; otherwise the Govern-
ment will stand exposed as the shame-
less champion of private interests,
much more shameless champion than
Shri Dandekar professes to be.

Shri N. Dandeker: Sir, on clause &
I am afraid ‘my hon. friend Mr. Daji
has  become v&Fy excited over
wrong arithmetic, In the first place
the development rebate of 35 or 20 or
40 prr cent, as the case may be is an
allowance limited only for one year;
it is not a recurring allowance year
after year such {hat, if you were to
get it at 33.3 per cent you ould re-
cover in three years the total cost,
and in addition you wotd gel depre-
ciation. It is nothing of that kind. 1t
iy virtually an additional depreciation
allowance which is limited to one year
only.

1 have been mentioned rather fre-
quently in my friend’s speech as one
who agrerd that development rebate
ought not to be included for redue-
tion. [ want to explain the circumst-
ances in which, at any rate I, because
I have been singled ou!, agreed to
this. 1 am clearly of the opinion that
the employer cannot have two things;
he cannot have development ,rebate
and at the same time have rehabili-
tation allowance. So in my mioute of
dissent, while agreeing with the
majority wview on the subject of
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noneligibility of development rebate, I
have said quite clearly what should
be deducted is rehabikitation 'allow-
ance. So, it is . case of ome thing
or the other, but not both. As far as
1 can make out, the Government have
chosen to dissent from my minute of
dissent in regarq to the rehabilitation
a'lowance issue and they have thought
fi, in accordance with the assurance
they gave to admit development
rebate instead. Whether the choice is
logival or not, I do not know, but I
hold a different view. 1 should think
that there is no inconsistency either
in my attitude or in the Government's
attitude in regard to the treatment of
the development rebate. I felt that
development rebate was wrong and
rehabilitation allowanes was right;
thry have come to the conclusion that
rehabilitation allowance was wrong and
development rebate is right. Well, one
can take one view or the other.

4301

Secondly, turning to my amendment,
1 will not press my amendment No. 152
because apparently, by accident, 1 had
not seen earlier that the point under
. lying it has beep conceded. Now that
the computation of gross profit in
Schedule IT itself, in fact provides for
the point that T had in mind, my
amendment No. 152 need not be press-
ed. 1 will not press it.

1 now turn to my amendment No. 213
which iz concerned with putting in an
additional sub-clause, after sub-clause
(a), to make good a lacuna which
exists in this connection as respects the
applicability of this Act to new under-
takings under claus~ 18. Under clause
16, new undertakings are exempt from
the applicabilitv of this Act in two
circumstances: in the first place, they
are exempt for as long as thev do not
derive any profit after deducting
arrears of depreciation and secondly,
#o long as there are unreconted arrears
of losses. But if thev go on in this
unhappy gsituation year after year,
then, in the sixth year thp sixth ac-
esounting year, they become liable to
the bonus scheme as set out here
Now, the lacuna is this. It mey well

BHADRA 16, 1887 (SAKA)

Payment of 4302
Bonut Bill

be, for instance, that in the thir

accounting ycar, they muale g profis

even after deducting arrears of depre-
ciation and arrears of losses. If that
happens, and if in thal particular year,
the bonus schcme becomes applicable
to that concern, it seems to me Quite
clear, having regard to the provisions
of clause 16(1) and in the lighi of the
“Explanutions;” set out thereunder,
that for those concerns the deprecia-
tion allowance under clause 6 ought
not to be limited, as it is for all other
concerns under sub-clause (a), to the
depreciation of that particular year
only. It must alsp include the depre-
ciation allowance due for the earlier
years. My amendment No. 213 is
merely to make up that lacuna when
fitting in the concerns that come under
clause 18(1) (a) into the scheme of
clause 6 at just that one critical year,
namely, an accounting year (earlier
than the sixth year) in which they
may make profit, after deducting the
depreriation allowance including the
allowance for earlier depreciation, and
also the losses of the earller years.

Ag regards my amendment No. 153,
it is concerned with am important
point, really in the nature of clarifica-
tion. One part of it is concerned with
wealth-tax. I will not press that part
because the Minister has said that it
would be a matter for consideration on
merits, when the occasion arises, as to
what other direct tax ie or is not pro-
perly to be allowed under clause 6(c).
T will confine myself. therefore to the
other part of my amendments. The
present clause reads thus:

“{c) subject to the provisions of
section 7, any direct tax which
the employer is liable to pay
for the accounting year in res-
pect of his income, profits and
gains during that year”

‘This conflicts with the whole structure
of clauses 8 and 7, The correct thing,
in accordance with the Bonus Commis-
sion’s recommendations which have
been accepied, would be to substitute
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“would be” for the word “is', and to
be foilowed at the end with the words:

“as if such income, profits and
gaing were an amount equal to the
gross profits of that year as re-
duced by the amounts of the prior
charges under clauses (a) and (b)
of this section.”.

In other words, the tax liability to
be deducted is not what might in
that particular year, be the actual tax
liability,—but that which would be the
tax liability if the gross profit, less
deductiong specified in sub-clauses (a)
and (b), but not those under (d), were
deducted and the tax were puted.

SEPTEMBER 7, 1965 Payment of Bonus Bill
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profit one must deduct the allowances
under (a) and (b), and on the balance,
ovne must compute what would be the
tax liability if that was the income. I
would like tyg emphasise this by refer-
ring again to the Bonus Commission's
report, Chapter XII, para 12.1. This is
what they say therein:

“The fixing of a certain propor-
tion of the available surplus (after
meeting the prior charges recom-
mended by us) to be distributed as
bonus subject to g minimum and
maximum in the formula which we

i do not think there can be any rcal
doubt about the construction of this
provision, But as it stands, it might
subsequently lead us to trouble. In
order to make clear that this is what
the Bonus Commission intended, I beg
leave to refer to certain parts of the
Bonus Commission’s report. In the
first place, when the Bonus Com-
mission was concerned with evolving
this formula about the prior charges
and was specifically concerned with
rehabilitation, this iz what they have
said: in Chapter X, para 10.12:

“To summarise, we have come to
the conclusion that no special pro-
vision for rehabilitation need be
made as a prior change in the
bonus formula. The formula pro-
posed by us provides for the nor-
mal depreciation allowed under the
Income-tax Act, and indirectly
for half of the development rebate
by not taking into account the
saving in Tax on account of deve-
lopment rebate. Further, we are
proposing a } ial portion
out of the available surplus, after
meeting the prior charges to be
left to the Company or concern.
This amount together with the tar
relief on the amount payahle ag
bonus would be available, among
other things, for rehabilitation.”

In other words, the computation
under clause 8{c) has ty be as 1 have
suggested, namely, from the gross

r d, would lead to an
equitable result. We recommend
that this proportion should be 60
per cent. The balance left with
the concern would be 40 per cent;
and this would be increased by
the saving in taxr on bonus pay-
ables”

In other words, the scheme contem-
plated that the bonus itself was not to
be a deduction for the purpose of com-
puting the tax. The tax was to be
the notional tax that would be paid
where therp was no bonus tp pay
and on that footing the allocable sur-
pluz was recommended at 60 per cent
of the surplus so that the em-
plover is left with 40 per cent plus
the tax saving on 60 per cent. I
suggest that it is necessary that this
aspect should be quite clearly expres-
sed, and the only wav to so express it
would be to say that the tax to be
deducted here is the tax that would
be pavable if the gross profit less the
deduction to which I have referred
were the only deduction and. therefore,
as if the balance were the {ncome,
profit and gains chargeable to tax.

15 hrs

ot it : TEE wAEw, AW
gfrosamz g, fm & ot § e
sRmames a1 TE
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g, a7 § 339 § 7o T oo
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frwar, ag @ agr gar fagar ) e
AT FT AT 75 AT 2 2 frgar e
s dfega A gadrafid, I
fear & ag dr =30 397 fem &0 g9
A mn g fe m F ATy wex
&

“any amount by way of develop-
ment rebate or development
allowance which the employer
is entitled to deduct from his
income wunder the Income-tax
Act”
w1 ki #1 faew fear At arfed
T Frd § AAT 7gRT ¥ AT 7id A
MmN AU AR T Tw
wfqmT &7 a7 FT ATAT 1 T W
arae qfam gar § for & feawr g1 9
I a1 far @, Forrd faaw frwe
FFA T T w1 e & wef
fadi ¥ w21 § e {fTefadi & wipy
gedfingeg amae g fmm g
# wzar s § f e g ofmfgi
¥ wgd @ aff, ¥7 3 A
F wz7 T IFiA dar fwar g SifF
w0 1 97 3 F

qrAlg gdT A1 g st &
F F01 8, 1% M7 IF AT § 1A
wd § Afwq wmw & aff war §
TEA T wr oA e g &
g g frag g v dArgr o ot
I T TEW AH |
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Shri 8. M. Banerjee: Sir, [ rise to
support the amendment moved by Shri
Daji, which is very simple and which
seeks the deletion of certain lines. I
hope the Minister will take note of it.
The other day I hearg the statement
made by the Minister after the naked
aggression by Pakistan. When we
want the hearty and unconditional
cooperation of the working class, why
should their jnterests not be protected?
1f this clause is accepted, the minimum
of 4 per cent will become the maxi-
mum in most cases. No employer will
give more than 4 per cent.

The workers throughout the country
had glready sustained a serious injury
by the danda of Shri Dandeker. I
am afraid the government went one
step further and became Talwarkar
and chopped off the head of the work=-
ing class, eo that there is hardly any-
thing left for the workers to be distri-
buted. I submit to the Minister that
if he wants the eooperation of the
working clasg in this national emer-
gency, thig clause must be omitted.
Let the workers get something. 1
assure the Minister and through him
the ruling party that they will get
enough political donation at the time
of election. But this clause must e
omitted. With these words. I support
the amendments of Mr. Daji and Mr.
Bade.

it Ferrer e (1R - Tere
wErEm, oF A fodrw o R o9y
%7 frare frity 7 7 ¥ Afem
oft #t w6 97 By el ot W
aif 2%z T T FY 6 F1 g7 F1 4R
w3 A gt | & = aww o e
w4 wimm qTvET whiy & gy
¥ o o fadaw w oAmd £ oo
wav g & fawg o v @
foraas F1 et § 7 rmT o 3 0
gzara aifvA fear ar fs g warard
Fm qT w71 W7t T g1 e o aEt
aw & =& afer faepr wwvoamdy
&7 o «HT | FATHATY FT AT TY
tfeafr el ra ¥ A s § ag
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Hew § 3 Fover R & wm
fiEra A1 I7 9 sl w7 ¥ A
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# ddr wgrm ¥ 49T w471 §
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wa & ®zar g At 97767 77 WY 6AH
% wmar g fr wfom £51 foard
9 < aft 4v 1 wfaaq ¥ g 9
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ez & TEia 79 I 1 @ FT
g Ead a1t § A1 fornywy w3 71,
FIET | 57 51 Fer e g gz 97
H1 §0 TG F1H1T T@AT IFAT AL &
o a7 1% e 7y g afed o
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Tr% ¥ § wwge ad &1 wfus 7 =wfaw
ATH 9F AT SRR § AT §R0 S WA
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R . e L LER TR TVt S

off geR W wwary : gIeF § -
qfa @ &

Mr., Deputy-Speaker: The be'l is
being rung....Now there is quorum.
‘Shri Alvares.

Shri Alvares: Mr. Depuly-Speaker
Sir, traditionally the Labour Minister
always fights for the rights of labour
against the other employers. But the
Bonus Bil] here demonstrated how
it can happen otherwise. Repeatedly
it has been pointed out that the La-
‘bour Minister has gone beyond the re-
commendationg of the Bonus Commis-
gion and in many instances he has
himself initisted a reductlon in the
quantum of bonus.

The development rehats js one cose
in point. My colleagues have srgued
it wvery forcefully, particularly  Shr
Daji in his very graphic manner. But
there is one point that 1 would like
to mention here which, T am sure,
Ghri Dandeker will fing it to his ad-

t The devel t rebate is
a voluntary rebate. Under the In-
come-tax Act it Is mot ncessary to
claim the rebate always. Develop-
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ment rebate is claimed only when

necessary for the replacement of cer-
tain machinery parts, and for which
there are certain provision:. There-
fore, it may or may not be claimed.
Development rebate in this case will
now become compulsory. It wil] be to
their benefit to clalm it, because it
will be a method by which to deprive
the workers of their legithmate share
of bonus. By claiming development
rebate varying from 20 to 33 per cent,
the employers will be able to reduce
the quantum of allocatable surplus
and thereby reduce the total amount
of bonus payable to their employees.
No employer will be so silly as not
to claim this development rebate.
Therefore, I would like to place before
the House the contradiction between
the provisions of the Income-tax Act
and the provisions in this Bonus Act:
whereag in the other Act it is volun-
tary, here it ls an invitation to be
compulsory. Therefore, 1 do charge
this Government, as several other
members have done, of having deli-
berately gone out of thelr way to
bring in certain provisions in order to
reduce the quantum of bonus, rather
than make it more liberal

Shri D. Sanjivayya: There are only
two provisions, one relating to reha-
bilitation allowance and another re-
lating to development rebate. In fact,
according to the LAT formula provi-
sion was made to deduct the rehabi-
\itation charges and the one difficulty
which was faced by the Government
as well as the workers or employees
in implementing that was the ealcula-
tions Involved in finding out what the
rehabilitation  charges would be.
Therefore, having taken into conside-
ration the difficulties involved in ca-
culating the rehabilitation charges, we
have taken a decision that it may be
more advisable to make allowance for
development, rebate, rather than for
rehabilitation. In fact, one of the

points made by the hon. Member,
Shri Dandeker, im hiy minute of dis-
gent was that allowance for

made.

rehabilitation  should be
Ultimately, Government have taken
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this  decision.  Then, with re-
gard to the point relating to new
fndustries, as he himself pointed out,
clause 16 of the Bill takes care of it.

Regarding the other point about tax
concession obtained on bonus paid, we
have considered that point also. Hav-
ing given so much of concession for
Improving the industries, we thought
that this may not be allowed for the
management. Therefore, I am not in
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a position
amendments.
Mr, Deputy-Speaker: I will now

put this amendment to the vote of
the House. The question is:

to accept any of these

Page 0,—

omit lines 31 to 33. (15).
The Lok Sabha divided:

Division No. 18] AYES [15.20 hrs.
Alvarss, Shri Gupta, Shri  Priva Murmu, Shri  Sarkar
Banerjee, Shri  5.M. Keachhavaiys, Shri Hukam Chand Sen, Dr. Ranen

Daiji, Shri Kamath, Shrl Hari Vishnu Sezhlyan, Shri

Dowivedy, Shri Surendranath Kar, Shri Prabhat Verma, Shri 5.1,

Gupta, Shri Indrajit Mlsre, Dr. U,

Vimis Devi, Shrimati

Gupts Shri Kashi Ram Mohan  Swarup, Shri ‘Warjor, Shri

Mukerijee, Shri H. N, Yain ik, Shri

NOES

Abdul Wahid, Shri T, Kayal Shri P.N. Raut, Shri Bhols
Aney, Dr. M.5. Kedaria, Shri CM. Reddy, Shri Linge
Pal Krishna Singh, Shri Malsichami, Shri Roy, Shri Bishwanath
Balmiki, Shri Maniyangadan, Shei Saha, Dr.S.K.
Barman, Shri P.C. Maruthish, Shri Samanta, Shri 5.C.
Bears, Shrl Mchrotrs, Shri Bra] Bihari Satyabhama Devi, Shrimati

Borooah, Shri P.C.
Brajcshwar Prasad, Shri
Chakraverti, Shri P.R.
Chandrabhan Singh, Shri

Melkote, Dr.

Minimusta, Shrimati
Mishra, Shri Bibbuti
Misrs, Shri Shyam Dhar

Sen, Shri P.G.

Sharma, Shri A, P.
Shastri, Shri Ramanand
Sheo Narwin, Shri

Chaudhuri, Shrimat| Kamala Moh Shri Gokoul Sidd I Shri
Chuni Lal, Shri Munzni, Shri David Sinha, Shrimati Ramdulari
Das, Shri BK. Muthish, Shri Subbaraman, Shei!

Das, Shri Sudhansu ‘Niranjan Lal, Shri Surendra Pal Singh, Shri
Deshmukh, Shri B.D. Oua, Shri Tiwary, Shri D.N.

Dighe, Shri Patel, Shri P.R. Tiwary, Shri K.M.

Dixit, Shri G.N. Patel, Shri Rajeshwsr Tyagi, Shri

Darad, Shri Kaslnaths Fatil, Shri D.5. Upadhays, Shri Shiva Dutt
Dwivedi, Shri M.L. Patil, Shri S.K. Varma, Shri Ravindr

Ganga Devi, Shrimati

Ghosh, Shri N.R. Ragunath Singh, Shri
Goudh, Shri Rai, Shrimsti Sabodra Dai
Haq, Shri M.M. Rajdeo Singh, Shri
Ja mir, Shri 5.G, Ram Swarup, Shri
Jamunaderi, Shrimat Ramahekhar Prasad Singh, Shri
J yotishi, Shri J.P. Rane, Shri

Mr, Deputy-Speaker: The result

of the Division is: Ayes 20; Noes 77.
The motion was negatived.

Mr. Deputy-Speaker: Shri Dande-
ker wants to withdraw his amend-
ment, No. 152.

Amendment No. 152 was, by leave,
withdrawn,

Prabhakar, Shri Nival

Veerabasappa, Shri!
Virbhadra Simgh, Shri
Vyas, Shri Radbelal
Yadab, Shri NLP.
Yadav, Shri Ram Harkh
Yadav, Shri B.P.

Mr, Deputy-Speaker: 1 shall now
put amendments Nos. 153 and 213 to
the vote of the House.

Amendments No. 153 and 213 were

put and negatived.

Mr. Deputy-Speaker: The
tion is:

“That clause 8 stand part of the

Bin"

The Lok Sabha divided:

ques-



Statutory Res.
and

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): I am for “Ayes”.
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Shri N. R. Ghosh (Jalpaiguri): I
am also for “Ayes".
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Division No. 18]

Abdul Wahid, Shri T.
Bal Krishna Singh, Shri
Balmiki, Shri

Barmaa, Shri P.C.
Besrs, Shri .,

Borooah, Shri P.C.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Shel
Chaudhry, Chandramani Lal
Chaudhuri, Shrimati Kamala
Chunl Lal, Shri

D, Shri B.K.

D, Shel Sudhaniu
Deshmukh, Shri B.D.
Dighe, Shri

Dixit, Shri G.N.

Daorai, Shri Kminaths
Dwivedi, Shri M.L.
Gangs Devi, Shrirati
‘Gowdh, Shri

Hagq, Shri M.M.

Jamir, Shri 5.G.
Jamundavei, Shrimati
Jyoushi, Shri L.P.

kayal, Shri PN,

Alvares, Shri

Bancriee, Shri S.M.

Duil, Sbri

Dandeker, Shri N,
Dwivedy, Shri Surendranath
Gisoub, Shri N.R.

Mr. Deputy-Speaker:

Mr. Depuiy-Speaker: It will be
recorded.
AYES 1523 hrs.
Kedarla, Shri M. Raut, Shri Bhola
Matuichiami, Shri Ray, Shrimati Renuks
Muniyangadan, Shri Reddy, Shri Ling
Maruthish, Shri Roy, Shri Bishwanath
Mehrotra, Shri Braj Bibari Saha, Dr. 5.K.

Meikote, Dr.

Minimuata, Shrimsti

Mishra, Shri Bibhuti
Mohan Swarup, Shri
Meohanty, Shrl Gakulanands
Munzni, Shri Darld
Muthish, Shri

Niranjan Lal, Shei

Oz, Shri

Patel, Shri Chhotabhai
Patel, Shri P.R.

Patel, Shri Rajeshwar

Patil, Shri D.S,

Prabhakar, Shri Neval
Ragunsth Singh, Shri

‘Rai, Shrimati Sahodrs Bal
Rajdeo Singh, Shei

Ram Swarup, Shii
Ramshekhar Prassd, Singh, Shri
Rane, Shri

NOES

Gupta, Shri Indrjit

Gupts, Shri Priya

Kachhavajya, Shr Hukam Chand
Kamath, Shri Hari Vishou

Kar, Shri Prabhat

Samanta, Shri 5.C.
Satyasbhama Devl, Shrimati
Sen, Shri P.G.

Sharma, Shri AP,

Shastri, Shri Ramsnand
Sheo Marsin, Shri
Siddenaniappa, Shri
Sinhs, Shrimati Ramdualri
Subbaraman, Shri
Surendra Pal Singh, Shrl
“Tiwery, Shri .M.

Tyagi. Shri

Upadhays, Shri Shive Dutt
Varma, Shri Ravindrs
Veersbawapps, Shri
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Yadab, Shri N.P.

Yadav, Shri Ram Harkh
Yadave, Shri B.P.

Murmu, Shri Sarkar
Sen, [r. Ranen
Sezhiysn, Shni
Verma, Shr S.L.
Vimls Devi, Shrimati

of the Division is; Ayes: 75;
19.

The motion was adopted.
Clause 68 was added to the Bill.
Clause T—(Calculation of direct
tax payable by the employer)

8hri N. Dandeker: I have got four
amendments against my name. I am
not moving amendment No. 214. 1
am moving only amendments Nos.
215, 154 and 155.

Dr. Ramen Sen: Shri Bade wanted
to move his amendment.

Misrs Dr. U Warior, Shri
Misra, Shri Shyam Dbar Yainik, Shri
The result Mr. Deputy-Speaker: He is not
Noes: here.
Dr. Ranen Sen: He has just now
gone out.

8hri Eashi Ram Gupta: I move
my amendments Nos, 126 and 60,

sff Fuw" wwarm A FAEIEA
TRAT 125, 127 WX 128 YT ®T@AT
!’l
Mr. Deputy-Speaker: All these

amendments will be treated as mov-
ed,
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Shrl N. Dandeker: I beg to move:
(i) Page 7, lines 15 and 16,—

for “under sectivn B4",
tute—

substi-

“under section 84 and 85"
(215).

(ii) Page 7—
after line 19, insert—

"(iv) any bonus paid or pay-
able (including any pro-
vision for bonus in res-
pect of any accounting
year, whether under this
Act or otherwise;". (154).

(1ii) Page 7,—
after line 30, insert—

“(ce) where the employer s
a firm and was last assess-
ed to income-tax as an un-
registered firm, the tax
payable by such employer
under the Income tax Act
shall be calculated on that
basis;

(cce) where the employer s
a firm and was last assess-
ed to income-tax as a re-
gistered firm, the tax
payable by such employer
under the Income-tax Act
shall be  calculated as
follows, namely:—

(i) the tax payable by
firm as such, plus,

(ii) the aggregate tax pay-
able by the partneras of
the firm on the basis that
the income derived by
each of them from the
firm is his only income”;.
(158),

the

8hri Kashi Ram Gupta: I beg to
move:

Page 7, line 30—
add at the end—

“and the amount calculable on
such income shall be In
proportion to the amount
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of the tax payable on his

total income from all
sources”. (126)
Shri Eashi Ram Gupta: I beg to
move:;
Page 7—

after line 30, insert—

“(cc) where the employer is a
registered firm, for pur-
poses of deduction from
gross profit, the tax on a
partner's share of income
shall be calculated, as if
such income is his only in-
come;”. (60)

Shri Hukam Chand Kachhavaiya: I
beg to move:

(i) Page 7, lines 16 to 18—
omit “or of any deduction to
which he is entitled under
sub-section (1) of section
101 of that Art, as in force
immediately before  the
commencement  of the
Finance Act, 1885". (125)

(ii) Page 7,—

omit lines 31 to 35 (127).
(iii) Page 7, lines 36 and 37,—
omit "“(other than develop~-
ment rebate or develop-
ment allowance)”. (128).
Shri N. Dandeker: Sir, as regards
clause 7, my amendment No 215 is

a very simple one It is to
insert in  paragraph (iit) of
sub-clause  (a) of clause 7

the words “under sections 84 and
85" of the Income-tax Acl. At pre-
sent it only says ‘“section B84". Sec-
tions 84 and 85 go together in rela-
tion to the reliefs that are obtained
under the Income-tax Act, namely,
the exemption from tax on profits of
new enterprises. Section 84 is con-
cerned with ptlon from i

tax and section B5 Is concerned with
exemption from super tax. The pur-
pose of this sub-clause is that in
calculating such tax no account shall
be taken of these reliefs. 1 suggest
that sections B84 and 85 ought both to
be mentioned.
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Coming to amcndment No. 154, I
would like to begin by saying that

I am amazed at the Minister's going

back on the statement that was sole-
mnly made in this House, where in
it was stated that the Government
had accepted the Bonus Commission's
Report subject only to the modifica-
tions which they then stated and
subject to a  further modification
which was later stated, namely,
maintaining the basis of the old
schemes. But now just as a side re-
mark, the Minister tells me here that
he is rejecting the recommendation
of the Bonus Commission that bonus
itself is not to be deducted as a
charge before computing profits. I
am horrifled and 1 do charge him of
deliberately breaking an  assurance
that was given and on the basis of
which the whole of the approach that
I have been adopting to this Bill was
based. I think it ill becomes the
Government to come along as if by
way of a side issue, and say at this
stage that they have thrown over-
board the one essential  foundation
on the basis of which the allocable
surplus was recommended by  the
Bonus Commission 1o be fixed at 60
per ~ent. That was p unanimous re-
commendation of the Bonus Com-
mission; it was not a recommenda-
tion on which anyone differed. The
specific reason that weighed with us
in fixing the allocable surplus so
high as 80 per cent of the available
surplus was that in computing tax,
bonus itself would not be a deducti-
ble item. I endeavoured to get that
clariffied by the amendment that 1
had suggested to clause 8 upon which
the Minister, quite blandly said that
he had rejected that recommenda-
tion of the Bonus Commission, Tt is
an astonishing way of going  back
upon a solemn assurance that had
been given. T have now this other
amendment: and I do hope and trust
he will think a second time. My
amendment (No. 154) is to suggest
the insertion of item (iv) in  sub-
clause (a) of clause 7 so that—

“in calculating such tax no ac-
count shall be taken of—any

1181 (Ai)LSD—8.
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bonus paid or payable in respect
of any accounting year, whether
under this Act or otherwise”.
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The only farther point thut [ would
like o add is that it is precisely
because this was the intention that,
in computing gross profit under the
First Schedule and the Second Sche-
dule, bonus itself was put down by
the Bonus Commission as 8n item to
be added back, There is otherwise
no justification whatever in he First
Schedule—the ilem in question is
item 2(a),—to be added back, nor
in the Second Schedule—item (2)
(a)—to be added back. These are
added back for the precise reason
that both for the purpose of com-
puting gross profit, =as well as for
compuling tax bonus itself should
not be g deductible item. And so,
I am horrified that the Minister is
going back on this. I really thought
that there was some matter of good
faith about this. I never use langu-
age of this kind ordinarily but I am

shaken by the malafides. That the
imous rece dation of the
Commission which they accepted

which is the very foundation of the
structure of its Report, the basis of
the structure for computing gross
profits and for recommending a par-
ticular proportion of the available
surplus as allocable surplus—is just
blandly brushed aside here in con-
nection with an amendment to this
Bill, iz plainly a matter of bad faith
That is all T wou'd like to say: othsr-
wise, T am liahle to lose my temper.

Going em  tn my amendment No.
155, this is merely to clarify the mode
of computing tax in two cases which
have not been clarified in clause 7.
Clause T has dealt with how the tax
iz to be computed in every other type
of case:—if it is a company, at the
rate applicable to that emplover: if
it is a religious or charitable institu-
tion, then at certain rates; if it is an
individual or a Hindu undivided fa-
mily, then at the appropriate rate.
The two omissions. which my amend-
ment (No. 155) seeks to make good,
are: firstly, that where the emplover
is & firm and was last assessed to in-
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come-tax as an unregistered firm,
the tax payable by such employer
under the Income-tax Act shall be
calculated on that basis; and, second-
ly, that where the employer is =&
firm and was last assessed to income-
tax as a registered firm, the tax pay-
able such employer under the In-
come-tax Act shall be calculated as
follows, namely, tax payable by the
firm as such, plus the aggregate tax
payable by the partners on the basis
that the income derived by each of
them from the firm was their only
income. This iz on the lines of the
various specific clarifications that are
contained in the Bill in relation to
other specific categories of emplo-
yers. These two seem to be inad-
vertently omitted.

1 have nothing else to add.

Shry Kashi Ram Gupta: Mr. De-
puty-Speaker, Sir, my amendments
are more or less on the same lines.
One is that at the end of part (c)
we should add:—

“and the amount calculable on
such income is his only income;”
tion to the amount of the tax
payable on his total income
from all sources;".

If this is not added, there will be
difficulty in calculating the tax and
unless and until it is there, it will
lead to confusion. Therefore, to
avoid that and to avoid going to the
courts, we must clarify the same.
This is for a clarification purpose.

Another amendment is about add-
ing sub-clause (cc) which is  like
this:

“Where the employer is a re-
gistered firm, for purposes of de-
duction from gross profit, the
tax on a partner’s share of in-
come shall be calculated, as if
such income is his only income;"

There is no provision as to how the
partners of the registered firms will
have to be taxed. Such a provision
is very necessary. When there is a
provision for a8 Hindu undivided
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family or for an individual, there
should be a provision for registered
firms and their partners. Otherwise,
there will be confusion and litigation.

With these observativns, I would
request the Minister to accept both
the amendments of mine from the
practical point of view and I hope
he will acecept them.

Shri D. Sanjlvayya: The conces-
sions contemplated under Section 85
of the Income-Tax Act are quite
different from those contemplated
under Section B4 and the DBonus
Commission's recommendation  does
not contemplate the concessions un-
der Section 85 of the Income-Tax
Act. Therefore, we have not includ-
ed that here. So, I am not in 5 posi-
tion to accept that amendment.

With regard to other amendments
I only say that we have been trying
to impl t the res dations
of the Bonus Commission which we
have accepted. Therefore, I am not
in g position to accept the amend-
ments.

Mr. Deputy-Speaker: Any parti-
cular Amendments to be put sepa-
rately?

Shri Kashi Ram Gupta: T could not
follow as to what the Minister said.

Mr. Deputy-Speaker: They have
been trying to implement the re-
commendation of the Bonus Com-
mission and, therefore, he is not in
a position to accept the amendment.

Shri Kashi Ram Gupta: That is
not a part of their recommendation
at all. About the registered firms,
there is nothing mentioned.

Mr. Deputy-Speaker: Any parti-
cular Amendments to be put sepa-
rately?

Shri Kashi Ram Gupta; Amend-
ment No. 60.

Amendment No, 60 was put and
negatived.
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4321

I want Amend-

ments Nos. 154 and 155 to be put
separately.
Mr. Deputy-Speaker: All right, I

shall put them scparately to the vote
of the House.

Amendments Nos. 154 and 155 were
put and negatived.

Mr. Deputy-Speaker: Now, I shall
put Amendments No. 125, 126, 127,
128 and 215 to the vote of the
House.

Amendments Nos. 125 to 128 and 215
were put and negatived.

Mr. Deputy-Speaker:
tion is:

The ques-

“That clause 7 stand part of
the Bill".

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8.—(Eligibility for bonus)

Mr. Deputy-Speaker: There are
two amendments.  Are they being
'‘moved? No. So, I shall put it to
the vote of the House.

The question is:
“That clause 8 stand part of

the Bill”.
The motion was adopted.

Clause 8 was added to the Bill.

Dr. Ranen Sen: I beg to move:

Page 8,—

omit lines 11 and 12. (61).

Shri Bade: 1 beg to move:

Page 8,—
after line 14, inscrt—

“and he is convicted by the
court or by the competent legal
authority on the above charges.”
(129).

Dr. Raner Sen: Sir, my Amend-
ment No, 61 seeks to delete gub-clause
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(b) of clause 9 which gives a very
wide power to the employer. What
the position is that even under the
Standing Orders, the rules framed
thereunder do not contain such 5 wide
power, But here it ig gtated that an
employee shall be disqualified from
receiving bonus if he is dismissed
from service for “riotous or violent
behaviour while on the premises of
the establishment;”. It is quite well
known that there are several instances
which have been recorded in the
courts, both in the industrial court
and outside, that flimsy charges like
riotous or violent behaviour are alleg-
ed against certain sections of the
workers gnd they are thrown out of
employment. This clause gives such
wide powers to the employers as a
result of which quite a large number
of employees will be debarred from
getting any bonus.

4322

Sir, suppose at the end of the ac-
counting year, some bonus accrues to
an employee. Now, if he is dismissed
or any action is taken against him for
so-called riotous or violent behaviour,
he is not only thrown out of the job
but he also loses the bonus which he
had already earned, This will be 2
great injustice to him on two counts.
Firstly, he wil] be thrown out of em-
ployment on flimsy grounds and,
secondly, he will be deprived of what-
ever he has already earned by his own
labour and what is contained in other
provisions of the Act. Therefore, T
have moved for the deletion of this
sub-clause (b) of clause 9. In all fajr-
ness. the Labour Minister should look
into it and he should not give such
wide powers to the employers because
the employers often misuse gsuch
powers and the workers are victimised.

Shri Bade: Sir, I agree with my
hon, friend who preceded me that
sometimes the workers are thrown
out of employment and dismissed on
flimsy grounds and then they are
deprived of their bonus also. I have
seen that whenever there is a fight
between two unions, the INTUC and
the other union, what they do is that
they put something in the bag of the
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worker and then say that he has com-
mitted a theft. On sguch flimsy grounds,
he is_discharged or dismissed or sus-
pended and he is deprived of the
bonug also. Therefore, I have moved
my amendment which is a simple one
to the effect that:

“and he is convicted by the
court or by the competent legal
authority on the above charges.”

If he is dismissed from service for
fraud or he is accused of riotous or
violent behaviour while on the pre-
miseg of the establishment or he is
accused of theft, etc, he should be
convicted by the court or by the
competent legal authorily on these

charges,

Now, there is & meniion of theft.
But the question is: Theft of how
much money? Under the Criminal

Procedure Code, they have made the

theft of Rs, 250 as a compundable
offence, that s, it is not 3 serious
offence. If it is more than that, then

only the First Class Magistrate has
the right to try that case. So, my
submission i that at least for the
sake of the worker this should be
accepted. I know it is a cry in the
wilderness, But even then I want to
request the Labour Minister that for

the sake of the worker at least it
should be acceped that he is to be
convicted by the court or by the

competent legal authority for all these
charges.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, I support the Amend-
ment of Dr. Ranen Sen, The reason
for dismissing an employee on account
of his riotous or violent behaviour on
the premises of the establishment I3 a
flimsy one, I must submit that no
employer pays bonus willingly. T
know of Kanpur, the city of poverty
and plenty., where we have to stage
demonstrations to get even an assur-
ance for the payment of bonus. 1
know that in a factory called Lal Imli
a worker committed suicide, He
went on the top of the roof and said,
*Elther you declare bonus or T will

SEPTEMBER 7, 1965 Payment of Bonus Bill

4324

commit suicide” and he committed
suicide—that happened in 1958—and
the net result of that was that there
was a lathi-charge and about 200
workers were thrown out of service
on fhis particular charge of riotous
behaviour. After all, if the employer
does not want to pay bonus, the
workers have to stage demonstration.
Where should they demonstrate?
Here, in Delhi, there is the Parlia-
ment and people demonstrate outside
the Parliament. If there is g Legis-
lative Assembly in a particular place,
they demonstrate outside the Assemb-
ly. But in a place like Kanpur or
Gorakhpur or any other such place
where there is nho Legislature or any
other agency, gencrally, they demons-
trate inside the premises calling out
the Genera! Manager to come put and
deelare that he will pay the bonus—
that is whay we call dharma. They
just ask the Manager to come out and
declare that he will pay the bonus.
This is cxaclly what is happening
everywhere Under this clause, ag it
is, T am sure half of the workers will
be discharged on this ground of riotous
or violent behaviour depriving them
nf the bonus that they had already
carned.

I reqguest the Hon. Minister to
accept this amendment. Secondly 1
agree with Mr. Bade in regard to
‘theft' glso. FEspecially in the textile
mills, some cotton wastage or a piece
of brass is kept by the worker in his
pocket and the security people arrest
him. These security people are gene-
rally retired policemen or those who
have noforious career. I woud request
the Hon. Minister to consider this
amendment and accept it.

Shri D. Sanjlvayya: This clause is
in accordance with a unanimous
recommendation of the Bonus Com-
mission and even the workers' repre-
sentatives—one from the INTUC and
the other from the AITUC—have
agreed to this. We have not changed
even a commg in this,

Shri 8. M. Banerjee: Put a3 pro=

viso .
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Shri Bade: That “and he is convict-
ed by a legal authority”,

Mr. Deputy-Speaker: [ shall now
put amendment No, 61 to the vote of
the House,

Amendment No, 61 was put and
negatived.
Mr, Deputy-Speaker: 1 shall now

put amendment No, 129 to the vote ot
the House.

Amendment No, 1290 was put and
negatived.
Mr, Deputy-Speaker:
is:
“That eclause 9 stand partl ot the
Bill".

The wmotion was adopted
Clause 9 wag added to the Bill.
Clause 10.— (Payment of Minimum
Bonus),

The gquestion

Shri D. Sanjlvayya:
(i) Page 8—

I beg to move:

hetit
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wage of the employee
for the amccounting year".
(63).

Mr. Deputy-Speaker: The amend-
ments ang the clause are now be-
fore the House for discussion.

Shri N. B. Ghosh: My first grie-
vance is that, in the case of planta-
tion industry, the Labour Ministry,
which was responsible for this Cora-
mission, has shown want of an objec-
tive outlook, If you look at the
impact of this mi bonus vis-
a-vig textile industry, you will find
that there is a striking difference. In
the textile industry, the minimum
bonus of 4 per cent ang the allerna-
tive bonus of Rs 40 did not touch
them at all because they were already
paying Rs. 40 and more. Then the
Government came out and safeguard-
vd the bonus which was already be-
ing given to Jabour. But so far &8s
the plantation industry is concerned,
aclually Rs. 40 would make 7 per
cent and not 4 per cent and even
Mr. Dandeker, who gave a note of
di i could not recommend

for lines 15 and 186,

“Subjeel to the provisions of

sections B and 13, every

employer shall be bound

to pay to every em-
ployee in an”. (140),

(ii) Page 8, line. 18—

for “of the employee for the
accounting year”  subasti-
tute—

ule—

“earned by the
during the
year”. (209),

Shri N. R. Ghosh (Jalpaiguri): 1
beg to move:
Page 8—
after line 24, insert—
“Provided further that In
the case of plantation
industry t{he minimum

bonus shall be two per
cent of the salary or

employee
accounting

more than 2 per cent as floor bouns.
As a matter of fact the whole his-
tory of plantation Industry was lost
sight of by the Bonus Commissiun.
First of all, the plantation industry
is an agricultural indusiry and it has
to depend on internationa] market.
It asks us all on a sudden to pay
even four times more than we
were asked to pay, four times moare
than the textile Industry. even more
than that. It will vitally affect ex-
port promotion, The Commerce
Minister has openly said so.

We know that workers must be
paid fairly, but the industry muat
also be saved; otherwise, the workers
also will suffer. Undoubtedly
workers cannot be saved if the In-
dustry cannot be saved, if the interest
of country be seriously jeopardised,
we are already losing our hold on
the biggest market—the London Mar-
ket. By constant rise of wages we
can no larger ecompete with other
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countries. That is the thing which 1
want the Labour Minister to con-
sider. Why after all in the case of
these two industries, the impact of
the Bouns Commission is so differentp
Why they were tagged together? I
ask the Labour Minister to consider
that, if actually it comes to this that
about 70 per cent of the units are not
in a position to pay this bonus of
Rs. 40, will he prefer to have the
closing down of the gardens or to
have some sort of arrangement with
the workers? As a matter of fact,
the IT.P.A. the ILT.A. anqd the Upasi
of the South—we met the Prime Min-
ister, There was a deputation and the
Labour Ministry had also sent its
representative. There was an inter-
cession by the Prime Minister As a
result, there was a compromise talk.
There were the Labour leaders and
the representatives of the Unions,
there—among whom there were MLAs,
MLCs all tough people. They had
persona] knowledge about the poorer
units. They did not certainly
require protection from the Labour
Minister. Then the Labour Minister
came out with en amendment which
he is going to move that, if there be
any different agreement between the
workers and the employers, affecting
the floor bonug of 4 per cent and that
the alternative minimum bonus of
Rs. 40, the agreement would be null
and vold.

I would respectfully ask the
Labour Minister to consider that,
it the country's interests are tg be
taken into consideration end if our
foreign exchange iz to be saved, of
70 per cent of the poorer units of the
Tes Industry are to be saved then at
least this much portion by which the
closure of al] these poorer gardens
could be avoided may be deleted.
It he at least confines himself to only
4 per cent, that also leaves some

room for many gardens not being
closed.
Shri D. Sanjivayya: The Hon.

Member is referring to the minimum
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bonus, namely, clause 10, ang pro-
bably he has not cared to look into
clause 34(3). According to clause
34(3), employers and employees are
free 10 enter into any agreement
with regarg to bonus But | have
given notice of an amendment which
goes to say that in such an agree-
ment, they cannot contract out of
this minimum of 4 per cent or Rs. 40
whichever is higher. Therefore, I
do not think it is righ{ to allow em-
ployers ang employees, especially the
poor workers to contrac{ out of this
minimum bonus, Every worker should
get at least this minimum bonus. This
provision—the amendment that I have
proposed to 34(3),—is not new, It
exists in the Minimum Wages Act, in
the Payment of Wages Act, in the
Workmen's Compensation Act and In
varioug other Acts. Wherever the
workersg are cntitled to some sort of
a minimum benefit, the workers are
not free to enter into an agreement
with the employer to contract to fore-
go the minimum facility or advantage
given to them. Therefore. ...
(Interruptions).

An hon. Member: Dovs  the
Labour Minister expect that any em-
ployer will pay more than the
minimum?

Shri D. Sanjivayya: 1 hope many
wil] give. One hon. Member wus
reading out the balance sheets from
various companies ang was also iry-
ing to tell us what the allocable sur-
plus would be according to the modi-
fleq formula. I would gather from
that that about Rs, 10 to 15 lakhs
would be available for the workers.
Therefore, it is not as though many
will not pay more than the minimum.
Quite a large number of establishments
will have to pay more than the mini-
mum und probably they will have to
pay the maximum 20 per cent honus
also. So far as my amendments arc
concerned, they are very simple and
they are only of a clarificatory nature.
Therefore, I commeng them for the
acceptance of the House.
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is
(i) Page B, for lineg 15 and 16,
substitute:

“Subject to the provisions of
sections 8 and 13, overy em-
ployer shall be bound to pay tn
every employee in an”. (140).

(ii) Page B, line 18, for 'of the
employee for the accounting year',
substitute ‘earned by the employee
during the accounting year’.
(200).

The motion was adopted.

Mr. Deputy-Speaker: Is Shri N. R.
Ghosh pressing his amendmoent, name-
ly amendment No. 637

Shri N. R. Ghosh; Yes.

Mr. Deputy-Speaker: ] shall now
put amendment No. 63 to vote.

Amendment No, 63 was put end

negatived.

Mr. Deputy-Speaker: I shall now
put clause 10 as amended to vote, The
question is:

“That clause 10, as amended,
stand part of the Bill".

The motion was adopted.

Clause 10, ns amended, was added to
the Bill.

Clause 11— (Papyment of marimum
bonus)

Shri D. Sanjivayya: I beg to move:

(i) Page 8, lines 28 and 28, omit
‘who has worked in the establish-
ment for all the working daoys'
(14).

(ii) Page 8, line 31, for ‘of the
employee for the accounting vear’,
substitute ‘earned by the employee
during the accounting year’. (210).
Shri Kashi Ram Gupta: ] beg to

move:
Page B, after line 32, insert—

“(1A) In case of establishments,
whose capital investment does not
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exceed rupees one lakh such maxi-
mum bonus shall be ten per cent
of the salary or wage of an em-
ployee.”. (65).

Shri Bade: I beg to move:

Page 8, lines 31 and 32, omit
‘subject to a maximum of twenty
per cent of such salary or
wage'. (130).

Mr. Deputy-Speaker: These amend-
ments and the clause are now before
the House.

Shri Kashl Ram Gupta: I am moving
my amendment with a bit of hesita-
tion because my friends the labour
leaders may misunderstand me. My
amendment is to the effect that in the
case of certain small-scale industries
whose capital investment is below one
lakh of rupees, the maximum should
be ten per cent. Just now, I heard my
hon. friend Shri Alvares saying that
these people were not expecied {o pay
more than the minimum. PEut in
small-scale industries, the fact iv that
95 per cent of the industries in this
sector is such that their labourers can
never expect to get more than 10 per
cent by way of bonus according to
the formula. When the !sbourers
know that they may not get beyond
that percentage, I do not see why this
maximum should be put in as 20 per
cent. Therefore, on practical grounds
and in the light of experiencs, I have
brought forward this amendment. If
the hon. Minister and the labour lea-
ders think otherwise and they think
that these labourers can also get up
to 20 per cent maximum, then I have
nothing more to say ubout it

15.54 hrs.
[Mn. Sezaxer in the Chair]

But in the light of my experience, 1
would say that these workers should
not be yoked to the workers in the
bigger industries. Otherwise, there
will be practical difficulties and also

dministrative difficuiti In view of
this, it is better 1o put in a lower
maximum for fhese people. Of
course, the other viewpoint also may
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be there and some people inay think
that the time may come when the
small-scale industries also mav be able
to give the maximum bonus to a large
section of the labour engaged therein.
It that be so, let that maximum be
given. But we can consider that mat-
ter at that time. So, I move my
amendment, and I hope that it will be
given consideration by the hon. Minis-
ter.

Shri Bade; My amendment is amend-
ment No. 130. I have moved this
amendment because when I compare
this clause with clause 34, I find that
they appear to be contradictory. But
just now, the hon. Minister has given
a new interpretation and declareg that
the agreement betwecn the parties
will be carried out and there will be
no hitch in interpreting this clause.
It the interpretation of clause 34 which
he has given is correct according to
him, then he should accept this
amendment, agnd the maximum of 20
per cent should not be there; other-
wise, clause 34 should be amended
suitably. Therefore, 1 have moved
this amendment.

Dr. Ranen Sen:
amendment No. 64.

Mr. Speaker: I think that that has
not been moved.

Dr. Ranen Sen: 1 wanted to move it
but meanwhile Shri Kashi itam Gupta
had gol up and started speaking.

Shri Kashi Ram Gupta: I started
speaking because the Deputy-Speaker
had called upon me to speak.

Dr. Ranen Sen: [ beg to move:

I beg to move my

Page 8, line 32, for ‘twenty”
substitute ‘lwenty-five'.  (64)

By means of the proposed amend-
ment, Government want to put a ceil-
ing of 20 per cent. I want that instead
of 20 per cent it should be 25 per cent.
One argument that I would like to
ndvance in this connection is this. Ac-
cording to the present bonus formula,
the workers in the Bombay textile in-
dustry or all the textile workcrs in
fact would be getting a lower amount

£
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and they will be losing as a result of
it. If the ceiling is raised to 25 per
cent, then lakhs of workers employed
in the textile industry of Bombay
ang perhaps some other places also
will be able to get the bonus which
they were getting before. Therefore,
I would request the hon, Minister to
lock into this matter and rccept this
amendment.

Mr. Speaker: This amend
before the House.

Shri D, Sanjivayya: With rceard to
the point raised by Dr. Ranen Sen,
it was represented on behalf of Gov-
ernment that the workers in Bambay
and Ahmedabad would get less bonus.
That is why clause 34 has come into
being,

With regard to the amendment mov-
ed by Shri Kashi Ram Gupta, 1
would like to submit that we cannot
make any exception in respect of the
establishments which have invested
only a capital of one lakh of rupees.

is also

My hon. friend Shri Bade's amend-
ment relates to the question cf remov-
ing the restriction in regard o the
maximum. We have accepted 4 per
cent as the minimum and 20 per cent
as the maximum. Therefore, if we de-
lete the 20 per cent maximum, then
we shall have to delete the 4 per cent
minimum also. Therefore, I am not
in a position to accept this amendment,

Shri Bade: It should be subjcct to
the agreement.

Shri D. Samjivayya: With 1egard to
my amendment No. 141, the reference
‘who has worked in the all the work-
ing days' has become superfluous, be-
cause when we think of percentages
and percentage of the total earnings,
the number of working days for which
a worker works will not be of any
avail. Therefore, I have moved this
amendment.

Mr. Speaker: The question is:

(i) Page 8, lines 28 and 28, omit
‘who has worked in the establish-
ment for all the working days'
(141).
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(ii) Page 8, line 31, for ‘of the
employee for the accounting year’,
substitute ‘earned by the employee
during the accounting year'. (210).

The motion was adopted,

Mr. Speaker: I shall now put amend-
ments Nos. 64, 65 and 130 to vote.
Amendments Nos, 64,65 and 130 were

put and negatived.

Mr. Speaker: The question is:

“That clause 11, as
stang part of the Bill",

amended,

The motion was adopted.

Clause 11, as amended, was added to
the Bill,

Clause 12 was added to the Bill,

Clause 13— (Proportionate reduction
of bonus in certgin cases)

Mr. Speaker: There is onc Govern-
ment amendment to this clause, name-

ly amendment No. 142, Is it Leing
moved?

Shrl D. Sanjivayya: Yes,

Mr. Speaker: Thers is another

amendment, namely No. 181 in the
name of Shri N. Dandeker. The hon.
Member is not here. So, that is not
moved.

Amendment made: i

Page 9, for lines 8 to 9 substitute—

Proportionate “13. Where an emp-
reduction of loyee has not work-
bonus in ed for all the work-

certain cases, ing days in any
accounting year, the
minimum bonus of
forty rupees, or, as
the case may be, of
twenty-five rupees,
if such bonug is
higher than four per
cent of his salary or
wage for the days
he has worked in
that accounting year
shall be proportion-
ately reduced.”.
(142).

Payment of 43
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(Shri D. Sanjivayya).
Mr. Speaker: The question is:

“That clause 13, as amended,
stand part of the Bill",

The motion was adopted.

Clause 13, as amended, was added to
the Bill.

Clause 14— (Computation of number
of working days).

Shri D. Sanjivayya:

(i) Page 9, for lines
substitute:

I beg to move:
10 to 12,

“For the purposes of section

13, an employee shall be deemed

to have worked in ap establish-

ment in any accounting year

also on the days on which",
(143), Lo,

(ii) Page 9, line 23, omit 'shall
be included’. (144).

Shri Indrajit Gupty (Calcutia South
West): I beg to move:

(i) Page 9, for lines 13 to 16,
substitute—

“(a) he has been laid off
whether with or without com-
pensation;”. (18).

(i+) Page 9, for line
tute:

17, substi-

“{b) he has been op authoris-
ed leave with or without wages
or salary;”. (20).

(iii) Page 8, after line 22, nsert—
*{e) he has been locked out; and
() he has been on atrike

which has not been declared

illegal by any authority compe-
tent to do s0.”. (21).

{iv) Page 9, line 23, add at the
end—

“and the employee shall be
deemed to have earncd on each
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such day the average of  his
daily wage in the immediately
preceding month”.  (22).

18 hrs.

Shri Alvares: 1 beg to move:

Page 9,—
after ling 22, insert—

“{e) he has been on sick leave
with or without salary or wages;

(f) he has been laid off with=
out any compensation;

(g) he has been locked oul by

authority;

(h) he has been on strike
which has not been declared
illegal;" (267).

Bhri D, S, Patil; I beg lo move:

(i) Page 9, line 18—
after “to" insert “sickness".
(266).

Shrl Bade: I beg to move:
(ii) Page 9, line 17—

omit “with salary or wage",
(131).

(iii) Page 9,—
after line 22, insert—

“(e) he has been locked out

or on strike not declared
illegal,”. (132).
Shri Indrajit Gupta: In moving

these amendments to this clause which
deals with the method of computing
the number of working days to quali-
fy for bonus, in the Bill as it stands,
there are some very serious lapses and
the result of these may be that a
large number of workers, for no fault
of their own, would be deprived of
the bouus to which they are eniitled.

For example, my first amendment
relates to sub-clause (a), where it is
said that the days on which a work-
er is leid off under an agreement or

SEPTEMBER 17, 1065 Payment of Bonus Bill 4336

under standing orde:s or under the
Industrial Disputes Act or under any
other law—such days of lay off will
be counted as working days. My
amendment is to the effect that this
should be substituted by a much sim-
pler and much more comprehcnsive
provision, that is to say, the days on
which he has been laid off whether
with or without compensation.

The Labour Minister should know
very well that all caseg of lay off may
not necessarily be covered by an agree-
ment or by the standing orders or by
the Industrial Disputes Act, and even
if they are, it is not clear in all rases
whether they are entitled to compen-
sation or not for these days of lay off.
I would ask the Labour Minister to
ponder over this question. Suppose
there is a fire in a factory through an
act of god, some earthquake, or break-
down in a boiler or something like
that, for which the worker is not res-
ponsible, and for some time work is
interrupted and he is laid off. There
are many other cases which may not
necessarily have been covered, unless
the position has been examined very
very carefully. Such instances may
occur which are not covered specially
by agreements, There are some cases
of lay off where he is entitled to com-
pensation for a part of the period of
lay off, but not for the balance of it.
Here we are trying to lay down in
this Bill what are the cases in which
the worker will be reckoned as hav-
ing been at work, although he had
been laid off. Therefore, we should
make it comprehensive so that no
loopholes are left and we should also
ensure that even if he is not paid
compensation where he has been
laid off for no fault of his that should
not be counted against him when it
comes to computing the working
days, Therefore, my first amendment
No. 18 relates to this. I have sug-
gested that it should be worded thus:
‘he hss been laid off whether with
or without compensation'. That would
cover all cases and leave no loop-
hole for posible disputes. I think the
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intention of Government js not to
deprive the worker unnecessarily of
his due, but the way it is formulated
dt the moment in sub-clause (1) may
create some difficulties and leave cer-
tain instanceg out of its purview.

Coming to amendment No. 20, sub-
clause (b) ag drafted says: ‘he has
been on leave with galary or wage'.
My d t is to substitute it by
‘he has been on authorised leave with
or without wages or salary’. There
can be no objection to this because
the Jeave must be authorised leave,
not unauthorised leave. Secondly,
there are a large number of cases in
many industries where under practices
and conventions such leave la given
and is authorised by the management
but on the express understanding that
he will not be paid wages for that
period, In many industries, for
cxumple, the Labour Minister knows
this position obtains. I jcan give
onc instance, the jute industry in
Bengal, where a big number of work-
crs come from other states and they
regularly go back at certain timea of
the year to atlend to their cultiva-
tion and so on. There is a conven-
tion which is accepted by the employ-
ers going on for years together.

Shri Priya Gupta: Unpaid holidays

Shri Indrajit Gupta: Unpaid holi-
days, but it js authorised, not un-
authorised, Why should such cases
not be covered? We are not pleading
for unauthorised absence but for cases
of authorised leave even if he jg with~
out salary, to be covered. Otherwise,
injustice will be done to the workers.

By amendment No. 21, I am sug-
gesting thuat the sub-clause added on
to, that is, after sub-clause (d), add
two other sub-clauses (e) and (f).
The first is ‘the days on which he has
been locked out’ Suppose  the
‘management declareg a lockout and
the worker in the mill, for no fault
of hig own, or without being asked in
the matter is locked out. For some
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reason or other, the mill has been
locked oul. Why should thut period
be counted against the worke:r?

Connected with this is (f) where 1
say, ‘he hus been on gtrike which has
not been declared illegal by any
authority competent to do so'. If it
is un illegal strike, declared illegal,
that is a different matter. That cen
be counted ubsence from work., But
1 do not think in our country we have
yet enacted any statute banning all
strikes or making strikes illegal, Legal
strikes, strikes with proper notice,
and so on, are permissible in this
country.

Dr, M. 8. Aney (Nagpur): Do you
want lockouts to be declared illegal?

Shri Indrajit Gupia: The point is
that the lockout mmy be declarca
legal or illegal, but that is the action
of the employer, The employer s
not claiming bonug under this Act. I
am concerned with the people wiu
are to get bonug under this Act. If
ne is locked out, there may be &
particular case where some court or
other holds that the lockout was due
lo some action of the workers, as o
result of ‘which the employer hud
to declare a lockout. May be there
may be guch a case, bul in such a case
an exception will be made. But gen-
erally, in cases where workers are
locked out by the employers it cannot
be held against them as period of
absence from work. Only in  cases
where a strike is declared  illegal
should it be excluded, but in  cases
where the strike is legal, why should
it be deducted in computation of the
working days? Otherwise, it means
that every girike ig considered to be
automatically illegal. But that runs
counter to the statute book in  gur
country, There is ng such ban; so
far, there ig no general illegalisation
of strikes in our country, [ do not
know I guch a thing is under contem-
plation, but at the moment it does
not exist. In fact, there is a provis-
ion to tNe etféfl Tow strikes can be
legally declared and carried out. In



4339 Statutory Res. and

[Shri Indrajit Guptal

such cases, these dayg should not be
counted as days of absence.

Finally, in the last sentence of
cl. 14, 1 want to add after the words
‘during the accounting year shall be
included,” the words, 'and the em-
ployee shall be deemed to have earned
on each such day the average of his
daily wage in the ‘immediately pre-
ceding month’. This is ap obvious
omission which I fhink perhaps the
Ministry hag overlooked. This will
lead to = 10T of confusion, Suppose
these days are accepted and counted
as working days, how will you com-
pute the wage for those days? That
should be provided for somewhere.
Thig is provided for in other Acts also
in connection with other circumstarn-
ces, That should be added here and
the employee shal] be deemed to
have earned on each such day, that
is, the day of authorised leave or day
of layoff or day when he was absent
due to temporary disablement or
when he wag absent due to lockout
or when he was absent due to a legal
strike, How will it be computed?
There 1 want to add that the em-
ployee shal] be deemed to have earned
on each such day the average of his
daily wage in the immediately preced-
ing month. Thig is a procedure which
is followed in respect of so many
other things like computing leave
wages and so on.

Shri Priya Gupta: Gratuity.

Shri Indrajit Gupta: Gratuity, all
these things, This is consistent with
all other legislation which covers
similar circumstances and that ghould
be added here,

Mr. Speaker; Shri Bade.

Shri Indrajit Gupta: I want to
say in the end that if these
smendments are not accepted, it
will have a very deleterious effect,
and a large number of workers, whom
1 am sure the Labour Minister does
not want o exclude from eligibility
for bonus, will be indirectly affected.
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For example, the firsy thing that the
employers will do ig to stop this prac-
tice of authorised leave without
wages, they will not allow it. That
may be curtailed, and they may pena-
lise the workers on this ground, This
will encourage lock-outs. On any
pretence, there will be a lock-out, and
as a result, the workers will lose their
bonus. Therefore, I am sure that if
the Ministry does not want such con-
sequences to follow, which will only
provoke further unrest, it iz better
from a practical and realistic point of
view to plug these loopholes and ac-
cept these amendments,

Skri Bade: Amendment No. 131
wants omission of the words “with
salary or wage”, so that the clause
would mean leave with or without
salary. In Indore 1 have seen that
in cloth mills there are all sort ot
workers. Some clerkg in the depari-
mentg and weaving and spinning are
permanent and are given all the faci-
lities which are given by the govern-
ment departments, that is, earned
leave, casual leave, leave without pay
ete. In computing tHe number of
working days, they will not be in-
cluded, That will be an injustice to
these workers who for the last so many
years have been governed by  the
rules adopted by the Government.

By my amendment No. 132 I want
that after line 22, the following should
be inserted:

“{c) he has been locked out or
on strike not declareq illegal,™

My learned friend Shri Indrajit Gupia
has already advanced arguments in
favour of this amendment. The Mini-
ster does not budge even an inch, and
he hag not accepted even ordinary
amendments, but [ hope he will accept
this amendment.

When the workers are on strike
sfter giving notice, when the strike
is legal, can the Government deprive
them of wages and salaries? T think
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this will create more dissatisfaction,
and there will be more strikes in the
mills if this Clause 1s adopted, if these
days are not included in computing
the number of days, Therefore, 1
¢ d my amend t to his ac-
ceptance.

Shri Peter Alvares: My Amendment
No. 267 ig similar to the one moved
by Shri Indrajit Gupta: In Clause 14,
for the purpose of computing the
number of days, certain types of ab-
gences, it has been provided, should
be taken as on duty, but they are In-
complete. In my amendment T have
provided for four other contingencies.

Tt is common knowledge that in all
industrial establishments, it is not
merely leave with pay, but there are
other typeg of leave, sick leave for
Instance, which T have mentioned
specifically, which may be with or
without pay, and is taken, to be on
duty.

The same is the case with com-
pensation when a person has been
locked out for some reason when the
Industry cannot work. There have
been instances of lock-outs, and I
need not dilate upon it.

Lastly T have mentioned the case
where a person has been on a legitt-
mate strike,

Therefore, I would urge upon the
Minister to accept this amendment
providing for four extra contingencles
for the purpose of computing the
working days.
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Shri D. Sanjivayya: Sir. the first
amendment relating to the question
of lay off is referred 1o in the Indus-
trial Disputes Act. It iy clearly stated

that lay off is with compensation.
Therefore, the doubt expressed by
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my hon. friend Shri Indrajit Gupta
need not be there: it is not wel
founded, With regard to leave, leave
is always considered to be authorised
leave. Moreover, the entire computa-
tion of the working days or the days
on which the worker has worked will
not have any significance so far ag the
maximum bonus or minimum bonus
of 4 per cent is concerned; it will
effect only those who get Rs 40
minimum.

Shri Indrajit Gupta: So what?

Shri D. Sanjivayya: Because this 4
or 20 per cent will be relatable to the
total annual earningg of the worker.
So, it does not depend upon the num-
ber of days a worker hag worked.
The point which Mr. Gupta raised in
the end seems to be very relevant but
we have not considered that earlier.
It needs consideration and at this
stage I do not think I will be in a
position 1o cccept that without further
examination,

Shri Indrajit Cupta: One question,
Sir, Leave ig alv'ays taken to mean
as authorised teave. Does it always
mean authorised leave with or with-
out pay?

Shri D. Sanfivayya: That is why 1
said that the last point needs further
consideration.

Shri Indrajit Gupta: That was not
my last point,

Mr. Speaker: They would examine
it; that is what he has said,

Shri D, Sanjlvayya: When the
worker should be deemed to have
been on an average wage—that we
have not examined.

Mr. Speaker: First, let me
amendment Nos. 143 and 144 to  the
vote of the House. These are Gov-
ermmeny amendments. The question
is:

(i) Page 9, for
substitute:
“For the purposes of section 13,

an employvee shal] be deemed to

put

lines 10 to 12—

SEPTEMBER 17, 1885 Payment of Bonus Bill

4344

have worked jn an establishment
in any accounting year also on the
days on which"”. (143).

(ii) Page 9, line 23, omit ‘shall be
included'. (144)

The motion was adopted.
Mr. Speaker: Now, may 1 put all
the other amendmenty together?
Some hon. Members: Yes, Sir.

Amendments Nos. 18, 20, 21, 22, 266,
267, 131 and 132 were then put and
negatived.

Mr. Speaker: Now, I shall put the
clause to the vote,

Shri Bade: Sir, we are taking votes
without quorum.

Mr. Speaker: All right. The bell is
being rung—Now, there is quorum
The question is:

“That clause 14, as amended,

stand part of the Bill"

The motion was adopted.

Clause 14, as amended, was added to
the Bill.

Clause 15 was then added to the Bill,

Claunse 16.— (Special provisions with
respect to certain establishments)
Mr. Speaker: Hon. Members who

wish to move their amendment; to

this clause may do sg now.

Dr. Ranen Sen:

I beg to move:
Page 11, line 8,—
omit “new departments”.
Shri Bade: I beg to move:
(i) Page 10, line 17—

(216)

omit “the sixth”, (133).
(ii) Page 10, line 35—
omi: “and losses”, (134).

Dr, Ranen Sen: Mr. Speaker, Sir,
my amendment is & very short one
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16(2) reads thus:

“The provisions of sub-section
(1) shall so far as may be, apply
to new departments or under-
takings or branches set up by
existing establishments: "

Clause 16(1) puts that limit of six
years. Here, I do not wunderstand
why if a particular factory or an
establishment sets up a new depart-
ment, they should be put under o
limitation of the six-year clause.
Supposing a departmenta] store opens
another department in the same pre-
miscs, then the employees of that
department will be debarred from
getling their due bonus for six years,
as the clauge stands at present, We
can understand a separate branch or
a separate undertaking sety up by
the existing establishment. One can
understand it, though 1 will not sup-
port that viewpoint. but even then,
when g department is openeg with
10, 15 or 20 workers, and why should
the workers be debarreg from the
receipt of the bonus? Take, for
example, an engineering industry.
We have a knowledge of the en-
gineering workshops. In many engi-
neering workshops, there is no foun-
dry department but the engineering
industry requires that a particular
factory requires a foundry depart-
ment; s0 a foundry department con-
sisting of 50 workers is opened:
where 2,000 workers work in the
establishment or undertaking, only
those 50 workers will be debarred
from this benefit,

Mr. Speaker: Would it not be cons-
trued as 2.0507

Dr. Ranen Sen: It will not be
construegq like that Because the
clause gays:

“The provisions of sub-section
(1) shall, so far as may be, apply
to new departments or under-
takings or branches set up by
the pxisting establishments”.

This is quite absurd.

proviso.

Dr. Ranen Sen: That proviso also
is hedged with so many provisos and

is not clear. So, you simply omit the
words ‘new departments’. On the
face of it it is absurg that 1000

workers will get bonus ang only the
50 workers jn thg new departmen:
will not get it,

Shri Bade: In sub-clause (1) (b)
it is said: “from the sixth accounting
year...... " etc. My objection is
about six years, Why should a new
sel-up or new producer be exempted
for six years? From where did he
get the figure six? It is )ike pancha
varsha or pancha indriya or pancha
anguli or prana?

Mr. Speaker: Some period has tn
be fixed. If it is § or 7, still he wi'l
ask. why that figure?

Shri Bade: In other enaciments,
it is only 3 years., Have you got any
criteria or statistics that for six years.
the management cannot run on pro-
fits? Anyhow, if it is running cn
loss, there will be no bonus. Only
the minimum wil} be there.

Mr, Speaker: But he should sug-
gest some period. 1f he says inde-
finite period Dr, Ranen Sen wil] nut
agree!

Shri Bade:
(b) says:

“the arrears of such deprecia-
tion and losses incurred by him
in respect of the establishment
for the previous accounting years
have been fully set off against
his profits.”

Then, Explanation 11

So far as losses are concerned. in
most of the factories, though not in
all thers are two sets of accounts
One is Bahikhata Satta and therg is
an up-to-date book for audit. Thev
have got a double gystem of accounts
and they always show losses. Se,
why should the losses be set off
against profits? Why should the
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poor workerg suffer because the
management always manage to show
lossesp This shoulg not be allowed.

Bhri D. Samjivayya: The recom-
mendation of the bonus commission
is that newly set-up industries should
have bonus holiday for six years If
earlier than six years they begin Lo
earn profits, they must pay bonus.
So, we have accepted that recom-
mendation and incorporateq it in
this clause.

With regard to Dr. Ranen Sern's

objeclion, I inviteq his attention to
the proviso. I again invite his atten-
tion to it

Shri Daji: T have read the proviso.
It will help only those establishments
which have been paying bonus before
May 1865. If the intention is that no
people should be left out, there is
one difficulty. Suppose an establish-
ment has actually not been able to
pay bonus before 1965. Therefore,
the old department because it has not
paid anything in 1865, will not qualify
for payment in 1986 or in 1867 even
though there is a profit, while the
new departments will qualify,

Shri D. Sanjivayya: Suppose the es-
tablishment has been there in exist-
ence for six years. Automatically
they have to pay bonus.

Shri Daji: Not in the new depart-
ments.

Shri D. Sanjivayya: With regard to
the new depariments, the proviso will
apply.

Shri Daji: No, it will nol, unless it
is paid before six years,

Mr. Speaker: When it is a dispute
about interpretation what can we do?
Now I will put amendment Nos. 133 and
134 of Shri Bade and 218 of Dr. Ranen
Sen to the vote of the House.

Amendments Nos. 133, 134 and 218
were put and negatived.
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Mr. Speaker: The question is:

“That clause 16 stands part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill,
Clause 17.—Adjustment of custo-

mary or interim bonus against
bonus payable under the Act.
Shrl Bade: I beg to move:
Page 11,—
omit lines 24 and 25.
The Bill says:
“Where in any accounting year—
(a) an employer has paid any
puja bonus or other -custo-
mary bonus (o an em-
ployee;...." (136)
Ip some of the States there is a prac-
tice by which the faclories give their

employces or workers on Diwali or
Ganesh Chaturthi day a present of

Rs. 2 or 3, which is called inam.
Th'.m se:-cl.ion will  hit that inam or
Puja gift,

Mr. Speaker: Would that be bonus?
Shri Bade: It is puja gift.

Mr. Speaker: That would be a
different thing altogether.

Shri Bade: Then, what is meant by
“puja bonus"?

Dr. Ranen Sen: It is wvery much
prevalent in Bengal,

Shri Bade: In Madhya Pradesh
there 1s no puja bonus. Because

there is no definition, so 1 am moving
my amendment,

Shrl D. Sanjivayya: Puja bonus, as
pointed out by some hon. Members, is
well-known in Bengal. Tf it is pujz
inam, it would not be covered.

Mr, Bpeaker: 1 would pow put
amendment No. 136 to the vote nf the
House.

Amendment No. 136 was put and
neguatived,
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Mr. Speaker: The guestion 1s:

“That clause 17 stand part of
the BilL"

The motion was adopted.
Clause 17 was added to the Bill

Clanse 18— (Deduction of certain
amounts from bonus papable under
the Act).

Shri Bade: T beg to move:
Page 11, lines 33 and 34—

for “found guiltv of miscon-
duct”, substitute—

“legally found guilty of gross
i duct petent autho-

rity”.  (137)

The section reads:

‘"Where in any accounting year,
an employee is found guilty of
misconduct causing financial loss
to the employer,...."

“found guilty of misconduct” is a
dubious term, and the law sometimes
is a big ass which gives a good kick

Mr. Bpeaker: The hon. Member has
been long riding that ass.

Shri Bade: Yes | have expericnce
of courts. Even singing loudly in the

house is termed misconduct. Suppose
=0me peErson goes out and makes
noise; it is misconduct. So, [ wanted

to change il to “legaily found guilty
of gross misconduct”. Because, the
employers are always interested in
seeing that the workers are accused
of some such misconduct. Therefore.
in order that justice may be done to
the workers, I have suggested the
term “legally found guilty of groas
misconduct by competent authority”

Mr. Speaker: “Legally” means by
courts?
Shri Bade: Yes

Mr Speaker: So, whatever will be
saved nsz bonus will be spent in courts.

1181 (Ai) LSD—8.
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Shri Dajl: Sir, I beg to move:
Page 11, line 34—
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for *mi d

“an offence involving mora!
turpitude”. (217)

It would serve the same purpose as
Shri Bade's amendment but the reason
given is slightly different. The
word “misconduct” is a term well
known in industrial disputes. This
will create a further dispute. That
is why T have moved my amendment.

Misconduct is well known. In
every standing order there is a list of
lapses which are called by the techni-
cal word “misconduct” and they iun-
clude late attendance, rude behaviour,
negligence, loitering, disobedience of
a minor order. All that is miscon-
duct. There are sometimes as much
as 36 minor offences that are listed
as misconduct and it coulq not be the
intention to include all that in the
word “miscondu~t”. The difficulty
will be created because the word
“misconduct”. will be interpreted
generis. Standing orders being a
labour Act, the word “misconduct”
will cover all the 36 minor lapses for
which the emploves may not be dis-
missed or punished by the employer.
Therefore 1 wish to substituts the
words “an offence involving moral
turnitude”. T have taken these words
from the Representation of the People
Act. We do not even agree tn the
prinziple. But if a worker has al-
ready earned honus and he commits
theft two months after the ycar has
ended, it iz ton much for a worker to
be dismissed and given bonus. We
can penalise those guilty of moral
turpitude—theft, mis-appropriation
etc.  Misappropriation may not be
discovered during the accounting
year; it may be discovered later »n.
Therefire in cases involving moral
turpitude. vou can do it. But, sup-
pose, his work is exemplary and be-
cause he is aleader of the trade union
"7 he ix dismissed on account of a
airike four months after the vyear
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ending, do you mean to say that his
right to bonus for the past year
should be eliminated? 1If the word
“misconduczt” is there, it will be eli-
minated. Therefore I dn urge upon
the hon. Minister to consider this and
acoept my amendment; or if he saye
“misconiuct involving moral turpi-
tude” that will satisfy me,

Shri D. Sanjivayya: Sir, it is no. a
question of the dismissal of the
workers. The question iz that the
worker is eligible for bonus but his
bonus will be cut to the extent of
the financial loss caused to the
management on account of the mis-
conduct of the worker,

Shri Daji: Suppuse he js found
guilty of negligence, who will work
out the quantum of loss on account of
his negligence? Or, suppose he nas
been late cominz how to find out the
loss to the employer because of his
coming late? Then there will be
litigation in the courts,

Shri D. Sanjivayya: Yes, if he dis-
putes that.

Mr. Speaker: [ shall put both the
amendments Nos, 137 and 217 to the
vote of the House.

Shri §. M. Banerjee: Sir, they
should at least accept one amend-

ment.  After ull, we have moved 52
many,

Shri Bade: We have worked very
hard. ]

Shri Daji: He has not bLeen abie to
appreciate our practical difficulties as
trade union workers

Mr. Speaker: I can expross my ap-
preciation for the hard work done by
the Members.

Amendments Nos, 137 aud 217 were
put and negatired.

Mr. Speaker: The question is:

“That clause 18 stand part of
the Bil!™
The motion was <-iopted.
Cliuse 18 was added to the Bill,
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Clause 19— (Time-limit jor payment

of bonus).
Shri D. Sanilvayya: Sir, I beg 1w
move:
Page 12—

jor lines 4 and 5, substitute—

“pending before any authority
under section 22, within a month
from the date on which the award
becomes enforceable or the settle-
ment comes into operation, in
respect of such dispute:" (1)

Shri Alvares: Sir, I beg to move.

Page 12—
omit lines B to 13. (268)
One of the objects of the Bonus

Bill was to remove it from litigation
which involves vears on end and wo
provide @ speedy solution for the
various bonus disputes and claims
that arise at the enq of every account-
ing year. In clause 19 it has been
provided that within a period of 8
monthg bonus must be paid, But
under exceptional circumstances the
Government have given a further
period of two years for certain reasons
during which the employers may not
pay bonus but keep on delaying. If
any employer applied to Government
in order to extend the period during
which he can pay bonus the Govern-
ment is authorised {o give him ‘hat
facility. This defeats the very pur-
pose of the Bonus Bill It was to
provide for a speedy settlement of
al] elaims and if this period is extend-
ed from the 8 months’ limit to up to
a period of two years, the very pur-
pose of the Bill will have been
defeated. And certain amount of
frustration will occur. 1 have, therc-
fore. moved that, in order to keep
this clause in keeping with the orig:
nal purpo.: of the Bill, this proviso
be deleted.

Mr, Speaker: The greater the num-
ber of laws that are passed, the
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areater would be the litigation.
are always connected together,

Shri Bade: I beg to move:
Page 12, line 13—

They

for “two years" substitute ‘one
year”. (138)

Sir, I move this amendment because
the wording of the proviso is an am%i-
guoug one. It says:

“Provided that the appropriate
Government or such authority as
the appropriate Government may
specify in this behalf may, upon
an application maie to it by the
employer and for sufficient
reasons. ..."

Now, what are the sufficient reasona?
That is a very dubious wording. lhe
reasans are not given....

Shri Dajl: Big donations.

Shri Bade: Yes, that may be one of
the reasnns. I{ further says:

“....by order, extend the suid
period of eight months to such
further period or periods ag 1l
thinks fit...."

....that is, upto two years. As lo
what are the sufficient reasons, they
are not given. The law should not be
maile so aumbiguous. That will lcad
to more litigation, The period of two
yearg is a very long one and I suggest
that jt should be one year. If the
Minister makes it one year, that will
not be a very important amendment
and tha' will not hit his prestige also.
From maiming till evening, he hug not
ac-epted any amendment. If at leust
this amendment js accepted, I will be
highly cbliged to him.

Dr. Melkote (Hyderabad): Sir thc
Act already permits such awards i:
one month's time. 1 think this new
clause do2s not want us to give more
than one month's time. 1 personally
feel that the wording should have
been “frun the date enforceable™ !
have not submitted any amendmun:
But since it is in keeping with (5

Payment of
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e of the Bill, 1 hope this amend-
=ont wonll be accepled.

Shri D. Sanjivayya: Undz: the In-
dustrial Disputes Act, il u dispute is
peading Before a tribunal and of the
irbunal civeg the award, that awarl
does nnt | ecome enforreable imiic-
dintely. Tbe Government wiil have
ty examine aad publish it withn, a
monihy and so one munth  will  gr.
Thirty la: s thereafter it becomes en-
forceable,
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In regard o Shri Bade's suggestiun
that it should be one year instead of
two jears, we have examined this m
very oosal dotail. In respect ol sum:
of the establishments like plantations,
e, it is oot possible fo get even the
halenc ¢t after  one vear of the
closing of tho accounting year. There-
fore. we thought that this power gy
be piven to the Government. [' will
be sparmnily use

Shri Bade: Under ihe
lLaw, the bulance-shee. 15 prepurad
within une yeor. [ would reguest
the hon. Minister that 4! least when-
ever  he ks, he should speak
with som. auticoitly behind him. .
(Interruprion)

Companisa

Shri Da}i: T i= ridiculous.

Mr. Speaker: | shall first put Gov-
ornment’: Amendment No. 1 to the
vote of the House

The jguestion is:
“Page 12—
for lines 4 and 5, substitutc-—

“per-ling before auy wuthoaty
under section 22, within a mznth
from ‘he date on which the
award becomes enforceable or the
settleniert come: intu operaiion,
In respert of such dispute: (1}

The motion was adopled.

Mr. Speaker: Now, I shall put
anendments No. 138 and 288 to  the
vnta of the House.

Amendments Nos. 138 g.d 268
put and negatived.

were
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Mr. Spraker: The question is:

“That clause 18, as amended,
stands part of the Bill."

The motion was adopted.

Clause 19, as amended, was added

to the Bill
Clause 20— (Application of Act to
establishments in  public sector in

certain cases).
Shri Dajl (Indore):
Page 12—

1 beg to move:

for clause 20, substitute—

“20. The provisions of this
Act shal] be applicatle to all
establishmenls and factories jn
public sector and all employees
of the public sector shall be enti-
tleg to bonus under the provi-
sions of this Act.” (24).

Shri Kashi Ram Gupta
T beg to move.

Page 12—
for clause 20, substitute—

“20. The provisions of thi
Act, shall be applirable
to all such public sector
establishments or fac-
tories, which are regis-
tereq as public limitea
companies, in the same
manner as if they are
app'icable to  private
sector compmnies” (68).

(Alwar):

8hrl Alvares (Panjim):
move:

1 beg to

Page 12—
for clause 20, subs itute—-

“20, The provisions of this
Art shall apply to every
establishment and factory
in the public sector em-
ploying more than ten
persons.”
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Shel Prabhat Kar (Hooghly): 1
beg to move:
Page 12—
for clause 20 substitute—

“{20). The provisions of this
Act shall be applicable
to all estab:.shments ond

factories in  public sec-
tor.” (98).
Shri Daji: We are seeking to

ameng Section 20 because Section 20
of this Bill is discriminatory and in-

vidious. It seeks to place the public
sector undertakings on a different
‘ooting. 1t has been an accepted

adage of the labour movement re-
peatedly reinforceg by an announce-
ment by the former Labour Minister.
Mr. Nands, and unitedly sought
hy all the trade unions, even belong-
ing to the Congress Party, that in
inatters of labour relations, public
sectior shou'd not be favoured. If
anything, the public sector should
come out as a model empioyer.
If the Government itself does
not come ou! as a wmodel em-
ployer, by what right can it turn to
the private employer and ask him to
observe a condition more onerous
than that which is a-ceptable by the
Government in its own undertaking.
It islike gr:fdft #79 a9 &, w2

ard A §
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It is not fai for the Government to
preach for otuers that which it does
not itse'f practice. The distinction
15 most invidious. There is no rea-
sonable ground. One reason which
seems to have motivated the Govern-
ment is that the public sector should
be given some time to develop. But
that does not hold water bocause even
under the Bonus Bill, 3 public sec-
tor undertaknlg will be exempted
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for six years initially after starting
production, from giving bonus as any
other industry will be exempted, but
in addition to that, even after six
years, cven after the gestation period
is over you want to permanintly
exclude public sector from the respon_
sibility of giving bonus. How can
this be justified even under Article
14 of the Constitution? It is not a
government department 1 am spesk-
ing of. There may be a valid classi-
fication for government departments
constitutionally, Labour will not
accept that tecause in many ceses the
road transport it kept ag a govern-
ment department. For year; it was a
government department in our own
State. There under Article 14 dis-
tinction cou'd be made. But in the
case of a profit earning industry,
wirether it is owned bv Government
or by a private individual, that dis-
tinction will not hold water under
Article 14. This is my objection num.
ber 1. 1 am not going into the de-
tails for lack of time

Objection number 2 ia that, having
made this distinction, you have made
the position very confounded. The
employees of the public sector under-
takings are going to burst up. In
most of the undertakings they have
already taken that kind of action.
What for there is Emergency? The
Durgapur Steel Works is going to have
a 24 hours strike on the 15th of this
month—this was prior to the new
situation developing on our frontiers
Similarly, Rourkela hag already, given
notice of strike. What doeg this arise
from? Tt is because of the curious
formula evolved, namely, a publir
sector undertaking would give bonus
if their production sold in the market
is equal to so much of the private
sector production and so on. This
means that there will be hundreds of
disputes which will arisc as a result
ol Section 20. Durgapur is saying
that they will no' give bonus becausc
they have not sold. But actually the
balance sheei shows that Rs. 20 lakhs
worth of steel has been sold. They

Payment of
Bonus Bill
say tha. ;. is trial production. How
cap this be treated as trial production?
Then do we understand that the
clients  +vho purchased from the
Hindustan Steel Works Rs. 20 lukhs
wosth of steel did it on trial basis,
., they would use and might reject.
Numerovus difficulties will arise as a
result of this confused sort of think-
ing.
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Thirdly, the Governmen; advances
an argument of cowardism. If (he
Government hinks that, by omitting
public secior from  the purview of
Section 20 iy will obviate the neces-
sity of paying bonus, it is sacdly mis-
taken. Despite your Section 20, when
workers of the entire o her industries
pey bonus you are only instigating
the employvees of the public sector
to ficht and fight hard and gt bonus.
You should not deny bonus to the
workers in the public sector under-
takings. 1 woulg give this solemn
warning to Government in this House
that they cannot deny bonus 1o these
workers., Are they poing to say that
the workers iy th HEC will see the
textile workers getting the bonus but
they will not get it? Are you going
to say that the workers in the HEC
will see the power-house workers
getting bonus but they will not get it?
Are you going to say that the workers
in the Bhilai would get bonus but the
HEC workers will not get it* Are
vou going tn say that the HEC wor-
kers will see the workers in the
Rourkela plant getting bonus but they
would nol get i'* Do vou mean to
say that this kind of situation will
create a satisfied ond ~ontented labour
which will increase production? On
the other hand, T would submit that
this kind of provision will only insti-
gate the workers in the public tector
undertakings despite the ban centair-
ed in clause 20.

st eriwry v (vd) - Twe 1o
mae § At ATT 5T WY AT70A AT
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Shri Daji: A new Heavy Electricals
tactory is being built in Hyderabad.
My hon, friend may remember that
also,

After all, this bonus Bull will not
prevent independenp disputes being
ruised by the workers. The ponus
Bili was intended to creatc an avenue
tor & just, fair and specdy settlement
of bonus disputes in the public sec-
tor. The object of the Bill as it ap-
pears 1o be is laudable, but accord-
ing to the provisions what we find is
that it will only instigate industrial
unrest in this sector, For, the work-
ers will fight for bonus despite the
laudable objective of this Bill that &
machinery will be set up for settle-
ment of bonus disputes speedly.
What would actually happen as g re-
su'y of this provisign is that there
will be industrial disputes in regard
to bonus and there will be industrial
unrest as a result thereol

Therefore, ] woulg submit that to
exempt the public sector is uncons-
cionable ang is unjust and diserimi-
natory. Ang this Bil] will only lead
to future disputes in the public sec-
tor plants all over the country.
Therefore, we not only press our
amendment but we consider that the
Government have no right to exempt
the public sector projects from pay-
ment of bonus to the workers when
especially the private sector enter-
prises are forced to give bonus under
similar circumstances.

Shri Bade: 1 had given notice of
un amendment to this clause, But I
have not been able to find it, and 1
am at a loss to know where that
amendment is.

Shri Daji: That amendment is lost!

Shri Bade: Thy Bonus Commission
have stateq that the question of pay-
ment of bonus in regard to all the
public sector undertakings was not
referred to them, but the matter had
been referred to them in such a way
that they had only to consider the
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question whether those public seclor
undertakings whose income from sale
of their products etc. was not less
than (wenty per cent of the gross
income of that year should pay bonus
or not. My submission, therefore,
is thut the hon. Minister should think
over this matter again. The workers
in ali the public sector undertakings
have now begun 1o feel that while
those workers in gimilar private un-
dertalungs are getting bonus, they
are being denieq of this bonus, and
they feel that they ought to fight
their case out; there iz more dissatis-
faction among the workers and re-
sentment in their minds against the
attitude of Government in resa;g to
this question of bonus. After all,
these undertakings helong tg Govern-
ment, and bonus should not be de-
nieq to the workers in these under-
takings. 1 personally could ser no
reason why bonus shoulg not he given
1t them, -

? also fee] that the restriction in
regard to payment of bonus incorpo-
rated in clause 20(1) is not proper.
The provision reads thus:

“if in any accouting year an
establishment in public sector
seils any goods produced or manu-
factured by it or renderg any
services, in competition with &n
establishment in private sector,
and the income from such sale or
services or both iz not less than
twenty per cent of the gross in-
come of the establishment in
public sector for that year, then,
the provisions of this Act shall
apply in relation to such estab-
lishment in public sector "

In other words. what is provided here
ia that the public sector undertaking
should have worked in competition
with the private sector undertakings
of a similar character and then only
honus could pe given to the workers
in the public gector undertaking I
would submit that there is competi-
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tion always between the private
sector and public sector undertakings
in any sphere. Firstly. there is com-
petition in regard to raw material;
then there is competition in regard ‘o
labour and so on. So, where is the
flelg in which there is no competi-
tion?

I, therefore, fee] that this kind of
a favoured treatment for the public
sector undertakings is not fair on the
pari of Government. [ would request
Government to think over the matter
again and see that the bonus formula
is made applicable to the workers
in all public sector undertakings as
well,

Shri Ranga: I am in entire agree-
ment with what my hon. friend Shri
Bade has side. My hon, friend Shri
Daji also hag put in a very eloguen!
plea on behalf of the workers in the
public sector undertakings. I do not
know why Government have come %0
the very wrong conclusion which
they have incorporateg in this clause.
They expect and they want indus-
trial peace, hut as a result of th~
provisions in this Bill they would
only be instigating, inciting and wel-
coming industrial troubles ang indur-
trial unrest; by exempting the public
enterprises from payment of boaos
to the workers in those undertakings.
and by insisting upon adopting this
particular clause as it is. Government
would only be instigating and incitinge
the workers to create furter indus-
trial unrest. Ii iz dificult to com-
prehend the rearons which had influ-
enced Government in this direction.
1f thev thourht that because prival»
entrepreneurs were being persuaded to
give this honus. therefors jhose publiz
enterprises whi-h would be compet-
ine with those private enternrizes
would algo have to give the benefit
of honus by at the same time this
beneflt need not be given to the other
enterprises in the public sector hap-
ing thereby that there would be no
trouble- at+ a'l, they had made 5 verv
sad mistake. There is boung to he
trouble. There would be that feel-
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g of  discrimination belween one
set of workers employed in public
enterprises ond another set of work-
ers similarly placegd in other public
enterprises. Why should thera be
Lthis unnecessary provocalion caused
ta nl' these people? These are times.
not only because of this trouble bet-
ween us and Pakistan but also h»-
cause the country is engaged in ir-
dustrinl development, when it is most

v that we should have indus-
tria] peace. But by this clause Gov-
ernment would be inviting trouble,
they would not be doing any service
eithr to the nation.

1 do not know how my hon, friend
has been loaded with this sad respon-
sibility. Left to himself, 1 am sure
he would not llke that this kind of
diserimination should pe marde. But
thi; Government seems to0 have macc
this decision wrongly. in a wrong-
headed manner. 1t is impossible  to
imagine the reason that could have
weighed with them.

Therefore. T sincereiy hope, even
if it is too late for my hon friend
to accept our suggestions that this
clauge should be drepped, thay Gov-
ernment would be wise enough to
come forwarq at the earliest possible
moment, if possible during the next
reasion. with an amendment Bill o
righy this wrong. because jt is poirz
to be a verv bad thing if it iz left 5
it is. and oll the goodwill Govern-
ment would be earning hv petting thie
Bill passed would be Inst more than
lnst

1 wish to sound a note of warning
before I sit down. If Governmont are
really keen on recommending public
enterprises to workers as bhemp  a
better emplayver than private enter-
prise. then it is a challenge to them
that they should he prepared to assurs
workers engaged in public enterpris
at least the same beneflts as are being
ronferred upon workers whn are rm-
pioyed in private enterprises.
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17 hrs.

Shri Kashi Ram Gupta: the hon,
Labour Minister has more than ones
declared that conditions of lakiur in
the public sector are not satisfactory.
Now he brings in a bill whnere he
wants to evade the responsibility -f
those public sector undertokings 17
this way. I am not able to under-
stand 1bis type of behaviour. The
effect of this clause would be that if
tomorrow Tatas were nationahsed,
then there will be no competition s
far as the steel industry is concerned
and that industry wouid go ou: of the
obligation to pay bonus. There may
be industries which will not he com-
peting with the private sector. Tlecy
need not give bonus. If tomorrow,
Government decides to take over the
cement industry, there will be 1o rom-
petition so far as that industry i: con-
cerncd and therefore ng  bonu- will
be paid to the workers there. There-
fore, this is o very bhad arpument.
Whe:n they earn profits, they must
pay. At the same time, the difficulty
is there. When they organise them as
corporation: and public limited enm-
panies, then there is no question of
differentiating. The hon. Minister
has said that there may be depart-
mental works That is quite a different

hing altogether, Deparimental
works have nothing to do with
the corporate sector, and, there-

fore, when once they are starting an
industry in the corporate sector as o
public limited company, there shou'd
not be any difference. So, my amend-
ment in thls respect is very clear. It
reads like this:

“20, The provisions of th's Act.
shall be applicable to all such pub-
lic sector establishments or facto-
ries, which are registered as pub-
lic limited companies, in the same
manner as if they are applicable to
private sector companies.”

They raention in this C'ause “in com-
petition with an establishment in the
private sertor.” Who is going to create
this competition? When 1 went t.
Rourkelr, Durgapur and Bhilai, even
the INTUC people came to me and
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complained that the managing statt
there did nol behave towards labour
in a human way. Therefor:, ticy are
very clever people. They can present
things in their own way and try to
#void bonus to the workers. There-
fure, the hon. Minister should clearly
bring the public sector on o par with
the private sector, there should be no
difference. Otherwise, the warning
given by Shri Daji ana Shri Ranga
and others is there. It will result in
unrest among the workers,

Shri Alvares: My amendment seeks
‘p deletp this Clause, This Clause is
both bad jn principle and discrimina-
tory. It is bad in principle from this
point of view that Government are
seeking for their own undertakings
exemption from burdens that they are
placing on th+ private sector. I use
the word “burden” in a relative sense
Lecausy the Government are provid.
ing for the payment of honus in coer-
tain commercial undertakings in the
private sector. and at the same time
seeking exemption from similar res-
ponsibility in commercial undertak-
ings in the public sector. Therefore,
this is bad in principle.

As for discrimination, we have been
saying since this morning that since
the public sector is an expanding sec-
tor in the str'm*gu: development of
the Fourth Pl it will
increase, Government's policy also is
ty in‘roduce or to expand the nublic
seztor in certain produrer and con-
suming industries in order tn provide
for the public certain essential com.
modities at rensonable pricas—it  js
obvious that thosp emploved in the
public sector are an  increasingly
Inrger number every year, and if Gov-
ernment denies the ben-fits of this
bonus scheme to an increasingly
larger complement of labour popu’a-
tion, the amount of frustration tha'
will be caused cnn well be imagined.

It is said in the Clauss that the
public sector will only attract th:
provisions of this Bill if its incom-,
in from rompetition with the privats
~eetor, is not less than 20 per cent of
ifx proes income. This is a verv tor-

"
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tuous way of depriving the employees
of the public sector the benefits of the
provisiong of the Bonus Bill. How is
20 per cent going to be determined?
If it is 19 per cent, the employees will
not be entitled to Lonus. If it is 21
per cent., I am sure the administration
of the public sector will try and re-
duce it to less than 20 per cent. This
will give rise to a lot of litigation.
Therefore, to avoid all this, Govern-
ment should meet its obligations
squarely. 1 recommend that this
amendment be accepted whereby the
Clause is deleted and all public sector
companies and industries come in for
the attraction of the Bonus Bill.

Shri Warior (Trichur): How

are we sitting?

long

Mr. Speaker; The time is over al-
ready, and I will have to guillotine all
the Clauses.

Shri Daji: More time should be
Eiven.
Mr. Speaker: Let us finish this

Clause at least.

Dr. M. 8, Aney: We are making an
experiment in expanding industries in
the public sector, and we want more
industries to be set up. Therefore, it
is the duty of the Government to
show the entire country and industry
in particular that it is a model em-
ployer. Then alone you can have in
the private sector this type of regula-
tion. You cannot deny things to your
own labourers and at the same time
insist in the name of fairness and jus-
tice that the private employers should
pay their employees. Government
has to set an example and act them-
selves in accordance with the highest
principles of equity and fairness 1if
they want these principles of equity
and fairness to be observed every-
where in the private industry. Their
own industry, their own behaviour
should not be capable of being sus-
pected or challenged by anybedy. Te
be a good government, to be a govern-
ment worthy of the name and appre-
ciated by the people, to be a govern-
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nient to lead the nation in times ol
difficulty, they should accept all the
good principles and then ask the
others to accept them. Leaving aside
the other reasons, it is for those rea-
sons of policy I wish the amendment
suggesied by my hon. friend should
bte accepted by this Government.

Mr, Speaker: Shri Prabhat Kar. 1
would request the hon. Members to
wait for five or ten minuteg a5 I have
to make some observations that are
very necessary for the hon. Members.

Shri Prabhat Kar: Sir, at the time
when the Bonus Commission was
sppointed, there were so many Gov-
ernment departments left out of the
purview. The point here is that
wherever there was production which
was placed in the market, it will be
included 1n these recommendations.
It is said today that 20 per cent. of
its products must be competitive.
Who is going to find out 20 per cent?
Already it has been stated that this
i, a discrimination. When public sec-
tor is prc-ucing the materials, under
ro circumsis. ~es there should be any
differentiation petween the private
sector ang the public sector. This
clause should be deleted az suggested
by the amendment of Shri Daji.

Shri D. Sanjlvayya: In the terms
of reference of the Bonus Commission
it wag staled that the term industrial
employment will include employ-
ment in the private gector and in es-
tablishments in the public sector pot
departmentally run and which com-
pele with establishments in the pri-
vale sector. Therefore, all those pub-
hie sector undertakings which are run
departmentally go away from the pur-
view of the provisions of thig Bitl.
With regard to those which are run
by corporations etc, if they compete
to the extent of 20 per cent in the sale
of goodg that they produce or any
tervice that they render.ihey come
under the purview of this Bill. That
is the recommendation of the Bonus
Commission which we have Incorpo-
rateq here in this clause,
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Mr. Speaker: One thing 1 cannot
upderstand. Would il not be a provo-
cation for the others who are not in-
cluded to fight for it?

Shri D. Samjivayya: 1 forgot w
menvion one thing. The Bonus Com-
mission have alsp said thatl in respect
¢f the other public sector undertak-
ings about which they have nol made
ony specific recommendation, if the
vublic sector concern had been paying
bonus, they may continue to do so.

Mr. Speaker: I will have to put
amendments to the vote of the House.
Nes, 24, 68, 98 and 268.

Shall I put them all togethoer?

Shri Daji: We would like to huve
a division on one of them.

Mr. Speaker: Which one?

Shri Daji: Amendment No. 24.

Mr. Speaker: All right. I shall now
put all the other amendments to the
vote of the House. I refer tp all the
other amendments under clause 20.

Amendments Nos. 68, 200 angd 98 were
put to vote and negatived.

Mr. Speaker: Now, I take up
amendment No. 24. Shri Daji wants
to have a division..

Shri Sham Lal Saraf:
Sir,

Shri Ranga: Why not we take up
the division tomorrow?

Mr. Speaker: All right.

Tomorrow,

17.10 hrs.

RESTRICTION ON ISSUE OF SAME-
DAY PASSES

Mr. Speaker: Now. I have to make
a request to hon. Members. These are
not normal times. As hon. Members
might have become aware by this
time, some people from Pakistan have
been dropped in certain places, and
Ambala also was mentioned, Some
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reports are to the effect that some
of them might have come to Delhi as
well, T am not just creating  any
panic, we are not very much anxious,
1 should say, about that, because, our
securily forces will be able to do their
best. But so far as the security of
this Parliament House is concerned, 1
want to caution hon, Members that
they should be careful in recommend-
ing the issue of passes top visitors;
passes should not be issued indiscri-
minately. I have got certain instances
where it has been found that Mem-
bers sign the blank forms and leave it
with their secretary or in their
absence 1p be given to any mem-
ber or  person, I came to know of
one instance where they were being.
distributed on the road and people
were being asked to come on and see
Parlicment, and these blank forms
have been filled in afterwards. (In-
terruption).

Shri D. C. Sharma (Gurdaspur): The
Jan Sangh,

Mr. Speaker: 1 am not naming
anybody. Perhaps this might be
something, some relationship between
the two Members. I am not mention-
ing any names.

ﬁw-q.ﬁiﬁ(ﬁ!ﬁh):mﬁ
arga # a7 arx fifor ag g
feg  wemmwr Afaey go &
Tafrg 7 AR AT R aFETE S E

Mr, Speaker: Order, order. We
should take it seriously. 1 am put-
ting it seriously at this moment.
There are two things. One is, there
are forms for which noticeg are to be
given one or two days carlier. So far
as this is concerned, the police have
somp opportunity of screening those
persons and finding out who they are.
But therc are some forms which are
issued on the same day on which the
passes are desired. We have to be
very careful so far as these formg are
concerned, and I am placing a restric-
tion on these forms: ordinarily, thev
would not be isswce unless the Mem-
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ber himself 15 sitistivd that he knows
the man personally ang can testify, 1
hope T will get the support of e hon,
Members that this should be enforeed
strietly.

Shri Kashi Ram Gupta (Alwar):
Sometimes  the members of the stall
from this Sveretarial want the Signo-
ture of the Members on these forms.
On their own, and with their confi-
dence, we sipn them.

Mr. Speaker: Moembers should tuke
care that they do not sign because 1t
is a member of our Secrctarial who
says that. Thy hon. Members should
satisfy themselves, and these [forms
for the same day, whoen the passes wre
to be issued on the same day, will be
restricted to g very limited number,
and only when the Mcmber satisfies

himself personally and he really
knows the person.
Shrl Eashi Ram Gupta: On the

blank form, on the prior day, signa-
tures are got.

Shri D. €. Sharma: The emergency
passes should be abolished.

Mr. Speaker: I have not said that.
What I meant was that the issue of

BHADRA 16, 1887 (SAKA)
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passes, on the day on which thoy are
applicd Tor, must be restricted to the
utmost muniaum. This must be dis-
couraged.  In cases where g Member
might feel the necessity for a pass,
whey a relation or some  (riend or
digmitury whom he knows personally
has turned up Just at thot time, and
there mipght be the ne ity which =
folt, in such cases T will issue instruc-
tions that might be  attended  to.
Otherwise, hon. Members would abs-
fain themselves and restrict the re-
quests for passes.

st gyoe fmg (FoA1) nE
PN AZT YTTA AT A1 2 W
S AR AL (i A AL
T T mET A AR AW AT wEd
# fz1 w7 o 7 fag wma Tefeda
T ARAT A1 34 4 AW 37§ fwe g9
Ea

sft Jo Wo faddY . A, AL
17°15 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock  om Wednesday,
September 8, 1965/Bhadra 17, 1887
(Saka).
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